
August 2012

Volume X, No. 8

’Ë◊Ê ÁflÁŸÿÊ◊∑§ •ı⁄U Áfl∑§Ê‚ ¬˝ÊÁœ∑§⁄UáÊ

The Strength of Synergy
- Role of Reinsurance



Editorial Board

Editor

J. Hari Narayan
R. K. Nair
S.V. Mony
S.B. Mathur
R. Chandrasekaran
Vepa Kamesam
Ashvin Parekh

U. Jawaharlal

Printed by G. Venugopala Krishna and

published by J. Hari Narayan on behalf of

Insurance Regulatory and Development Authority.
Editor: U. Jawaharlal
Printed at Vamsi Art Printers Pvt. Ltd.
(with design inputs from Efforts)
11-6-872, Red Hills, Lakdikapul, Hyderabad.
and published from

Parishram Bhavan, 3 Floor
Basheer Bagh
Hyderabad - 500 004
Phone: +91-40-23381100
Fax: +91-40-66823334
e-mail: irdajournal@irda.gov.in

rd

© 2010 Insurance Regulatory and Development Authority.
Please reproduce with due permission.
Unless explicitly stated, the information and views published in
this Journal may not be construed as those of the Insurance
Regulatory and Development Authority.

August 2012

Volume X, No. 8

’Ë◊Ê ÁflÁŸÿÊ◊∑§ •ı⁄U Áfl∑§Ê‚ ¬˝ÊÁœ∑§⁄UáÊ

The Strength of Synergy
- Role of Reinsurance

al 



From the

Publisher

J. Hari Narayan

B
y virtue of taking over the risks of several

corporate houses and individuals, insurers are

themselves faced with the onerous task of

efficiently managing these risks; and ensuring in the

end that they emerge successful. Any failure to honour

their commitments when they fall due would deal a

deadly blow to their interests while at the same time

making a big dent in the reputation of the industry. In

order to avoid such a scenario, it is essential that there

is efficient management of the risks assumed as also

the capital deployed. Reinsurance provides this cushion

to insurers by way of lending the necessary support in

various fields.

Underwriting is the lifeline of insurance business and

while dealing with several large risks - especially such

of those in which the insurers have not had previous

experience, reinsurers provide the supportive skills in

the absence of which it would not be possible for the

insurers to assume these risks. Apart from losing

genuine business opportunities, insurers would also be

faced with the prospect of not venturing into these

specialized areas of operation ever, thereby dealing a

double blow.

Nature has its way of striking at will; and all the

technological development that humanity has

registered over the years is put to shame when there is

a severe cyclonic storm, a devastating earthquake or a

crippling Tsunami. In the absence of sufficient and

suitable reinsurance programmes in place, such a

major natural catastrophe would throw several

insurers out of gear - eventually leading to the

mechanism of insurance itself being hopelessly ill-

equipped.

To add to the misery, man-made disasters have been

occurring at frequent intervals in the form of terrorist

attacks that cause great losses in various fields. In all

such events that lead to major damages, it is the

support rendered by reinsurers that enables the

insurance industry to survive and continue to be in

business. By the process of spreading the risks far and

wide, the essence of insurance which is pooling, is

accomplished; and it is this quality that renders the

insurance business itself to be run on sound lines.

Reinsurance, thus, is really the backbone of the global

insurance activity.

'Reinsurance' is the focus of this issue of the Journal.

With a wide area of topics to be covered within the

space of reinsurance, the focus of the next issue of the

Journal will continue to be on ‘Reinsurance’.
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from the editor

Reinsurance is an extension of the basic,

fundamental concept of pooling. By

spreading this pool over a very large

domain, reinsurers ensure that a major

concentration of the risks is obviated.

Further, they lend a helping hand to the

primary insurers in enhancing their

underwriting capacities in areas that they

have not had exposure to earlier. The

incidence of reinsurance also helps the

insurers to utilise their capital more

rationally, thereby enhancing their

profitability. While entering into contracts

with reinsurers, insurance companies

would do better to consider long-term

relationships rather than short term

benefits in order that their reinsurance

needs do not suffer from lack of

availability at a time when it is most

needed.

'Role of Reinsurance' is the focus of this

issue of the . The first article of the

issue is by Dr. Som Majumdar who talks

about the importance of the Excess of Loss

covers of reinsurance, particularly in the

protection of major risks for insurers.

Nuclear liability is a major risk as it brings

into reckoning several aspects of coverage

which are contentious and debatable.

Mr. Joseph Augustine discusses the

nuances of nuclear liability insurance and

its reinsurance in the article that follows.

Reinsurance has changed its face several

times depending on various dynamic

factors – like political compulsions, market

Journal

T
he amount of insured losses from

each major event – be it a natural

catastrophe or a terrorist attack –

have been rising progressively. While it is a

good sign that the insured losses as a part

of the economic losses goes up indicating

that the incidence of insurance of both

human lives as well as assets/properties is

on the increase, the business of insurance

is getting to be an increasingly risky

proposition. Especially, the domain from

which these losses crop up has also

widened greatly, making it all the more

challenging for the insurers to underwrite

any form of business with a level of

caution that was not known earlier.

The assessment of risk and the resultant

pricing thereof earlier used to be based on

the concept of Probable Maximum Loss

(PML) – in the case of large risks in the

non-life domain. The WTC attack has

shown that it is no more wise to proceed

on this basis in the case of several large

assets. The fact that the event put several

insurers to crippling losses and some even

to eventual closure is indicative of the

dangers associated with underwriting

large risks indiscriminately. But being an

inherent part of the business of insurance,

insurers will have to grapple with such

challenges in order to be in business.

Identifying the reinsurance needs

properly; and transferring part of the risks

to the reinsurers render the insurers the

comfort of continuing to be in business.

forces and the ever-changing risk

scenario. Mr. K.L. Naik undertakes a

chronological survey of the growth of

reinsurance over the last few decades

globally.

In the next article of issue focus,

Mr. G.V. Rao brings into discussion the

importance of various aspects of

reinsurance; and in their light, the

priorities for Indian insurers and the

progressive changes that need to be

ushered in. Dynamic Financial Analysis is a

management tool that brings about a

balance between several factors –

including the role of reinsurance – in

ensuring that insurers eventually end up

being profitable. Mr. R. Chandrasekaran

gives a vivid account of this dynamic tool,

in the first instalment of his article. In the

end, we have an article in the 'Thinking

Cap' section, in which Ms. Anumeha Iyer

takes a look at the progress made by the

Indian insurance industry over the last

few decades; and what needs to be done

to make it more vibrant and customer-

friendly.

The scope and depth of a subject like

reinsurance is vast and unfathomable. As

such, we propose to take up the subject as

the focus of the next issue of the

as well, with a different collection of

topics.

Journal

U. Jawaharlal

The Indispensable Factor
- Role of Reinsurance
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Press release
Date: 16.07.2012

National Strategy for Financial

Education

T h e I n s u ra n ce R e g u l a t o r y a n d

Development Authority (IRDA) today

released on its website the draft National

Strategy for Financial Education for

comments and feedback. Comments can

be emailed to ypriyab@irda.gov.in or

kgplramadevi@irda.gov.in by August 15,

2012.

The National Strategy recognises that

financial literacy and financial education

play a vital role in financial inclusion and

inclusive growth and envisages ways

towards creating awareness and

educating consumers on access to

financial services, availability of various

types of products and their features;

changing att i tudes to trans late

knowledge into responsible financial

behaviour; and making consumers of

financial services understand their rights

and obligations.

The National Strategy seeks to create a

financially aware and empowered India. It

aims at undertaking a massive Financial

Education campaign to help people

manage money more effectively to

achieve financial well being by accessing

appropriate financial products and

services through regulated entities with

fair and transparent machinery for

consumer protection and grievance

redressal.

The draft National Strategy has been

prepared under the aegis of the Sub

Committee of the Financial Stability and

Development Council (FSDC) and is being

simultaneously released for comments by

all financial sector regulators.

To all Insurers
Ref: IRDA/Life/Misc/Cir/154 /07/2012 Date: 17.07.2012

Modified Guidelines on Advertisements

On reviewing various advertisements filed

wi th Insurance Regu la tory and

Development Authority and with the

objective of offering a more facilitative

approach to all insurers, the following

modified guidelines are issued.

1. In partial modification of point no. 3.7.1

of Advertisement Guidelines Circular No.

007/IRDA/Cir/Adv/May-07 dated 14th

May, 2007 relating to Joint Sale

Advertisements, it is decided to permit

Insurers to re lease Jo int Sa les

Advertisements, without prior approval of

the Authority, in accordance to the

applicable regulations/guidelines in

vogue and file the same. However, all the

Joint Sale Advertisements filed with the

Authority shall continue to carry a

certificate from the Appointed Actuary as

specified therein. It is also reiterated that a

Joint Sale Advertisement is permitted to

be issued only with its Corporate Agent or

with a Micro Insurance Agent.

2. All the joint Sale Advertisements

released shall be filed separately

specifically mentioning therein that the

Advertisements filed are ‘Joint Sale

Advertisements’.

3. Further, in partial modification of point

no. 9 of the Advertisement Guidelines

dated 14th May, 2007 all insurers shall file

all types of the Advertisements referred

t h e r e i n , i n c l u d i n g J o i n t S a l e

Advertisements, within 7 days from the

date of the release.

4. It is reiterated that all Advertisements

approved by Insures for their Insurance

Agents (Individual and Corporate) in

accordance with the provisions of

Regulat ion (6) IRDA ( Insurance

Advertisements) Regulations, 2000 and

Clause 12 of Guidelines on Licensing of

Corporate Agents No. 017I/IRDA/

Circular/CA Guidelines/2005 dated 14th

July, 2005 shall also comply with all

provisions of Advertisement Regulations

and Guidelines dated 14th May, 2007 and

shall form part of Advertisement register

referred at Regulation 3 (iii) of Insurance

Advertisement Regulations. These

Advertisements shall also be filed within 7

days as referred at point no. 3 above.

These modified Guidelines will come into

force with immediate effect.

Sd/-

Chairman

(J. Hari Narayan)
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Press Release
Date: 19.07.2012

Online application to compare Non Life

Insurance products

T h e I n s u ra n ce R e g u l a t o r y a n d

Development Authority has introduced an

online application that enables the user to

compare coverages, exclusions etc. under

non life insurance products currently

being sold by different insurers in the

market. The application currently lets

users to browse through the different

features of the products so as to enable

them to decide that which products suits

to them in the present scenario and in the

future as their needs change over a period

of time. In other words, this application

has been developed with the objective of

providing a mechanism for consumers/

prospects to make informed decisions by

comparing features of insurance products

A user can access the information as

follows. Please go to:

www. irda.gov.in > Other Links > Compare

Non Life products

A user can select the Line of Business such

as Fire, Motor, Engineering etc. Based on

the Lines of Business (LOB) selected, the

user is provided with a listing of insurance

companies having approved products in

the market. For product comparison, a

user can select approved products of 4

insurers at a time. Product comparison of

selected products across various

companies can be made based on various

parameters like the coverages, exclusions,

discounts, deductibles etc.

The comparison provided is indicative of a

specific coverage being applicable or not.

There would be no comparisons by text i.e.

differences in wordings would not be

highlighted.

The comparison will be provided as

textual data in Yes/No format.

Sd/-

Chairman

(J. Hari Narayan)

The CEOs of All Life Insurers
Ref: IRDA/ F&I/NFTN/CIR/158/07/2012 Date: 24.07.2012

IRDA (Issuance of Capital by Life

Insurance Companies) Regulations,

2011 – Disclosure Requirements

The CEOs of All Life insurers

IRDA (Issuance of Capital by Life

Insurance Companies) Regulations,

2011 – Disclosure Requirements

To

Dear Sir,

The Authority has notified the IRDA

(Issuance of Capital by Life Insurance

Companies) Regulations, 2011 vide

Government of India Gazette Notification

no. 223 dated 14th November, 2011, (the

Regulations) laying down the framework

for life insurance companies to raise

capital through public issue.

(I)Disclosure Formats

The Regulations lay down disclosure

requirements applicable to life insurance

companies at Annexure I thereof. These

disclosure requirements are in addition to

the stipulations laid down by Securities

Exchange Board of India (SEBI) under SEBI

(Issue of Capital and Disclosure

Requirements) Regulations, 2009.

While prescribing the disclosure

requirement under the Regulations, it has

been indicated that with respect to the

following, the format of disclosures shall

be as per the “prescriptions made by IRDA

from time to time”:

(a) Risk factors specific to the insurance

companies;

(c) Disclosure of Financial Statements;

and

(d) Glossary of terms used in the

insurance sector.

The formats of disclosures with respect to

above referred clauses ‘a’, ‘c‘ and ‘d’ of the

said stipulations are placed at annexure

‘A’, ‘B’ and ‘C’ to this circular. (Zip file)

Para 6(vii) of the Regulations requires the

applicant company to file the ‘Embedded

Value’ of the insurance company as one of

the prescribed enclosures to the

application seeking the approval of the

Authority in the prescribed Form ‘A’.

In tune with the requirements of the

(II) Embedded Value:
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Regulations, the embedded value report

is required to be prepared by an

independent actuary and peer reviewed

by another independent actuary. The said

report is required to be prepared in

compliance with the prescriptions laid

down by the ‘Institute of Actuaries of

India’ (IAI).

The IAI has since issued the said actuarial

standard as Guidance Note 10. The

Guidance Note is now available on the

website of IAI.

Yours faithfully,

Member (F&I)

(R.K. Nair)

Exposure Draft
Date: 26.07.2012

Micro Insurance (Modif ication)

Regulations

On comprehensively examining the

existing business model adopted under

Micro Insurance vis-a-vis the extant

regulations on Micro Insurance, the

Authority proposes to review the IRDA

(Micro Insurance) Regulations, 2005.

Accordingly, an exposure draft on Micro

Insurance (Modification) Regulations is

issued for further and wider deliberations

on the subject.

All stakeholders are requested to review

the attached exposure draft (.doc file

attached) and forward their views/

comments to the following address

before 25th August, 2012.

Joint Director (Life), Insurance Regulatory

and Development Authority, 03rd

Floor, Parisrama Bhavan, Basheerbagh,

Hyderabad - 500004

Comments may also be forwarded by e-

mail to dvsramesh@irda.gov.inbefore

25th August, 2012.

Sd/-

Member (Life)

(S Roy Chowdhury)

Penalty
Ref: IRDA/LIFE/ORD/MISC/159/07/2012 Date: 26.07.2012

Order in the matter of M/S Bajaj Allianz

Life Insurance Company Ltd

Personal Hearing held on 20th October,

2011 at IRDA, Parishram Bhavanam,

Hyderabad

IRDA received a complaint against the

above insurer that M/S Bajaj Allinaz Life

Insurance Company Limited herein after

called BALIC is enrolling new members

into the existing group scheme issued to

Yes Bank under membership number

0193090575. (Bajaj Allianz Life Group Unit

Gain - 116L079V01 - a ULIP Group

Insurance Plan). A show cause notice was

issued to M/s BALIC for enrolling new

members into existing group schemes

where master policy was issued prior to

1st September 2010 without revising the

existing scheme as required under

Circular IRDA/Actl/ULIP/124(2)/10/2010

dated 27th October 2010.

Insurer has replied vide his letter dated

30/4/2011 and on his request an

opportunity was provided to the insurer to

present their case in a personal hearing

and the same was held on 20th Oct, 2011.

Insurer submitted that the intention of

the Authority has always been to

implement the said circular (circular

IRDA/ACT/CIR/ULIP/102/06/2010 dated

28/06/2010) on a prospective basis

considering the text of preamble given in

the said circular. Insurer further submits

that by its actions (by keeping in mind the

spirit of the circular), has complied with

the directions as given in the aforesaid

circular on a prospective basis and have

not offered any product for sale in

contravention of the circular from 1st

September 2010.

Insurer’s contention that in none of the

regulatory guidelines/circulars, the

enrollment of new members under

existing group policies issued till 31st

August 2010 were prohibited and

therefore their action was always in
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accordance with the regulations is not

tenable and acceptable in view of such

requirements stated explicitly in

Authority’s circular dated 27th October,

2010 referred above.

By enrolling the new members

into the existing group schemes BALIC has

violated the provisions mentioned in the

Circular IRDA/Actl/ULIP/124(2)/10/2010

dated 27th October 2010. By taking it into

Decision:

account of the seriousness of the violation

a penalty of rupees five lakhs is imposed

on the insurer under section 102(b) of the

Insurance Act, 1938. This penalty shall be

debited to and drawn from the

Shareholders’ account only.

The penalty of rupees five lakhs shall be

paid within a period of 15 days from the

date of receipt of this order through a

crossed demand draft drawn in favour of

Insurance Regulatory and Development

Authority and payable at Hyderabad

which may be sent to Mr. V. Jayanth

Kumar, JD (Life), Fifth Floor, IRDA,

Parishram Bhavanam, Hyderabad,

500004.

Sd/-

Chairman

(J. Hari Narayan)

Order
Ref: IRDA/CB341/06 Date: 30.07.2012

Cancellation of Broker License No 337

Whereas, M/S. Religare Insurance Broking

Ltd., (hereinafter referred to as the

‘Broker’) having its Registered Office at D3,

P3B, District Centre, Saket, New Delhi -

110017 has been granted license by the

Authority to act as a Composite Broker

vide License No. 337 on 17th November,

2006 and renewed till 16th November,

2012 pursuant to the provisions of the

IRDA (Insurance Brokers) Regulations,

2002.

Whereas, the Broker vide letter dated 9th

May, 2011 communicated to the Authority

that it would like to surrender only the life

insurance business from the direct

insurance broker status and the same has

been accepted by the Authority on 25th

May 2011.

Whereas, the Broker vide letter dated

14th November, 2011 has again

communicated to the Authority that it

would like to discontinue their activities as

Direct Insurance Broker (General

Insurance) as well as the Reinsurance

broker with immediate effect.

WHEREAS, the Broker already entered into

an agreement(s) with the two licensed

broker(s) viz: M/s. Bajaj Capital Insurance

Broking Limited and M/s. Futurisk

Insurance Broking Company Pvt. Ltd. to

undertake servicing of their existing

customers as required under Regulation

40 of the IRDA Insurance Brokers

Regulations 2002.

WHEREAS, the Broker vide its letter dated

09.05.2011 and 22.05.2012 surrendered

the original license No.337 along with all

other requirements.

NOW THEREFORE, pursuant to the request

made by the Broker for surrender of

Broker License, the Authority hereby

cancels the Composite Broker License No.

337 granted to M/S. Religare Insurance

Broking Ltd.

Sd/-

Sr. Joint Director

(Suresh Mathur)

Order
Ref:IRDA/DB426/09 Date: 30.07.2012

Cancellation of Broker License No 394

Whereas, M/S. Arcadia Insurance Broking

Solutions Pvt. Ltd., (hereinafter referred to

as the ‘Broker’) having its Registered Office

at ‘Regus’ 15th Floor – Eros Corporate

Tower, Nehru Place, New Delhi - 110019

has been granted license by the Authority

to act as a Direct Broker in the field of both

life and general insurance vide License No.

394 on 29th April, 2009 and was valid till

28th April, 2012 pursuant to the

provisions of the IRDA (Insurance Brokers)

Regulations, 2002.
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Whereas, the Broker vide letter dated 13th

February, 2012 communicated to the

Authority that it would like to discontinue

as Direct Insurance Broker with

immediate effect.

Whereas, the Broker has given an

undertaking to service the existing

contracts concluded by them and also

made suitable arrangements with M/s.

Secure Now Insurance Broker Pvt. Ltd. for

future servicing as required under

Regulation 40 of the IRDA Insurance

Brokers Regulations 2002.

Whereas, the Broker vide its letter dated

21.05.2012 voluntarily surrendered the

original license No.394 along with all

other requirements.

Now Therefore, pursuant to the request

made by the Broker for surrender of

Broker License, the Authority hereby

accepts the voluntary surrender of license

and treats the Direct Broker License No.

394 granted to M/s. Arcadia Insurance

Broking Solutions Pvt. Ltd. as terminated.

Sd/-

Sr. Joint Director

(Suresh Mathur)

Order
Ref: IRDA/LIFE/ORD/MISC/160/07/2012 Date: 30.07.2012

Final order in the matter of

M/s. ING VYSYA Life Insurance Company

Ltd.

Based on Reply to Show Cause Notice Dt

18th April, 2012 and Submissions made in

Personal Hearing on May 29, 2012 at

03.00 PM at the office of Insurance

Regulatory & Development Authority, 3rd

Floor, Parishram Bhavanam, Basheer

Bagh, Hyderabad,

Chaired by Sri Hari Narayan, Chairman,

IRDA

T h e i n s u ra n ce R e g u l a t o r y a n d

Development Authority (hereinafter

referred to as “the Authority”) carried out

onsite focused inspection of M/s ING Vysya

Life Insurance Company Ltd (herein after

referred to as “the insurer”) with regard to

unapproved referral entities between

02/05/2011 and 03/05/2011 which inter-

alia revealed violations of the provisions

of the Insurance Act, 1983 (the Act),

various regulations/guidelines/circulars

issued by the Authority.

The Authority forwarded the copy of the

inspection report to the insurer under the

cover of letter dated July 11, 2011 and

sought the comments of the insurer to the

same. Upon examining the submissions

made by the insurer vide letter dated

29/07/2011, the Authority issued notice

to show-cause dated 18th April, 2012

which was responded to by the insurer

vide its letter dated 15th May 2012. As per

the request of the insurer, a personal

hearing was given to the insurer by

Chairman, IRDA on 29th of May, 2012.

Mr. Kshitij Jain, Managing Director of the

insurer and his team were present in the

hearing. On behalf of IRDA, Mr. S. Roy

Chowdhury, Member (Life) Mr. Kunnel

Prem, CSO (Life), Mr. V. Jayanth Kumar, JD

(Life) and Mr. Gautam Kumar, DD (Life)

were present in the personal hearing. The

submissions of the insurer in their written

reply to Show Cause Notice as also those

made during the course of the personal

hearing were taken into account.

The findings/decision on the explanations

offered by the Life Insurer to the issues

raised in the Show Cause Notice (SCN)

dated 18th April, 2012 are as follows:

It is observed that business has been

logged under codes allotted to the

following Referral entities/ individuals:

SCN -1 Inspection Observation No. A(1)

a) M/s India Finsol Pvt Ltd.

b) M/s Popular Mini Finance

c) Individual Referral code 60069700

It is further observed the M/s India Finsol

Ltd has also given the Advisor’s

Confidential Report despite not being a

licensed agent. The above referral

transactions have been conducted

subsequent to the notification of IRDA

(Sharing of Database for Distribution of

Insurance Products) Regulations 2010.

Inspection observation No. A (2), (3), (4)

and (5) - It is noticed that the code details

in Life Asia system in respect of many

referral companies are still active.

Business is logged in using the referral

codes which in fact should have been

terminated on the notification of the

above referred Regulations. It is noticed

that the insurer has procured around

15,800 policies from the unapproved

referral entities during the period from

September 2010 to April 2011.

These observations A (2), (3), (4) and (5)

are in violation of Regulation 6 (1) and

11(14) of IRDA (Sharing of Database for

Distribution of Insurance products)

Regulations 2010.
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Decision: The insurer has submitted that

after the termination of all the referral

relationships on Aug 12, 2010, the

Insurer’s IT system was still reflecting the

names of these terminated partners in

respect of policies procured by its Sales

Officers from open market during the

period from September 2010 to April

2011 and the necessary modification in

the IT system to deactivate the terminated

referral partners was finally carried out

and a confirmation in this regard was

submitted to the authority on December

23, 2011. The Insurer has also submitted

that individual Referral code 60069700

was inadvertently created in the IT System

during the automation process and was

not mapped to any of the referral

partners. The ACR given by India Finsol

was also claimed to be inadvertent error

by the Insurer.

The insurer has further confirmed that no

remuneration was paid by the company

to any of its terminated/unapproved

referral partners post regulations. The

submissions of the insurer have been

taken into account and the charges are

not pressed.

SCN 2 - Inspection Observation No. B (1) &

(2) - It is observed that payments are

made to referral entities towards sales

expenses - contests, professional fee -

other research, marketing expenses,

service tax funds., etc prior to notification

of IRDA (Sharing of Database for

Distribution of Insurance Products)

Regulations 2010. These are in violation of

provision VI of the Referral Circular No.

IRDA/CIR/004/2003 dated 14/2/2003 and

Circular No. 28/IRDA/Life/Referrals/2007-

08 dated 7th February 2008.

Decision The Insurer has submitted that

the company has paid the referral fees

under the various heads as observed by

the authority and that the said payments

are in compliance with clause VI of the

said circular and are well within the

overall prescribed limit of 5.5% of the total

premium as the business generated

through referral arrangements was less

then 10% of gross premium underwritten

by the Insurer.

The insurer’s submission is not accepted

as the 5.5% limit was applied only at the

level of total business of all referral entities

and is observed that at individual referral

entity level the referral payout exceeded

the 5.5% limit in case of majority of

referral entities.

Hence, the payouts made to the referral

entities by the Insurer under various

heads such as Sales expenses-contests,

Professional fee - other research,

Marketing expenses, Service tax refunds

etc. are in violation of the provision VI of

the Referral Circular No. IRDA/CIR/004/

2003 dated 14/2/2003 and Circular No.

28/IRDA/Life/Referrals/2007-08 dated

7th February 2008.

On analyzing the details of payments

made in 2009-10 and 2010-11 to various

referral partners, it is found that during

2009-10, there were a total of 215 referral

partners out of which no business was

written through 41 referral partners. Out

of the balance 174 cases, all of them have

been paid referral fee in excess of 5.5% of

the business written and in two specific

cases, the excess payments were

significantly heavy i.e more than 25

lakhs.

In the year 2010-11 there were a total of

261 referral partners and no business was

conducted through 93 of them. Out of the

remaining 168 referral partners, in 135

cases payments have been made in

excess of what has been prescribed.

For all these reasons, for the two cases

during 2009-10 where the excess referral

payment were more than 25 lakhs (over

and above 5.5% of business written) and

for the two financial years where the

R

company has been generally making

excess payments, a penalty @ 5 lakhs

each totaling 20 lakhs fine is imposed

under Section 102(b) of Insurance Act,

1938

SCN - Inspection Observation No. B (3) - It

is observed that an amount of approx

20 crore was paid to ING Vysya Bank,

Corporate Agent towards reimbursement

of marketing expenses over and above

the commission paid. This is in violation of

Clause 21 Guidelines on Licensing of

Corporate Agents dated 14th July 2005.

Decision: The Insurer has submitted that

payouts to ING Vysya Bank are

reimbursement of marketing support cost

for advertisements primarily aimed at

building the brand image of the company

and have no direct or indirect reference to

the sale of insurance products by IVB. It is

also reimbursement of expenses towards

setting up the sales kiosks, organizing the

road shows and customer awareness

programs at different bank locations

which has helped the life company to

design its products and service its

customers better.

On analyzing the payouts made to the ING

Vysya Bank, it is found that the

commission paid to this corporate agent is

9.41% and 13.59% of the total business

done in 2009-10 and 2010-11

respectively. Other than the commission,

the company has paid 2666.37 Lakhs

(9.07%) and 3258.89 lakhs (10.81%) as

Marketing Expenses and for various other

services in these two financial years

respectively. Further, the insurer has also

contributed to the total expenses made by

the ING group for Brand Advertisements

during two financial years as below which

do not relate to garnering business.

Taking into the account the facts

submitted by the insurer, it has been

established that ING Vysya Life Insurance

R

R

R

R
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Co has paid the amount over and above

the eligible commission to its corporate

agent, the IVB Bank, which exceed the

prescribed and reasonable amounts

under the Clause 21 of Corporate Agency

guidelines dt 14th July 2005.

As it is clear that the Insurer has made the

payments consecutively in two financial

years in excess of what has been

prescribed in the relevant regulations, a

penalty of 10 Lakhs at the rate of 5

Lakhs for violations in each financial year,

R R

is imposed under sec 102 (b) of the

Insurance Act 1938.

Accordingly, in exercise of the powers

conferred upon me under the provisions

of the insurance Act. 1938, I hereby direct

the insurer to remit the penalty of 30

Lakhs, by debiting shareholders account,

within a period of 15 days from the date of

receipt of this Order of this Order through

a cross demand draft drawn in favour of

Insurance Regulatory and Development

Authority and payable at Hyderabad

R

which may be sent to Mr. V. Jayanth Kumar.

Joint Director (Life) at the Insurance

Regulatory and Development Authority,

3rd Floor, Parisrama Bhavan, Basheer

Bagh, Hyderabad 500 004.

Sd/-

Chairman

(J. Hari Narayan)

F.Y Total Expenses by Contribution by Contribution %ge

The ING Group ING Vysya Life

2009-10 9442 Lakhs 3800 Lakhs 40.52%

2010-11 9905 Lakhs 3938 Lakhs 39.75%

R R

R R

Warning
Ref: IRDA/LIFE/WRN/F&U/172/07/2012 Date: 01.08.2012

Violation of F&U Procedure by your

company - Century Plus Plan

Violation of F&U Procedure by your

company - Century Plus Plan

Mr. V. Philip,

Chief Executive Officer,

Bajaj Allianz Life Insurance Company

Limited, GE Plaza, Airport road, Yerawada,

PUNE - 411 006

Dear Sir,

Re:

This has reference to your letter dated

16th December, 2011 responding

to the Show Cause Notice dated

17.11.2011 issued by the Authority.

It is found that original F&U of the product

as approved did not provide for the

alteration of reduction in annualized

premium. It is further observed that while

the Authority has approved the

modification in the Century plus Plan (i.e.,

a. Reduction in annual premium to

15000 and b.Option to decrease

annualized premium) vide its decision

dated 10/06/2008, it shall be applicable to

all the policies issued thereafter. Hence the

violation of F&U is clear. However, taking

into account your submission that the

reduction in annualized premium in the

instant case was done to redress the

grievance of the policy holder about

misselling, the charges are not pressed.

On further examination it is found that

when the product was originally filed the

sum assured under the contract was

expected to be constant during the period

of cover and therefore the policy

administration charge were related to

sum assured at inception.

Subsequently, when the revised F&U

seeking reduction in minimum

R

annualized premium was filed, due

attention was not paid to modify the

initial wording of the original F&U

clearance related to policy administration

charges, bringing about a disconnect

between annual premium being collected

and policy administration charges.

The approach of the Insurer in this whole

matter is not consistent with the

philosophy of insurance or in the policy

holders' interests.

The Company is therefore warned for not

scrupulously adhering in letter and spirit

to the F&U procedure and guidelines in

vogue in the best interests of the Policy

holders.

Yours faithfully,

Member (Life)

(Sudhin Roy Chowdhury)
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Order
Ref: IRDA/DB194/03 Date: 01.08.2012

Cancellation of Broker License No 211.

WHEREAS, M/S. Iksita Insurance Brokers

Pvt. Ltd., (hereinafter referred to as the

‘Broker’) having its Registered Office at D-

29, Rear LGF, Jungpura Extn., New Delhi -

110014 has been granted license by the

Authority to act as a Direct Broker in the

field of both life and general insurance

vide License No. 211 on 17th September,

2003 and renewed till 16th September,

2009 pursuant to the provisions of the

IRDA (Insurance Brokers) Regulations,

2002.

WHEREAS, the Broker vide letter dated

11th November, 2010 communicated to

the Authority that it would like to

discontinue as Direct Insurance Broker

with immediate effect.

WHEREAS, the Broker has given an

undertaking to service the existing

contracts concluded by them and also

make suitable arrangements with

another licensed broker for future

servicing as required under Regulation 40

of the IRDA Insurance Brokers Regulations

2002.

WHEREAS, the Broker vide its letters dated

27.03.2011, 10.01.2012 and 14.07.2012

surrendered the original license No.211

along with all other requirements.

NOW THEREFORE, pursuant to the request

made by the Broker for surrender of

Broker License, the Authority hereby

cancels the Direct Broker License No. 211

granted to M/S. Iksita Insurance Brokers

Pvt. Ltd.

Sd/-

Sr. Joint Director

(Suresh Mathur)

The CEOs of all Insurers/Reinsurer
Ref: IRDA/F&I/MISC/CIR/175/08/2012 Date: 02.08.2012

Penalties on Indian Insurance/

Reinsurance Companies

Under the provisions of Sections 102 to

105(C) of the Insurance Act, the Insurance

Regulatory and Development Authority

had occasion to levy penalties on different

insurance companies for various acts of

omission and commission.

2. The circular is to inform that penalties

levied by the Authority shall only be

debited to the shareholders’ account. In

the event any insurance company has

inadvertently booked the penalties to its

policyholders’ account, the entries shall be

reversed. Action taken in this regard may

be confirmed to the Authority.

Sd/-

Member (F&I)

(R. K. Nair)

Order
Ref: IRDA/F&I/ORD/EMT/176/08/2012 Date: 03.08.2012

Expenses of Management

On the recommendation of the Life

Insurance Council vide letter dated July10,

2012 and in exercise of the powers vested

with the Authority under the proviso to

section 40B(2) of the Insurance Act, 1938,

and having regard to the fact that where

the life insurance company listed at

Annexure is in excess of the prescribed

limits of expenses of management in the

first five years of their operations, they

shall be deemed to be not in violation of

the requirements of Section 40B of the

Insurance Act, 1938 read with Rule 17D of

the Insurance Rules, 1939 during the said

period.

The period of five financial years shall be

in addition to the first partial financial year

which the individual insurer commenced

operations.

Sd/-

Chairman

(J. Hari Narayan)

ANNEXURE
Life Insurance Company Deemed to Have Not Contravened The Provisions

of Section 40b of the Insurance Act, 1938 Read With Rule 17d Of The Insurance Rules, 1939

Encl: a/a

Sl. No. Name of the Insurer Year of Commencement of Operations* Five Full Financial Years

1 Edelweiss Tokio Life Insurance Company Ltd. 2011-12 2012-13 to 2016-17

*Operations are part of the year.
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Providing the Vital Support

‘In a world that is demonstrating rapid changes in the environment, dependence on reinsurance is

one thing that insurers cannot wish away; in order that they grapple with the challenges of time’

observes U. Jawaharlal.

T
here seems to be no end to the

incidence of nature’s fury being

inflicted on humanity, particularly

in the Asia-Pacific region. Just as we are

going to the press, it is reported that there

are record economic losses arising from a

major part of China being battered by

unrelenting floods triggered by heavy

rainfall, last month. The fact that a part of

the Great Wall that has withstood the tests

of time has also given in goes to show the

intensity of the natural calamity that China

is confronting. Besides, there have been

reports of Japan also facing heavy

flooding once again, owing to incessant

rains. The onus will once again be on the

reinsurers' resilience to see the insurance

industry through this hour of crisis.

Historically, it has been the experience of

the insurance industry as also the policy-

makers to observe that a period of major

catastrophe activity alternates with a

reasonably long period of its absence. And

it is this period of respite that used to

provide the cushion to the authorities for

planning and acting so that they are well-

prepared for the next eventuality. With the

alarming regularity at which the natural

catastrophes occur these days, one

wonders whether we are facing a

situation where there is not going to be

any respite at all! While that sounds

ominous, insurers would look up to the

reinsurers to come in handy in such crises.

As a natural corollary of the situation as

described above, the reinsurance market

would tend to harden – both as regards

availability and rates. It is in this light that

the insurance industry should plan for

long-lasting relationships with reinsurers

of great repute. It would also mean that

the reinsurers would take a deeper look at

the underwriting standards of the cedants

over the years, before they actually get

into relationships with them. This is one

area where there is need for a great deal

of improvement; and the insurance

industry in India should realize the

importance of strong and ethical

standards with regard to a realistic

'Role of Reinsurance'
in the next issue...

- Role of Reinsurance

assessment of the risk at their disposal,

rather than the business opportunities at

their disposal.

There is steady improvement in the

availability of statistical data presently,

with several organizations conducting

on-going researches in the domain,

globally. Insurers should make use of

these inputs while underwriting larger

risks and also avail the benefits of regular

consultations with the reinsurers so that

they are placed in reasonable comfort

before assuming risks that are not

normally their forte. Besides, it would also

afford them the benefit of identifying the

reinsurance arrangement that is so

essential in such a scenario.

'Role of Reinsurance' will once again be

the focus of the next issue of the .

We will get to see several authors

commenting on the vital aspects and the

benefits of reinsurance in an increasingly

risky world.
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issue focus

The Dynamics of Excess of Loss Reinsurance

Dr Som Majumdar opines that the inherent interests of the insurer and the reinsurer in a reinsurance

contract may be totally different; and to strike a harmonious balance between the two is what

eventually spells its success.

- Assuming Risk, and Beyond

The increased

emphasis on role and

the value of capital

has highlighted the

need and importance

for the primary

insurers to focus on

the risk financing

tools with a view to

providing them a

form of contingent

capital.

Preface

R
o b e r t K i l n i n h i s b o o k ,

“Reinsurance in Practice” has

rightly observed to describe

reinsurance as under: “the two functions

of reinsurance - the laying off or passing

on of liability on insurance and the

protection of insurance account - should

be remembered. They overlap at times

but are nevertheless the two fundamental

and distinct functions of all reinsurers”.

The nature of reinsurance contracts

primarily encompasses the “assumption

of risk theory” which states that in return

for a share of the premium, the reinsurer

assumes a corresponding share of the risk

from the direct insurers. Assumption of

r i s k b y t h e re i n s u re r m a y b e

“contributory” through specific cession on

individual risk or on a portfolio of risks,

whereas under “non-contributory” type,

the reinsurer assumes the aggregate

exposure to the reassured’s portfolio up to

a limit that exceeds a pre-determined

limit. To that extent, the non-contributory

type of risk transfer mechanism which is

more popularly known as “Excess of Loss

reinsurance” is recognized as a contract of

reinsurance rather than a contract for

reinsurance, a contract which is relevant

to open cover and surplus treaty type of

reinsurance.

By default, the insurance industry always

faces a number of life threatening risk

financing challenges. The insured values

at risk continue to grow faster than the

capital currently underpinning the

insurance industry. The increased

emphasis on role and the value of capital

has highlighted the need and importance

for the primary insurers to focus on the

risk financing tools with a view to

providing them a form of contingent

capital . In balance sheet terms,

reinsurance facility fulfils three primary

functions: ‘liquidity, temporary capital and

risk transfer’.

In the history of the business, up to the

middle of the nineteenth century,

reinsurance was effected between one

direct insurer and another, at first on

facultative basis, subsequently by treaty

and for a good many years by both

methods concurrently. But, though the

methods of reinsurance continued for

many years on these lines, the march of

events brought certain inevitable

developments which had a marked effect

on the mechanism of risk transfer. Sharing

of risk began changing the forms due to

increased nature and complexity of risk

requiring reduction of the magnitude of

exposure, initially on micro basis, risk by

risk, later on macro form on a portfolio

basis. While facultative reinsurance

reduces peak exposure, surplus and quota

Evolution of Excess of Loss Reinsurance
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issue focus

share treaty reduce individual exposure.

Yet there is another side to the picture of

risk accumulation. Increased loss ratio

arising from attrition of losses together

with increased magnitude of loss caused

by several risks exposed to a single

catastrophic event ar is ing from

conflagration or natural disaster, gave rise

to the emergence of excess of loss

reinsurance. This is formed on non-

proportional basis to provide protection of

balance sheet of the ceding company.

Therefore, while the proportional treaty

which is a contributory type is more of a

“Risk Reinsurance”, the excess of loss

insurance which is non-contributory is a

form of “Loss reinsurance”. The non-

proportional covers are thus based, not on

the Sum Assured, but on the claims cost or

loss portfolio of the reassured. This cost

could be measured in various ways and

the covers are thus traditionally

categorized as follows:

• Individual risk exposure on First Loss

basis (Facultative excess of loss)

• Cost of single claim on any one risk on

a given portfolio (Risk Excess)

• Cost of a claim or series of claims

caused by a single event (Cat XL)

• Cost of claim caused by a “second

event” (Second Event XL Cover)

• Unknown accumulation of the entire

portfolio comprising all classes

(Whole Account XL )

• Aggregate cost of all claims in any one

year ( Stop Loss XL)

• Cost of claims exceeding available

Indemnity (Benefit XL Cover)

• Reinstatement premium protection

(RPP XL Cover)

• Accumulation between two or more

classes on one event (Umbrella cover

or Clash Cover)

The structure of reinsurance has to be

regarded from two points of view – that of

the ceding company and that of the

reinsurer. While instituting the risk

transfer mechanism, a primary insurer’s

major concern is to reduce the overall

exposure of the book of business being

written during a particular period. Within

that mechanism, the magnitude of overall

risk exposure is progressively reduced by

first reducing a peak exposure through

facultative method followed by further

reduction of individual exposures through

a contributory treaty. The remaining

accumulations are then protected by an

excess of loss contract against any

unforeseen disaster. While discharging

these functions of reinsurance, both

parties, the reinsurer and ceding

company, play a part in the making of

reinsurance transaction although each of

the players approaches it from the

opposite point of view. The ceding

companies or the primary insurers

concentrate on “law of large numbers”

while assuming the risk; the reinsurers on

the other hand, are guided by the

operation of “law of average”.

A ceding company traditionally seeks

protection of losses that may arise in

different forms in terms of frequency or

magnitude depending on its type of

portfolio that is exposed to various kinds

of perils. The primary objective of seeking

such protection stems from the following

factors:

• Economy and convenience

• Premium conservation

• P ro te c t i o n a g a i n s t u n k n o w n

accumulation for improper monitoring

of the aggregates

• Difficulties of defining “any one risk”

• Difficulties in classification of risk

being protected under proportional

cover

• Protection against catastrophic event

causing series of losses in one single

class or many classes

• Protection against inter-departmental

accumulation

• Unl imited l iabi l i ty caused by

legislative provisions such as Motor TP

or WC liability etc.

Types of excess of loss cover usually

taken by primary insurers may be

diagrammatically expressed as follows:-

O O O (Specific risks ) - Risk Excess

O O O (Individual risks in a collective

portfolio) - Working XL Cover

Reinsurance Perspective - Cedant’s

Viewpoint

While instituting the

risk transfer

mechanism, a

primary insurer’s

major concern is to

reduce the overall

exposure of the book

of business being

written during a

particular period.
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The individual risk excess cover may be

taken by the ceding company based on

the law of probabilities. It is described as

“exposure to risk” or sometimes by

estimating the “Probable Maximum Loss”,

generally reckoned as a percentage of the

total sum insured. Accumulation of losses

arising from a loss producing event often

takes place. Risks are not always

independent of each other as assumed;

and in any case, an event or occurrence

may affect more than one risk. Losses may

also accumulate from policies written in

different departments within the

company itself. One single event like Fire,

Natural disaster, Collision or Accident may

give rise to a single loss or multiple losses

to property, casualty, and liability

together. Following scenario may be

taken as a model to describe the dynamics

of excess of loss insurance cover for a

ceding company:

Scenario - A:

Total number of risks written in a non-

marine portfolio - 900

Total aggregate sum assured of the

portfolio - $2 billion

3 Peak risks, each valuing - $10 million

Mean value and standard deviation of risk

profile - $200,000 and SD ±2.25%

Peak risk PML estimation - 30%

PML at 10% on Catastrophe based on

Zonal Aggregates - $100 million

(Series of losses out of

one event) -

Catastrophe XL cover

(Annual Loss ratio on

a whole portfolio) -

Stop Loss(Annual

Loss ratio on a whole portfolio) - Stop

Loss

Risks are not always

independent of each

other as assumed;

and in any case, an

event or occurrence

may affect more than

one risk.

Per risk retention on sum assured basis -

$250,000

Other things remaining same, the cedant

may proceed to structure the XL program

naming it as “Non Marine Excess of loss

cover” under the following categories

keeping in mind the issue of cash flow

with a full protection of the portfolio:

a. Peak risk protection through Facultative

excess cover up to a limit of $3 million in 2

or 3 layers with an underlying limit of

$250,000

b. PML error cover for the 3 peak risks

combined on “any one loss” (AOL) basis as

a “sleep easy cover” with a limit

of $7 million assuming there is no

conflagration.

c. Risk excess cover for each and every risk

(E&ER) in 4 layers with a total limit of $10

million including the underlying of

$250,000 with an inuring benefit to the

Cat XL Program (excluding the three peak

risks)

d. Catastrophe XL cover to a suitable limit

assuming 10% of 900 risks will be affected

on any one event on any one zone

producing a likelihood of a loss of $22.5

million (90 x $250,000 of each risk value).

e. A “Second Event Cover” or a “Stop Loss

Cover” or an “Umbrella cover” may also be

considered to take care of residual

exposures exceeding protection available

under the overall proportional and non-

proportional program resulting from

extra-ordinary severe catastrophes, PML

miscalculations or another serious

catastrophe taking place within the same

period affecting the entire portfolio.

Within the above scenario, the reinsurer

would examine the stability of the results

of the portfolio over last few years

including the underwriting philosophy of

the cedant just to ensure that the trend of

underwriting does not deviate from the

natural path. In order to make sure that

the portfolio protected is not unduly

influenced by the event beyond control,

the reinsurer may like to emphasize on

the following points while grating the

cover:

• The original underwriting of the ceding

company should not be on PML basis

unless agreed by the reinsurer before

assumption of the risk.

• The Cat XL program is subject to 2-risks

warranty that has got an inuring benefit

of the underlying risk XL cover.

• There is no “Assumed Account” reflected

in the portfolio protected.

• The reinsurer may also carefully

examine the return cycle of the

catastrophic event peculiar to the

territory protected to calculate their

minimum “rate on line (ROL)”.

Reinsurer’s Perspective

D 
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• In order to establish prudence in

assuming the risk or in settling the

losses by the ceding company, many

reinsurers may insist that the cedant

becomes a co-reinsurer within the

catastrophe program. The share that

the ceding company is expected to take

may vary between 5% and 10%.

• In order to further protect its own net

account that may affect its retrocession

facility, the captioned reinsurer may

consider prohibiting the cedant from

purchasing of additional layers in

respect of the portfolio being protected

without prior consent of the reinsurer.

• If the portfolio protected falls in a

territory or a region that is traditionally

influenced by a repeat catastrophe, the

reinsurer may perhaps consider

granting limited reinstatement or

i n c r e a s i n g t h e ra t e o n p a i d

reinstatement. It is further important for

the reinsurer to consider paid

reinstatement with appropriate loading

such as First reinstatement with 150%

additional premium, pro-rata to

amount and annual in time. However,

in an ideal situation, the ceding

company would always insist on

unlimited free reinstatement which is

tantamount to unlimited protection,

but in the real world, unlimited cover is

rarely feasible oris prohibitively

expensive.

The situation of the above reinsurer is to

be seen from the nature of the ceding

company which is primarily a direct

insurer. If however, the ceding company‘s

portfolio comprises of reinsurance

assumed account accepting treaty and

facultative business in various forms, the

dynamics would be dramatically different

for the reinsurer as they will become the

retrocessionaire. The real exposure to an

excess retrosurer of a third party

reinsurance account is to be judged best

not on the premium income but on the

exposure s in the portfolio which exceed

the excess point or deductible of the

retrosurance account. These exposures

will be affected by the size of the line

written by the retrocedent on each

contract, i.e. by the percentage of the

original contract accepted by him.

In carrying out the exercise of granting

reinsurance cover, the reinsurer has to

consider the methods to be adopted in

the investment of its funds. Capital apart,

the reinsurer should also emphasize on

accumulating reserve funds, partly to

provide for unexpired risks and

outstanding losses, and partly as surplus

funds for contingencies.

Capital apart, the

reinsurer should also

emphasize on

accumulating reserve

funds, partly to

provide for unexpired

risks and outstanding

losses, and partly as

surplus funds for

contingencies.

The author is a former Underwriter of

GIO Re, Sydney; and currently is the

Director, International Business of an

international firm, Kaden Boriss

Lawyers, Australia.

The Outcome

The foregoing analysis of the respective

observations on the part of the ceding

company and the reinsurer, presupposes

a state of affairs in which each party sets

out to fill its own particular needs - the

cedant to obtain satisfactory reinsurance

protections and the reinsurer to obtain

profitable business over a reasonable

period of time on satisfactory terms,

unaffected by any outside considerations

following the rules of business. There are

always some situations that may

materially affect any decision making

process on the part of both the ceding

company as well as the reinsurers. These

reflections on the subject of arranging

reinsurance facility to a desired extent

clearly show that there will be some areas

of essential differences between the

ceding company and the reinsurer that

needs a proper appraisal and observing

how they are reconciled so as to produce

harmony in the closed transaction.
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Nuclear Liability Insurance

Joseph Augustine avers that nuclear risks being of very large proportions, it is very vital that they

operate under a pool system; for which, it is essential to be a part of international conventions.

- Falling in Line

N
uclear power produces around

11% of the world's energy needs,

and is considered to be producing

enormous amounts of energy from small

amounts of fuel, without the pollution

that we would get from burning fossil

fuels. As the concerns of price of oil and

global warming continue to increase

steadily, a renewed interest in the clean-

burning properties of nuclear power are

becoming more attractive. The nuclear

energy market is expected to grow

substantially over the next 20 years.

India has a large indigenous nuclear

power program. We expect to have 14,600

MW of nuclear energy produced by 2020;

and 27,500 MW by 2024.Today there are

seven nuclear plants in operation with

twenty reactors, producing 4358MW of

energy. The Nuclear Power Corporation of

India Ltd (NPCIL) is responsible for design,

construction, commissioning and

operation of thermal nuclear power

plants in India.

Ever since the first commercial nuclear

power reactors were built, globally there

have been concerns about the possible

effects of a severe nuclear accident,

coupled with the question of who would

be liable for third-party consequences.

Nuclear liability

(The first large-scale nuclear power

station was opened at Calder Hall in

Cumbria, England, in 1956).

The recent disaster experience of

Fukushima in 2011hasendorsed the fear

of catastrophe with the possible local

impact of a severe accident is real and

highly threatening. Other major accidents

were the Three Mile Island accident in

March 1979 in the US which had an

estimated loss of US$ 2.5 bn. The

Chernobyl Disaster in April 1986 at the

nuclear power plant in Ukraine caused the

worst ever nuclear power plant disaster in

history with an estimated loss of US$ 6.7

bn. Some radioactive dust fallout from the

accident landed as far as in the UK. Thus if

something does go wrong in a really big

way, much of the world could be affected.

Governments have long recognized the

potential cross-boundary consequences

of a nuclear accident causing trans-

boundary damages. This led to an

international nuclear liability regime.

National laws of each state are

s u p p l e m e n te d b y i n te r n a t i o n a l

conventions to have access to justice

readily available for victims outside the

country in which an accident occurs.

Vienna Convention on Civil Liability for

Nuclear Damage, and Paris Convention on

Third Party Liability in the Field of Nuclear

Energy are some good examples.

C o n v e n t i o n o n S u p p l e m e n t a r y

Compensation for Nuclear Damage (CSC)

defines additional amounts to be

provided through contributions by

installation states on the basis of installed

nuclear capacity and a UN rate of

assessment, basically at 300 mn. SDRs.

International Conventions:

The Chernobyl

Disaster in April 1986

at the nuclear power

plant

in Ukraine causedthe

worst ever nuclear

power plant disaster

in history with an

estimated loss of

US$ 6.7 bn.
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Principles of Liability:

Limitation of liability:

The principles of nuclear liability ensure

that in the case of an accident, meaningful

levels of compensation are available with

a minimum level of litigation and

difficulty.

Strict liability: Here the victim is relieved

from proving fault. In the case of an

accident, the operator is liable whether or

not any fault or negligence can be proven.

Exclusive liability of the operator: That is,

in case of an accident, all claims are to be

brought against the nuclear operator. This

legal channelling is regardless of the

cause of accident. Claimants do not have

to figure out who is responsible - under

law it will be the nuclear operator. The

minimum amount of protection required

is set by national laws which in turn often

depend on internat iona l t reaty

obligations.

Exclusive jurisdiction: Only the courts of

the country in which the accident occurs

has jurisdiction over damages claims.

Mandatory financial coverage: The

operator must maintain insurance cover,

and it ensures that funds will be made

available by the operator or their insurers

to pay for damages.

Liability is limited by both international

conventions and by national legislation,

so that beyond the limit normally covered

by insurance, the state can accept

responsibility. Various countries have their

own limits of liability as provided by their

national laws.

For Example: US require individual

operators to be responsible for two layers

of insurance cover. The first layer is where

each nuclear site is required to purchase

US$ 375 million liability cover, which is

provided by a private insurance pool,

American Nuclear Insurers (ANI). The

second layer or secondary financial

protection (SFP) program is jointly

provided by all US reactor operators

funded up to USD 112 mn. per reactor per

accident.

Japan is not a party to any international

liability convention but its law generally

conforms to them. Two laws governing

them are revised about every ten years:

the Law on Compensation for Nuclear

Damage and Law on Contract for Liability

Insurance for Nuclear Damage. Plant

operator liability is exclusive and absolute,

and power plant operators must provide a

financial security amount of JPY 120

billion (US$ 1.4 billion) Japanese nuclear

utilities are required by law to secure JPY

120 billion in accident liability coverage.

For the Fukushima accident in 2011, the

government set up a new state-backed

institution to expedite payments to those

affected. The body is to receive financial

contributions from electric power

companies with nuclear power plants in

Japan, and from the government through

special bonds totalling to JPY 5 trillion ($62

billion)that can be cashed whenever

necessary.

In the UK, the limit is increased to £140

million for each major installation, and

the operator is liable for claims up to this

amount and must insure accordingly. The

majority of this insurance is provided by a

pool of UK insurers compris ing

eight insurance companies and sixteen

Lloyd’s syndicates. Beyond £140 million,

the current Paris/Brussels system applies,

with government contribution to SDR 300

million ( 360 million). The government is

proposing legislation late in 2012 which

would require operators' insurance of EUR

1.2 billion.

Russia is party to the Vienna Convention

since 2005 and has a domestic nuclear

insurance pool comprising 23 insurance

companies covering liability of about

$350 million.

China’s nuclear power industry operates

seven nuclear power plants with fifteen

units producing 11,700 MW of power. Ten

power plants are under construction with

26 units to produce 26600 MW of

additional capacity. China is not party to

any international liability convention but

is an active member of the international

insurance pooling system, which covers

both first party risks and third party

liability once fuel is loaded into a reactor.

The nuclear third party liability limits are

based on the state document up to 300M

RMB (approx. 47M USD) for commercial

nuclear power plants. Between 300M-

1100M RMB is the responsibility of the

Ministry of Finance and over 1100M RMB

will be the decision of State Council of

China.

€

Liability is limited by

both international

conventions and by

national legislation,

so that beyond the

limit normally

covered by insurance,

the state can accept

responsibility.
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Insurance Pools:

Damages caused by a nuclear accident

could be extensive, creating the need for

compulsory third party insurance

schemes for nuclear operators. The risks

presented by the civil use of nuclear

power are of low-frequency, high-cost

events. They need deployment of capacity

by the insurance market that is greater

than in any other sphere of industrial

activity. The risks themselves are few in

number and present an unbalanced

portfolio with scant statistical data

support. Worldwide, nuclear risks

generate an overall amount of premium

which is disproportionately small in

comparison with the size of the risks

assumed by insurers.

By the formation of pools, the insurance

industry of the world has succeeded in

accumulating the maximum available

capacity for this class of business. Thus,

the pooling system operates to the benefit

of the nuclear industry and ultimately

society as a whole. All the civil nuclear

facilities if insured are covered only under

the pooling arrangement. There are 26

market pools worldwide.

The structure of insurance of nuclear

installations for direct damage and third

party liability is different from the other

insurances as it is placed with either one of

the many national insurance pools which

brings together insurance capacity for

nuclear risks from the domestic insurers in

the local country; or into one of the

mutual insurance associations which are

set up by the nuclear industry itself.

The national nuclear insurance pool

approach was first developed in the UK in

1956. Other national pools that followed

were modelled on the UK pool which is

now known as Nuclear Risk Insurers

Limited.

The China Nuclear pool was established in

1999. Nineteen insurers and reinsurers

(including Swiss Re and Lloyd's China)

participate in the Chinese Nuclear

Insurance Pool. All premiums are ceded to

the pool and retro-ceded to members in

proportion to their share of the total non-

life market. China Nuclear Insurance Pool

provides for two types of covers: Material

Damage covers for nuclear installation

operators and owners; Third party covers

as required by the limits of state

document. Insurance is compulsory for all

nuclear power plants in China.

The Atomic Energy Act of 1962 was silent

about liability or compensation in the

event of an accident. Also, India was not a

party to any of the relevant international

nuclear liability conventions. Since all civil

nuclear facilities are owned and must be

major i t y-owned by the cent ra l

Indian Nuclear Liability:

government, the liability issues arising

from these installations are the state’s

responsibility.

Following the Nuclear Suppliers' Group

agreement which was achieved in

September 2008, the scope for supply of

both reactors and fuel from suppliers in

other countries opened up. Civil nuclear

co-operation agreements have been

signed with the USA, Russia, France, UK

and many other countries.

In October 2010,India signed the

C o n v e n t i o n o n S u p p l e m e n t a r y

Compensation for Nuclear Damage (CSC),

which seeks to establish a uniform global

legal regime for the compensation of

victims in the event of a nuclear accident.

The CSC is consistent with principles set

fo r th in prev ious in te rnat iona l

agreements governing nuclear liability,

including the Vienna Convention on Civil

Liability for Nuclear Damage and the Paris

Convention on Third Party Liability in the

field of nuclear risks. The civil liability for

Nuclear Damage Act related to third party

liability was passed by both houses of

parliament in August 2010.

The new Act places responsibility for any

nuclear accident with the operator, and

limits total liability to 300 million SDR

(about US$ 450 million) "or such higher

amount that the central government may

specify by notification". Operator liability

is capped at ‘1500 cr. (about US$ 330

million) or such higher amount that the

central government may notify, beyond

which the central government is liable.

The nuclear suppliers groups agreements

have led to opening up the industry for

foreign players but the agreements

cannot be implemented unless we have

the defined limits of liability in case of

accidents. This was brought in with the

Nuclear Insurance Pool in India:

Since all civil nuclear

facilities are owned

and must be

majority-owned by

the central

government, the

liability issues

arising from these

installations are

the state’s

responsibility.
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passing of The Civil Liability for Nuclear

Damage Act.

The liability upto the specified limit can be

arranged by creating a fund of `1500 cr. by

the nuclear industry in India with the

central government addressing anything

over this level. A better alternative would

be to make arrangements in the form of

insurance up to the limits as provided by

the law as is the global practice. The

insurance industry along with the nuclear

industry can come together to develop

the Nuclear Insurance Pool with adequate

capacity garnered locally as well as from

the international market.

The pool can provide cover to the

operators to the extent required by the

legislation that is ‘1500 cr. per incident per

operator. Beyond the pool limit the state

normally accepts responsibility as insurer

of last resort upto a limit of SDRs 300 mn.

Balance if any will be passed on to

“Convent ion for Supp lementary

Compensation”.

International insurers and reinsurers who

provide capacity for the insurance of these

nuclear facilities insist on inspection of the

plants by global nuclear pool agencies. In

India apparently there is a restriction on

inspection of facilities by international

pools. Periodic inspections are carried out

by specialist teams for the purpose of

Identifying insurance risk with the aspects

of nuclear safety, operation and third

party liability, machinery breakdown and

fire protection. This would also enable

sharing best international practices,

international guidelines for the fire

protection of nuclear power plants and

machinery breakdown prevention and

adopting nuclear insurance pool’s

international engineering survey

guidelines.

Taking the state policy on opening of

nuclear installations to international

inspections, government can consider

permission for limited purpose of

insurance. This being a precondition by

international nuclear insurance pools, if

we have to have the pool in place, the

issue needs to be resolved.

International insurers

and reinsurers who

provide capacity for

the insurance of these

nuclear facilities insist

on inspection of the

plants by global

nuclear pool

agencies.

The author is Chief Representative,

Catlin Insurance Company Ltd.,

Mumbai.
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Global Reinsurance Market Trends

K.L. Naik emphasizes that insurers have to move with global trends of change; and in order to

accomplish this, the role of reinsurers is undeniably essential.

- A Historical Survey from 1945 to 2012

Introduction

I) 1944/45

R
einsurance is parameter of global

economies, and insurance of local

economies. Reinsurance trends are

impacted by global climatic changes,

global balance of powers and global

‘balance of trade’ and technologies.

Trends can be defined as self corrective

lessons learnt from past loss experience.

Here is an attempt to undertake a

historical survey of global reinsurance

market trends since World War II in

1944/45.

The World War II was in its conclusive

phase by 1944-45 when :

- USA emerged as a major world power

with capitalism.

- USSR emerged as rival world power

with communism.

- Many colonial countries in Afro-Asian-

Latin America regions obtained political

f r e e d o m w i t h o u t e c o n o m i c

independence between 1945 and

1965. They were impoverished and

tried socialism as driving force of their

economies.

- 100 signatory countries endorsed the

U.N. Charter and UNO become a world

body to improve international relations.

- The World Bank and International

Monetary Fund (IMF) were founded.

- International trade was re-organised

with international transactions in

currencies of member countries which

were related to US$ and £.Stg. The

made multi-currency transactions of

reinsurance easy.

Bretton Wood Exchange Rate System

- The Eastern European communist block

countries did not agree to accept

and countries made mutual

currency agreement.

- The colonial countries of Afro- Asian

markets had a legacy of British and

French insurance indus t r y in

Anglophone and Franco phone markets

of Africa and Asia.

- The global non-life premium in 1965

was US$39.60 bn. and reinsurance

premiums around US$7.50 bn. only as

per Sigma. USA and Western Europe

were major markets. But India Re in

India wrote international reinsurances.

Hurricane Betsy loss of 1965 became

landmark of changes with significant

emphasis on accumulation in natural

cat losses.

Mr. R. J. Kiln invented hours clauses

defining events of natural catastrophe

such as 72 consecutive hours for

earthquake etc. in XL treaties.

The Konto earthquake gave rise to EQ

insurance scheme in Japan and creation

of JER (Japanese EQ Re Corporation).

- During the colonial rule in Africa, British

or French insurance companies

Bretton Wood Exchange Rate System

COMECON

ii) 1965 to 1972

Many colonial

countries in Afro-

Asian-Latin America

regions obtained

political freedom

without economic

independence

between 1945 and

1965. They were

impoverished and

tried socialism as

driving force of their

economies.
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operated as branches with head offices

in London or Paris. After nominal

retention locally, they transferred risks

for reinsurances in their head offices.

Thus large parts of premiums were sent

outside Africa. Loss recoveries also

remained in head offices of the

insurance companies or branches.

Investment income on funds also

remained in their head offices. Local

employees were not exposed to

technical trainings in real sense.

- On similar issues in all Third World

markets, the insurance industry was not

properly developed up to 1965.

Reinsurance premium outgo was too

much with total dependence on

London or Paris markets. However, in

India there was a different picture and

the Indian insurance companies like

New India, Oriental, National and

United India competed with branches

of foreign companies in India. India Re

was founded in 1957 and in 1961

Indian Guarantee also became

reinsurer as also Bharat Re.

- By 1972, the world economies were

classified by into

- North America i.e. USA

and Canada.

- Europe - Japan -

Australia / New Zealand (Oceania)

- The Latin American and

Afro–Asian World.

The First and Second Worlds’ most

developed economies were G-7 countries

viz. U.S.A., U.K., Japan, West Germany,

France, Italy and Canada. Other countries

of the Second World were ‘developed

economies’. Countries in the Third World

are ‘developing economies’. Thus, South

Korea - China - Hong Kong - Taiwan - India

- Malaysia - Middle Eastern Oil Producing

Economies and so on are developing

economies.

Brandt Line

FIRST World

SECOND World

THIRD World

In this historical background of

economies, insurance industry developed

in the Third World countries with limited

means, unexplored resources and scarcity

of finance. Rich resources of African

countries were exploited by the erstwhile

colonial rulers even after freedom.

- The UNCTAD - (United Nations

Conference on Trade and Development)

addressed problems of developing

insurance and reinsurance industry of

Third World countries. It made its best

efforts to help Third World markets to

reorganize and restructure the insurance

markets in various countries. They asked

western insurers and reinsurers to come

forward in true spirit of ‘altruism’ to

become benevolent in spirit to transfer

te c h n o l o g i e s o f i n s u ra n ce a n d

reinsurance in these markets and help

them to develop their own insurance

markets. These initiatives failed to get

positive response.

UNCTAD initiated the era of starting a

state-owned insurer – reinsurer with 20%

iii) 1972 - 1987 :

or more obligatory cessions from policies

and/or from reinsurance treaties of all

insurers in these developing markets.

Thus Kenya Re in Kenya, Egypt Re in Egypt,

Nigeria Re in Nigeria, EIC in Ethiopia, Zim

Re in Zimbabwe, India Re - GIC Re in India,

Sadharan Bima in Bangladesh, Korean Re

in South Korea etc. came up in these

markets and reinsurance premium

retention in the markets increased by

Obligatory Cessions to local reinsurers.

After Flixborough Petrochemical Plant’s

fire loss of 1974, insurance is treated

as risk transfer technique of risk

management; and reinsurance as risk

transfer to achieve global spread of risks.

During this period, North Sea oil

exploration and middle eastern market’s

Oil & Energy risks were reinsured in

Western Europe through London market

Drilling Rig Line Slip Quota Share Treaty.

New Fac Re markets cover these risks.

From 1980 to 1987 the insurers and

reinsurers of G-7 experienced huge

natural cat losses like Hurricane Hugo.

They needed to share profits of the Third

World markets. In 1987 Uruguay Round

conference of finance ministers of

developing countries passed a resolution

to liberalize and globalize insurance

industries of their respective countries.

The era of state-owned reinsurance

company with Obligatory cessions from

all insurers, nationalization, monopoly of

public sector etc. were to open up for First

and Second World (re)insurers. But with

Gulf War I of 1991 and Gulf War II of 1995

the changes implied by 1987 Uruguay

Round conference resul ted into

liberalization and globalization of

insurance and reinsurance markets.

The cold-war era ended. USSR was

dismantled into independent soviets.

iv) 1987 to 2000 :

In this historical

background of

economies, insurance

industry developed in

the Third World

countries with limited

means, unexplored

resources and scarcity

of finance.
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Perestroika and Glasnost of President

Gorbachev paved the way for a new era of

liberalization and globalization in the

USSR and Eastern Europe. After the fall of

the Berlin wall, united Germany emerged

as a strong force of capitalism. European

Union became a reality with U.K., Germany

and France as strong members. On

1/1/1995 all countries of the world

became signatories of World Trade

Organization treaty.

Rebuilding of Russia began with IMF

sanctioning huge loans in US$. Old Rouble

was replaced by New Rouble. Russian

insurance industry now allowed private

insurance companies. Around 1500

insurance companies gradually came up

in Russia. Global economies turned to the

school of capitalism for meaningful and

rapid economic developments.

Liberalization of (Re)Insurance markets

means …..

- Nationalization is replaced by Free

Market Economy.

- Obligatory Cessions were to be

gradually discontinued.

- Monopoly was replaced by Free

Competition among public sector and

private sector companies.

- Foreign Direct Investment with joint

partnership was to be allowed

gradually.

- Bureaucratic approaches were replaced

by business-like approaches.

Globalization replaced the First, Second

and Third World classification by Brandt

Line and a border less world of economies

emerged. In First and Second World

insurance markets there were critical

conditions with sinking investment

returns, underwriting losses and crises of

solvency. These insurers needed an

injection of profit from Afro- Asian

Markets.

The Lloyds of London were restructured

by abolishing unlimited personal liability

of syndicate underwriters and introducing

Corporate Capital Base with limited

liability. However, Greater China consisting

of China, Hong Kong and Taiwan poised

very good growth potential. Hong Kong’s

infrastructure was not disturbed after the

merger of Hong Kong with Mainland China

in 1995.

Since July 1991 capitalistic economy

developed in India and private sector

became engine of economic growth.

Thus, China and India were emerging

giants with enormous potential for U.S.A.

and Europe to enter these markets. By the

end of the Millennium, the global

insurance markets were about to

complete the process of transition from

restrictive and prohibitive trends, to

trends of freedom. The 21st century

began with challenges of changes in

economies with driving forces of

capitalism replacing communism and

socialism in major ways.

Global climatic changes increased

frequency and severity of NatCat losses,

l ibera l ized markets exper ienced

unbalanced growth with reducing

premiums and increasing exposures. After

Gulf War II terrorism became an

increasing threat in the West as well as the

East. Creation of market pools covering

Riot, Strike, Malicious Damage, Sabotage

and Terrorism Risks became a new trend.

Kobe EQ of 17th January 1995 in the port

city of Japan had financial losses of

US$100 bn. with less than 30% as insured

losses. It gave rise to only EQ XL Treaty

reinsurances. Munich Re’s book on

millennium describes year 1999 as the

worst year of natural catastrophes.

During this period (1987-2000),

I T i n i t i a t i v e s a d v a n c e d w i t h

telecommunications, online marketing,

computerization, use of mobiles in instant

email communication and newer cyber

risks. All these influenced global

reinsurance markets by innovative cyber

risk trends.

However 21st century in global markets of

reinsurance implied trends such as….

- Insurance companies with FDI of

foreign partners.

- Severe global climatic changes with

widening hole in the ozone layer that

resulted into unprecedented frequency

and severity of catastrophic events of

losses arising out of ‘Acts of God’ perils.

- 26th January 2001 had seen the worst

disaster of the Bhuj Earthquake with 6.9

on Richter Scale which was felt even in

Mumbai. With damages in Bhuj, Anjar,

Jamnagar, Ahmedabad etc., there were

financial losses of `210 bn. as against

India’s non life premium of `125 bn.

Insured losses were around 3.50% plus.

- Indian seismological maps with STIF

exposure were now prepared for

v) 2001 to 2010

Globalization

replaced the First,

Second and Third

World classification

by Brandt Line and a

border less

world of economies

emerged.
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assessment of accumulat ions .

R e i n s u ra n ce b e c a m e d i s a s t e r

management tool.

- 11th September 2001 Terrorist Attacks

on WTC gave largest insured losses of

US$88.50 bn. in world’s history of

(re)insurances. It was 110% of UK’s

premiums, 150% of French premiums.

- Munich Re suffered US$2.50 bn. loss plus

US$7.50 bn. equity value loss. 19

reinsurers including Swiss Re, Hannover

Re, Lloyds etc. suffered heavily.

After WTC attack losses, reinsurance

markets’ trends changed with…

- Exclusion of Sabotage and Terrorism

risks from reinsurances with revised

clauses.

- Creation of market pools for RSMD-ST -

Indian market pool for terrorism

suffered huge losses due to terrorist

attack on 26th November 2008.

- Political Risk exclusion clauses.

- Restricted treaty capacity.

- Proportional treaties’ ‘Acts of God’ perils

events were capped (3 or 4 times Any

One Risk limits).

- Reinsurance treaty slips contained 35 or

more pages with exhaustive lists of

exclusions and specific clauses.

President Bush made all exclusions of

terrorism null and void in all insurances

and reinsurances by TRIA - Terrorism Risk

Insurance Act.

Natural Catastrophes in 21st Century

- Tsunami losses in the Indian Ocean on

26th December 2004 around US$100

mn.

- Hurricane Rita-Wilma-Katrina losses of

26th July 2005 with more than US$100

bn. Satellite monitored hurricanes

enable loss prevention measures like

switching of offshore rigs in Gulf of

Mexico.

- Largest Mumbai Maharashtra flood

incurred losses of 26th July 2005.

The finance gurus of New York’s finance

markets hub had arranged ‘Toxic Assets’

on mortgages of housing properties,

insurance policies covering repayment of

loans to banks by householders on home

loans and this network was spread all over

the western world of G-7 club members.

With bankruptcies of 18 commercial

banks and Lehman Brothers, USA’s

economy suffered heavily. AIG was to be

bailed out due to billions of dollars loss.

American prosperity is not global but

American Recession is global recession for

markets in Europe, Asia, Africa, Japan

Australia, New Zealand etc. It also affected

G-20 economies.

Recession is now in its second phase and

global markets suffer from…

- Meltdown of economies

- Devaluation local currencies against

stronger US$.

- Reducing investment incomes unable

to absorb underwriting losses of

insurers.

- USA’s economy is wealthiest before and

after recession

(millions of )R
Gross Loss(Approx)70,000

Fire Engineering Misc. Motor Total

Insured Loss 21,317 755 1,716 440 24,228
i.e. 34.61%

(subsidiary of ARIG), Best Re Tunisia etc.

are major markets.

vi) The Era of American Recession :

2008 to 2010/11

- Motor OD is covered for such cat events

in the Non-Marine Cat XLs along with

Fire-Engineering-Miscellaneous since

then.

- The WTC attack losses and other NatCat

loses resulted into downward security

rating to AA for most of the western

reinsurers of ‘AAA’ club.

- Afro-Asian reinsurers emerged as

alternative reinsurers. They are African

Re, PTA Re, Kenya Re, GIC Re, Korean Re,

China International Re, Central Re of

Taiwan, New Cap Re of Singapore, Asian

Re, Tokio Marine, Toa Re etc.

Embargo on Iran by USA-European

Union with sanction clauses made

reinsurances impossible with Iran.

Main trends of Takaful insurance/

reinsurances are for sharing of overall

profits among shareholders as well as

policyholders. Takaful banks handle all

investments and transactions. Islamic

countries became Takaful Markets.

Takaful reinsurances progressed with

great momentum since 2001 and

Takaful reinsurers like Malaysian Re,

Lloyds, Swiss Re, Munich Re, GIC Re,

Hannover Re Bahrain, Takaful Re

1. USA 9873 31.7% 1. USA 14641 23.2%

2. Japan 4616 14.8% 2. P.R. China 5648 9%

100% GDP 31161 100% 63014 100%

Year 2000

GDP US$ BLNs

Year 2010

GDP US$ BLNs

~ I_I_ I_ I_ I_ 
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vii) 2012-13 Trends

Acts of Men Perils :

Motor OD/TPL :

A tradition of trust has evolved out of

various reinsurance trends of global

markets during 2012-13, as under:

i) Acts of God perils are uninsurable but

they are made insurable by reinsurances.

But after 2011 Japanese Seaquake and

Tsunamis, Thai floods, Christchurch

earthquake etc., reinsurers have suffered

enormous losses. For 2012/13 they

imposed conditions such as…

- Capping of events limit three times Any

One Risk limits of proportional Fire,

Engineering, Miscellaneous and P.A.

treaties with annual aggregate limits.

- Proportional treaty commissions are

reduced with sliding scale and without

P.C.

- Non Marine Cat XLs are with minimum

overall ROL% of 10%. Only EQ Top

Layers are quoted with ROL of 1.50% or

more.

- Mindep @ 90% or even 100% of XL

Premiums.

- Creation of market pools for Acts of God

perils in respect of Fire, Engineering,

Miscellaneous, P.A. and Motor OD taking

out all NatCat exposures from all

treaties. Pools are protected by

reinsurances with increasing cost.

ii) Creation of Market

Pools for Terrorism risks along with Riot,

Strikes, Malicious Damage in respect of

Fire, Engineering, P.A., Miscellaneous and

Motor OD reinsurance protection of

market pools with higher costs.

iii) Direct premiums of

Motor OD & TPL assume 50% or more of

market premiums but results are

negative. Motor XLs with burning costs

became self financing. Hence Motor OD

Cat cover is included in Non Marine Whole

Account XLs for Fire, Engineering,

Miscellaneous, P.A. with higher ROL% but

without GNPI of Motor.

Motor TPL market pools are also arranged

for certain markets. But reinsurance costs

are higher.

iv) Health,

Mediclaims, Foreign Travel insurance with

Medicare etc. are increasing everywhere

with 20% or 25% of market premiums

but with aggregate loss ratio of 100% or

more.

Reinsurance with Stop Loss XLs protect

balance sheet loss ratio.

v) Like Health

Stop Loss XLs are needed to protect

balance sheet loss ratio of this portfolio of

risks by big corporations like Agriculture

Insurance Company of India Ltd.

vi)

are mostly reinsured by Fac

Re or Fac Re XLs in hardening markets.

vii) Reinsurers restricting

SRCC risk covers to local insurers of North

Microcare Insurances :

Agriculture Insurance :

Marine Oil and Energy and Aviation /

Space risks

Civil War Risks :

Africa’s Tunisia, Libya, Egypt; and Syria in

Middle East.

viii) continue to be reinsured

w i t h I T, s o f t wa re p ro g ra m m e s

telecommunication, online transfer of

funds etc.

ix) continue to

grow further.

x) for death covers in

individual and Group Life Insurances are

arranged after setting aside reserves for

maturity claims.

The main stream of global trends is like a

big river that branches out into various

tributaries, rivers mix and flow together:

- Captive Market Trends

Since 1970s to this day, Bermuda

emerged as an insurance market since

early 1970s and by 1980s became a

captive market for big industrial groups to

start their own insurance company in

Bermuda to write the parent company’s

business and in addition to other

business.

By 2007-08, Bermuda market with around

2000 insurers and 50 reinsurers wrote

non-life premiums of US$115 bn. out of

which US$22 bn. were captives.

In mid 1990s, Bermuda became a center

for cat bonds securitization of risks which

transferred huge residue earthquake

exposures of Japanese companies after

exhausting conventional reinsurances to

USA’s capital market by selling ten years’

cat bonds.

Bermuda is a tax haven with laws

providing nominal registration fees, zero

tax and investment prospects. Since

1980’s Bermuda market’s trends remain

stronger and are seen in other captive

Cyber Risks

Takaful Reinsurances

Life Reinsurances

viii) Tributary Trends

Bermuda is a tax

haven with laws

providing nominal

registration fees, zero

tax and investment

prospects.

i ------------------------i• 
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The author is CEO, J.B. Boda Reinsurance

Brokers Pvt. Ltd.

markets like Luxemburg, British Virgin

Islands, Cayman Island, Isle of Man,

Singapore etc.

- Cat Modelling Trends

After 2005 hurricane losses of Katrina, cat

modeling trends are signif icant.

Countrywide, zone-wise, city-wise

assessments of risk accumulations are

used for computerized cat modeling.

‘Uncertainties’ become ‘Probabilities’. Cat

models are used by reinsurers for pricing

Cat XL programmes.

- Broking Trends

Reinsurance brokers serve the reinsured

as national experts and reinsurers as

global experts with expertise of knowhow

and ‘know who’ . Insurance and

reinsurance brokers are regulated in UK

since 1978 by the Registration Act of 1978.

In India after broking regulations, around

320 brokers are registered as insurance,

reinsurance and composite brokers with

capital base and passing technical exams,

code of conduct, cash-n-carry principle

and so on.

In 1965, 30% of global non-life premiums

of US$39.60 bn. were handled by brokers

but in 2011 it is 87% of US$1968 bn.

Reinsurance premiums are approximately

US$400 bn. (US$350 bn. non-life & 40 bn.

life) and reinsurance brokers handle more

than 90% premiums. Brokers contribute

by acceleration of premium growth of

insurance/reinsurance and also give value

added services.

Reinsurance brokerage levels have been

same since World War II but recently even

these are reduced in hardening markets.

Reinsurers are risk partners of insurers

who provide ‘capacity’ with backing of

their huge financial strength. They are

‘Friends, Philosophers and Guides’ of

insurers for a longer lasting relationship.

Global reinsurers need to stabilize profits

by rating discipline and putting an end to

crazy competition with ridiculous rate

reduction by insurers whom they cover.

History reveals that future is not be

‘predicted’. It is to be invented by

innovative trends of changes to meet

challenges!

Conclusion
Brokers contribute by

acceleration of

premium growth of

insurance/reinsurance

and also give value

added services.
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Reinsurance Scene & India

G V Rao emphasizes that with the major growth in the Indian insurance industry being in classes

that are not reinsurance-driven, there is no big incentive for the global reinsurers to enter the Indian

insurance domain.

- Need for a Relook?

Not interested?

T
hough the insurance market was

opened up, since 2000, India has

not yet been able to attract either a

domestic or a joint foreign partner to set

up any Reinsurance Company. This is in

striking contrast to what has happened in

the direct non-life insurance market,

where over 20 new insurance companies

have sprung up, almost everyone with

foreign JV partners. Why is the Indian RI

market shunned, both by Indians and the

others, to setting up a local shop? Foreign

reinsurers are also being seen, as not too

keen to accept any reinsurance business

emanating from India . Pr ior to

liberalization, the Indian insurance

market was considered a 'dream market'

by reinsurers.

The existence of 'tariffs' and the upfront

compulsory premium-pay-up were

considered, by the global reinsurers, as

ideal conditions to transact reinsurance

business from India. Now, with tariffs off

the table, since 2007, and with continued

and unfettered freedom to accept RI

business (without any legal compulsions

not to do so) and with the Indian market

consistently turning red in operating

results, their earlier eagerness has turned

out to be a financial scare now. Today,

India for them is a market to be treated

with stringent application of due

diligence and a strict evaluation. For a

low-capital based Indian industry,

reinsurance availability, at reasonable

prices, is a desperate necessity.

Reinsurance, in some sense, can be

thought of as 'renting' contingent capital

for risk transfer from a primary insurer to a

reinsurer, who has only insurers as his

A perspective on reinsurance:

customers. It has a very long tradition. In

its origin, it was described as a

“gentleman’s agreement” done in utmost

good faith. Reinsurance agreements were

seldom committed to writing; and there

was rarely any dispute from a reinsurer,

when a direct insurer presented a

legitimate claim for payment. Such

arrangements, however, have posed

considerable difficulty for a Regulator, as

without a written contract, it is impossible

to verify the terms of reinsurance.

If a direct insurer failed for any reason, the

reinsurer has an instinctive probability to

question every detail of the claim, which is

presented for payment, and might seek

strict compliance with the letter of the

contract, and would rather want to verify

whether the primary insurer had applied

sound underwriting standards as well.

Regulators and liquidators, faced with

such issues, might be forced to unfairly

compromise on claims. Hence regulators

insist on reinsurance contracts to be in

writing, by enacting reinsurance

regulations. In India, reinsurance

regulations for non-life business are yet to

be enacted. What applies to insurers is

generally deemed applicable to reinsurers

a s w e l l . W h a t a re t h e s p e c i a l

characteristics of reinsurance?

Reinsurance

agreements were

seldom committed to

writing; and there

was rarely any

dispute from a

reinsurer, when a

direct insurer

presented a

legitimate claim for

payment.
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Characteristics of reinsurance risk:

Global Reinsurance market:

The characteristics of the reinsurance risk

are directly related to the form of

reinsurance contract. In proportional

reinsurance, both the insurer and the

re i n s u re r s h a re t h e s a m e r i s k

characterist ics . But in any non-

proportional reinsurance, the reinsurer’s

risk differs markedly from that retained by

the primary insurer. This arises from the

structure of the contract.

There is much uncertainty surrounding

the risks transferred to the reinsurer,

under non-proportional reinsurance.

Such risks are characterized by low

frequency and high loss severity, neither

of which is very predictable. It also takes a

long time, before the nature of reinsurer’s

liability is made manifest. Losses take a

long time to develop, and credible data to

project future losses may be scanty. When

such contracts are written on "occurrence"

basis, claims could be filed after several

years. Reporting delays by primary

insurers could be another concern.

Another characteristic of reinsurance risk

is its susceptibility to inflation impact.

Reinsurance payment is at the end of a

chain. It is far more susceptible to inflation

on repair costs, litigation, interest rates

and wages than the primary insurer.

Inflation clauses are used to try to restore

balance between the contracting parties.

The global RI market would include (1)

Reinsurance treaties, (2) Internal pools

(terrorism), (3) Industry pools (nuclear

risks), (4) Non-voluntary pools (Motor TP

Pool) and (5) Reciprocal insurance

exchanges (Rotterdam and Chicago). For

the Indian market, the European

reinsurers are the major sources for

placing reinsurance, followed by the

London market. While reinsurance

capacities are abundant in Europe, the

infrastructure and man-power required

for placement and servicing reinsurance

business is dominated by the professional

UK broking community. Rating’ of

reinsurers by recognized international

rating agencies is relied upon for the

financial strength of a reinsurer.

Professional reinsurance brokers are big in

reinsurance to offer advisory services

about the nature of the RI contract and the

quality of the reinsurer, and they assist in

negotiating the most favorable price and

conditions. But they would charge for

their services. London brokers command a

lot of respect for their integrity,

professional conduct and expertise and

are much sought after in reinsurance.

After de-regulating rates in 2007, the

market growth has shifted remarkably in

favor of Motor (42% of total) and Health

Risk Profile pattern in India:

(26%) segments, which do not need

much reinsurance support, as in Fire and

Engineering portfolios. The young and

rising middle-class population and

domestic trade are driving the market in

terms of these particular insurance needs

to be met. Motor business grew at 30%

and Health at over 22% in 2011/12. The

dominance of these two segments which

need little reinsurance protection has

acted as a further disincentive to

reinsurers.

Increasingly, by offering insurance

coverage against natural perils, with

climate change proving elusive to predict

the return periods of occurrence, insurers

are sitting on a ticking bomb. Indian

market, lacking in data, now offers flood

insurance, as a compulsory part of a Fire

cover; and not as a rider, with additional

premium, and to be rated on special risk

factors. Indian insurers thus have

compounded the natural peril risk

voluntarily, as a supply-side push. None

knows precisely the actual price charged

for flood cover, by insurers. It, therefore,

follows that the price paid for purchasing

RI protection is also not scientifically dealt

with.

Paradoxical ly, with weak capital

structures, many of the new insurers, who

have low retention capacity, are in big

need of huge reinsurance support. The

General Insurance Corporation (GIC),

having suffered huge domestic losses on

its Indian acceptances, has become stiff in

its business approach. With foreign

reinsurers keeping away except to

consider Facultative and Excess of Loss

cover support, getting any kind of RI

support from them at reasonable prices is

now getting increasingly difficult. The RI

market in India is getting further complex,

with no reliable data on natural perils to

guide pricing the risk.

Professional

reinsurance brokers

are big in reinsurance

to offer advisory

services about the

nature of the RI

contract and the

quality of the

reinsurer, and they

assist in negotiating

the most favorable

price and conditions.
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Insurers are allowed by the IRDA to write

inward RI business. Some PSUs do so

through their foreign branches, and also

directly through their head offices. One of

them has suffered estimated losses of

300 cr. due to floods in Australia and EQ

in New Zealand. Their problem is that their

foreign branches write on the back of

huge retentions of the Indian insurer

rather than their local branch premium

base, exposing the balance sheet of the

whole company. Indian insurers including

the GIC have suffered losses not only due

to Indian business turning adverse, but

also because of their foreign insurance

acceptances. This situation needs analysis.

Retentions should usually be based on

capital allocated to each branch/portfolio,

and the gross premiums collected there

under. By not doing so and permitting

each branch to be an underwriter for the

insurer, on a global basis, a huge risk

potential is created. Whether it is prudent

to do so is an issue that needs to be

considered by them. In China, no domestic

insurer is permitted to write foreign

inward business. There is no rationale why

Indian insurers, with low capital levels,

should be assisting external markets, with

their capacity.

We are witnessing many Indian insurance

experts, in more and more numbers,

migrating to various other countries, as

reinsurance experts, taking their technical

skills and other soft skills with them.

Growth in non-life insurance premium

has been impressive. India, on a fast

economic growth trajectory, is a market of

the future. With penetration level at 0.6%,

the insurance potential is huge and

unexploited. The burgeoning growth in

the number of middle classes is driving

the auto and health segments’ boom. But

yet the no-go sign is intact. Why?

`

Why foreign reinsurers shun India?

Is the ‘not-interested-in-entry’ attitude

due to the current Indian reinsurance

market being so liberal in its access to

outsiders? Reinsurance business from

India can still be had, unfettered and

without having outlets here, as cross-

border transfer of RI. Reinsurers believe

that setting up branches here will

entangle them with local legal

constraints, without any compensating

advantages. The current going is good

enough for them.

There are too many business incentives

for 'no entry', without any apparent

disincentives to access the Indian

reinsurance market! Reinsurance

placements are an annual feature, and do

not involve soil-presence to nurture

relationships. Indian business is growing

Reinsurance business

from India can still be

had, unfettered and

without having

outlets here, as cross-

border transfer of RI.

Reinsurers believe

that setting up

branches here will

entangle them with

local legal constraints,

without any

compensating

advantages.

in Motor and Health, which do not need

reinsurance in a big way. Risks of huge

values will have to necessarily come to

Europe, as local capacity is limited. Hence

opening liaison offices to making and

influencing insurer-friends is considered

as good enough for their interests.

Lack ing the act ive presence of

professional r isk-sharing foreign

reinsurers, on the Indian soil, there is only

the GIC, which can really change the

market dynamics, and correct the

operating market deficiencies. The GIC

now has a free run of Indian reinsurance

business, with obligatory cessions of 10%

automatically flowing in. But even the GIC

considers the obligatory cessions, as

burdensome and is pursuing global

business (44%) to grow its premiums. If

the GIC is shunning the local market, what

signals are we sending?

What are the objectives of the GIC - is it to

enhance its capacity and build premiums

and profits globally, based on its financial

strength; or is it expected to be a national

game changer, with its monopoly

position, and try and lead in guidance to

the Indian market? The dual role lacks

clarity and a singular focus. In what

manner has the GIC professionally

changed over the last decade? Does the

GIC want to leverage its Indian

uniqueness, as the sole national reinsurer,

to build a more profitable market?

Unfortunately, there are only questions:

none knows the real answers. GIC has

announced a loss of 2,500 cr. in 11/12

from an earlier profitable position in

10/11; a massive leap in unprofitability,

and the foreign business accounts for

44% of its total.

The issue to be considered here is not

about this specific loss the GIC has

produced. Due to this huge loss, will it

GIC’s role identity:

`

i ------------------------i· 

■ 



ir
d

a
jo

u
rn

al
A

u
g

u
st

2
0

1
2

32

issue focus

make the domestic RI rates go up higher,

affecting the domestic insurers, at a time

when they are not too financially healthy

themselves? It has a ripple effect. There is

a clash of market priorities between the

monopoly GIC and the rest of the market,

with commission payments left for

negotiation, while the compulsion to cede

10% is obligatory. An element of coercion

is seen.

In India, with the exception of the

reinsurance business given to the GIC, all

the other reinsurance placements are

permitted to be ceded to 'unlicensed'

reinsurers, who are incorporated abroad

and are, therefore, technically outside the

jurisdiction of IRDA. While the regulator

has prescribed the minimum rating of an

'unlicensed reinsurer' as BBB, and

prescribed 10% as the maximum offering

in reinsurance treaties, it cannot lawfully

enforce payment of claims, if the regulator

were to take control over a failed insurer in

India.

As no premium 'reserves' or O/S claims

'reserves' are withheld by any direct

insurer and retained in India from their

reinsurers, the direct insurer has no direct

legal recourse to any available funds of

the reinsurer in India, as collateral security.

As 64 B provision of receipt of premium is

in force, the dues to reinsurers are paid

quarterly, without any problem. This

financial transaction is discriminatory.

While receivables are nil for reinsurers,

any delay to reimburse a claim is

receivable burden for an insurer. Further if

such reinsurance receivables are overdue

beyond 90 days, for solvency purposes the

asset value of it is zero.

In the Middle East, the US and Canada,

reinsurers are 'authorized' to write

reinsurance, without being 'licensed'; but

they are subject to withholding the

‘Unlicensed’ Reinsurers:

premium and claim 'reserves', within the

respective countries, and only an interest

is paid for such reserve retentions. It is

necessary that the IRDA should impose by

regulation the withholding of premium

and claim reserves on RI treaties, by

'unlicensed reinsurers' operating in India,

to be retained in India, subject to payment

of reasonable interest on such funds.

But the problem of holding the concerned

reinsurer financially accountable to

respond to the jurisdiction of the IRDA yet

remains. In its absence (withholding of

reserves) the IRDA must at least ask

'letters of credit' or some other form of

assured and acceptable collateral as

security. This issue was raised by the Ex-

CMD of the GIC, as discrimination, which

the GIC meets when working abroad

through its offices. In the Chinese

insurance market, letters of credit are

insisted upon by the Regulator. Also,

certain mandatory clauses provided by

the regulator are to be written up in

treaties. Should India follow similar ideas?

The GOI wants to accommodate foreign

reinsurers to set up their branches in the

bill to be amended. With no restriction on

foreign reinsurers to do business in India

now, why should anyone attempt it and

face unnecessary regulatory and other

statutory constraints? Branches will be set

up mainly to circumvent constraints.

There are none now, including the with-

holding of reserves or letters of credit.

Why will anybody open a RI branch, with

little to support its logic?

The regulatory strategy to attract foreign

reinsurers to come to India needs to

change, for the IRDA to put in a few

restrictions on reinsurance activity of

foreign unlicensed reinsurers, so that

opening a branch will appear to be a

better strategic option. With open

markets and free cross-border trading in

reinsurance now, opening a branch poses

more challenges. Liaison offices can

function as proxy branches without any

hindrance, which is unlawful. Else, it will

just be an enabling provision.

There are no separate regulations for

reinsurers in India. The ones applicable for

direct insurers are equally deemed

applicable to the GIC. This is a serious

handicap. Reinsurers have only a second-

hand knowledge of technical provisions

made available to them by their direct

insurers involving delays. This information

vastly varies as the accounting policies

and different methods of provisioning of

each direct insurer from countries across

the globe differ. Hence this information

received could be mostly inaccurate and

less qualified.

Setting up RI branches-a new game:

Financial statements of Reinsurers:

In the Chinese

insurance market,

letters of credit are

insisted upon by the

Regulator. Also,

certain mandatory

clauses provided by

the regulator are to

be written up in

treaties. Should India

follow similar

ideas?
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The level of the regulatory solvency

margin is also the same for the GIC, as for

domestic direct insurers, whereas a

reinsurer should have a higher limit as

solvency as it is a bigger risk taker. It was

indulging in retrocession acceptances, as

a premium growth strategy, a high risk

measure, and for such acceptances there

is little reinsurance support available.

The IRDA must be informed through

periodical disclosures by the GIC of what

kinds of businesses flow in, and from

which countries, as a matter of prudent

reporting. Country-wise risk and broker-

wise risk on portfolio-wise basis must be

reviewed from time to time to detect

potential defaults in premium and claim

receivables. With the losses reported at

2,500 cr. it is a serious situation.

The 'solvency monitoring' approach is the

most popular type for regulation, giving

attention to the identity and financial

strength of reinsurers receiving business.

Sound reinsurance is the most powerful

tool of risk management of a direct

insurer. Reinsurance practices adopted by

direct insurers also are reviewed by

regulators, who set minimum retention

on popular classes of business.

Generally, 25% retention of a particular

popular portfolio is considered as

desirable, lest the insurer perform more as

broker than insurer. Where the retention

levels are low, the regulators may want to

know why it is so. The entry level of capital

for a direct insurer is yet low at `100 cr.

after a gap of ten years, despite the huge

inflationary impact and currency changes,

since then.

The Indian market is prone to annual

floods and other natural perils. It is

exposed politically to risks akin to

terrorism from all its neighbors. Impact of

`

Regulatory concerns:

natural perils on insurers could prove a

systemic failure, if adequate reinsurance

covers are not in place. The IRDA

regulation envisages reserves to be

annually built up by each insurer. This

proviso must be put into action and the

GOI’s permission to tax exempt such

credits must be sought. IRDA must more

actively monitor the extent of RI

protection of each insurer based on its risk

profile pattern.

For the Indian insurance/reinsurance

market to get respect and a fair hearing at

international forums and markets, the

domestic market must be turned around.

Who else but the GIC can attempt it, with

its 'across the market' share in each and

every risk up to 10%. The manner in which

the direct insurers are performing, they

seem to be looking for directives from the

Final word:

IRDA, as saviours, and not the GIC to

identify market aberrations to work out

professional solutions jointly. The GIC is

capable of playing a far bigger technical

role to help the market correct itself. The

current primary insurance investors,

however, seem to believe on the theory of

efficient markets, and that it is self-

regulatory. Recent events in the financial

sector elsewhere show that markets are

not always efficient, and not always self-

corrective. Regulation is necessary, as the

animal spirits work beyond what

prudence would allow.

IRDA needs to have separate RI

regulations for reinsurers in place,

including for the GIC. Opening of RI

branches to foreign reinsurers does not

envisage incentives/disincentives for

them to come in. These must be

structured. Since premium growth is seen

only in Motor and Health, which require

little reinsurance, even the impressive

market growth is of no particular interest

to foreign reinsurers. The first priority of

the market, therefore, is to become

operationally profitable, by reducing the

combined ratio below 100%. And that is

not going to be an easy task. The GIC will

have to bear unequal burden and assume

a leadership role to change course. The

IRDA and the GIC need to have more co-

ordination and should be exchanging

ideas of how profitability can be achieved

in the short-term. Someone has to accept

leadership for this drive.

The current primary

insurance investors,

however, seem to

believe on the theory

of efficient markets,

and that it is self-

regulatory. Recent

events in the financial

sector elsewhere

show that markets

are not always

efficient, and not

always self-corrective. The author is ex-CMD, Oriental

Insurance Co. Ltd. The views expressed

are his own.
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Dynamic Financial Analysis for
Insurance Companies

R Chandrasekaran opines that by use of DFA Tools, insurers can well manage seemingly conflicting

objectives in their business; viz. profitability and financial stability, growth and profitability,

retention and reinsurance, asset and liability matching; as well as capital allocation based on risk

and reward.

- Useful Tool in Reinsurance

What is DFA:

D
ynamic Financial Analysis (DFA)

combines many economic ,

mathematical and statistical

concepts and methods. It is almost

impossible to identify and describe a

unique DFA methodology. It is part of the

financial management of the firm. DFA

methodology and tools a im at

management of profitability and financial

stability - (risk control function for an

organization). While the first task aims at

maximizing shareholder value, the

second one serves maintaining customer

value. These two being seemingly

conflicting objectives, DFA methods and

tools attempt to facilitate and help justify

or explain strategic management

decisions with respect to strategic asset

a l l o c a t i o n , c a p i t a l a l l o c a t i o n ,

performance measurement, market

strategies, business mix, pricing decisions,

product design, and others.

Concrete implementation and application

of a DFA model depends on two

fundamental and closely related

questions to be answered beforehand:

1 Who is the primary beneficiary of a DFA

analysis (shareholder, management,

policyholders)?

2. What are the company individual

objectives?

For example, if one looks at Asset Liability

Management (ALM) it would appear that a

cost benefit analysis of asset/liability

studies might reveal that costs fall on

s h a r e h o l d e r s b u t b e n e f i t s o n

management or customers. Therefore

company individual objectives - in

particular with respect to the target

groups - have to be first identified and

formulated before starting the DFA

analysis

Insurance is characterised by a lot of

uncertainties. The two main areas of

Need for DFA for Insurance Companies

uncertainty are the number of claims that

can be reported in a year and the size of

each of those claims.

There are also uncertainties associated

with expenses, withdrawals, reinsurance,

genera l economic env i ronment ,

government and regulatory policies etc.

To quantify the possible impact of these

variables on the performance of the

company is a challenge which needs to be

considered seriously. Further the inter-

relations of these variables add to the

complexity of the challenge. To quantify

these variables, individually, is a quite a

challenge and when one considers the

various interactions and correlations in

play this job becomes all the more

difficult.

With the economic outlook looking

increasingly glum, with the euro-zone

crisis and the mini blip that India seems to

be experiencing, the uncertainties are

only magnified. In a competitive

insurance market, especially one like

India, insurers and reinsurers alike need to

tap into every resource available in order

to gain a competitive edge.

The humble spreadsheet has served us

well for a couple of decades and it

continues to be a potent force. However,

the use of spreadsheets for pricing,

Insurance is

characterised by a lot

of uncertainties. The

two main areas of

uncertainty are the

number of claims that

can be reported in a

year and the size of

each of those claims.
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One of the key

business decisions an

insurer has to take is

the amount of

reinsurance to buy.

Reinsurance, as we

know, results in

insurers ceding away

potential profit in

return for greater

stability in profits.

reserving and capital modeling is

becoming more difficult by the day. An

insurer may have many lines of business

all of which may interact with one another

and the external environment. This can

result in a spreadsheet becoming

unwieldy and very difficult to use.

Also with the introduction of risk based

capital requirements around the world,

simply looking at Mean and Standard

Deviation will not suffice. With some

regimes like solvency II requiring

companies to hold sufficient capital to

survive a ‘1 in 200 year’ event, simulation

models and the distribution of possible

outcomes is critical for both the insurers

and regulators. DFA tools have powerful

simulation engines which coupled with

the ever improving computing powers

allow users to look up at several thousand

outcomes in a matter of minutes.

The past decade has witnessed the

gradual emergence of dynamic financial

analysis (DFA) in the insurance industry.

This industry has various areas with

potential applications for DFA such as

solvency testing, asset allocation, and

capital allocation. Since DFA methods and

tools are gaining popular support among

insurance practitioners and academics, it

is not surprising that insurance regulators

across the world are placing emphasis on

DFA for solvency and capital adequacy

tests.

One of the key business decisions an

insurer has to take is the amount of

reinsurance to buy. Reinsurance, as we

know, results in insurers ceding away

potential profit in return for greater

stability in profits. There are a wide variety

of contracts that an insurer can purchase

and each of these in turn can be

customised to meet the insurer's needs.

An insurer can compare the impact of

various reinsurance strategies using DFA

tools. With reinsurance, not only does the

Amount of reinsurance to buy

element of risk transfer come in but an

added dimension is the credit-worthiness

of the counterparty (reinsurer). This will

impact the capital requirements for the

entire process and thus the decision an

insurer takes. DFA tools allow for

counterparty credit ratings to be built in

and also reflect the dynamic nature of

these ratings as counterparties can move

from one rating to another.

Companies in the financial services sector

are significantly impacted by the external

economic environment. Economic

variables have a significant impact on the

decisions made by a company. Inflation

for instance can have an impact on claim

settlement costs and hence would have to

be correlated with claim costs. Bond yields

affect the value of investments held by a

company and thus an insurer would want

to monitor the significance of change in

yields to his portfolio. General economic

growth may impact the demand for

certain insurance products and thus the

volumes of business an insurer expects to

write. DFA tools enable users to

incorporate these factors and many more

and analyse the effect of these on their

business.

Asset liability matching:

Growth or profitability

A typical DFA implementation

Asset liability matching is one of the key

risk management tools for an insurance

company. As far as possible insurance

companies look to invest in assets that

match their liabilities, which for a general

insurance company means investing in

short dated bonds and cash as general

insurance business is mainly short tailed.

Insurance companies want to ensure that

assets and liabilities move in the same

direction when there is a change in the

external environment, for e.g., interest

rates. DFA tools can be very useful in

monitoring the relationship between

assets and liabilities and looking at

different investment strategies to come

up with an optimal one. The extent of

asset liability matching also affects the

capital charge imposed on a company

and this affects the investment decision as

the ext ra expected ga ins f rom

mismatching may be offset by the

additional capital charge imposed for

investing in risky securities.

In insurance, like most businesses, there

are various business decisions that affect

the prospects of a company. These

decisions are taken broadly to affect one

of two objectives, growth or profitability.

An insurer targeting growth i.e., trying to

increase his market share may decide to

increase marketing which would increase

costs, reduce underwriting which would

impact claims experience but also reduce

costs, reduce profit loading on certain

products, etc. DFA tools can help analyze

the impact of each or combination of

these decisions on the financials of a

company. Thus an insurer can optimise his

decisions.

It would be normal for any insurance

company to choose the following

objectives whenever they go in for using a

Dynamic Financial Analysis tool.

■ 



a.Optimizereinsurancepurchase

b.Manageandallocatecapital

c.Assistinbusinessplanningand

development

Inpracticealltheabovethreeobjectives

areinterlinked.DFAtoolwillassistthe

insurancecompanymanagementin

identifyingareaswhereprofitablegrowth

isexpected.Thiswillallowproper

adjustmentsonstrategiesonscientific

basisbymanipulatingvarious

parameters.

1.Certainassumptionsonthefollowing

aretakenintoconsiderationtobuilda

generalmodel.Allinputdatacapturedin

Excel-basedsheetarelinkeddirectlyto

DFAmodel

a.Premium:Premiumlevelandadequacy

ofpremiumrate,whichwillassessthe

exposure;

b.Expenses:R/Icommission,management

expenses,etc.

c.Claims:variouslossbehaviorofeach

territory/classlevelofattritionalandlarge

lossescanbereasonablyassumed.

d.Foreachclassofbusiness,the

parametersinputsforattritionallosses

andlargelossesareinputinexcelsheets.

2.Asubmodelforreinsuranceis

incorporatedinthegeneralmodelto

allocatepremiumrecoveriesand

reinstatementpremiumswhichwillhelp

intheassessmentofcapitalallocationon

class-by-classorterritory-by-territory

basis.

3.Themodelwouldrunanumberof

simulationsbasedonthenumberoftrials

specified.Variousoutputsheets(as

shownbelow)canbeproducedafter

runningthesimulationbasedoninput

data.Foreachterritory/classofbusinessa

reportcanbeproducedtoshowprofitand

losscalculations.
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Conclusion:

OvertheyearsDFAhasgraduallyemerged

asoneofthemostimportantapproaches

tofinancialmodeling.UsingDFAmayyield

muchmoreinformationabouttherisk

profileofaninsurerandtheimplications

ofmanagementstrategieschosenthan

merestatisticaltechniques.

OneshouldnotassumethatDFAmodel

outputisperfect.Buildinganinsurer-

specificDFAmodelwhichrepresentsthe

realsituationisnoteasy.Itinvolvesmodel

riskandparameterrisk-theriskof

employinganincorrectmodelandof

usinginappropriateprobability

distributionsandspecifyingthewrong

valuesforthevariablesincludedinthe

model.IfaDFAmodelweretobeusedin

determininginsurersolvency,regulators

wouldneedsomemeansofensuringthat

aninsurer’sinternalmodelreflects

accuratelytheleveloftherisksthatmay

jeopardizethefinancialpositionofthe

insurer.

Thankstotheavailabilityofmodern

computers,themodelingoftheinsurance

processusingstochasticsimulationis

gainingeffectivenessandefficiencyin

recenttimes.Stochasticmodelingis

becomingofincreasedimportanceto

actuaries.DFAisbeingappliedinmany

insuranceareasincludingsolvency

testing,assetallocation,andcapital

allocation.Giventhefactthatthereare

manymoreproblemsthatcouldbe

resolvedusingDFA,wearelikelyto

witnesssignificantdevelopmentsinthis

area.Thesoonerallstakeholdersinour

marketgearupforadoptingDFA

techniques,betteritwouldbeforthe

healthygrowthofthemarket.

(Tobecontinued)

SampleDFAtooloutput

Profitorlosscalculations

Accidentyear1

Currency

RegionWest

LineofBusinessFire

Grosspremiumearned2,180,665

BaseRIpremiumearned206,868

Reinstatementpremium16,513

TotalRIpremium223,381

NetpremiumEarned1,957,284

GrossLossesincurred1,666,156

Recoveriesincurred95,969

Netlossesincurred1,570,186

GrossExpenses436,133

RICommission-

NetExpenses436,133

Grossunderwritingresult78,376

Netunderwritingresult(49,035)

NetReinsuranceBenefit(127,411)

TheauthorisSecretaryGeneral,

GeneralInsuranceCouncil.
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Hope for Deliverance

While taking a walk down the memory lane, feels that in order to develop a dynamic

insurance industry, there is need for imaginative products and efficient distribution.

Anumeha Iyer

- Insurance Industry in India

A
s the Beatles once reminisced, it’s

been a ‘long and winding road’ for

the insurance industry in India.

The journey began in 1818 where the

largely unregulated sector comprised a

few domestic players transacting

insurance bus iness amidst s t i f f

competition from their overseas

counterparts. Despite its focus on life

business, the Indian Life Assurance

Companies Act, 1912 was the first

statutory enactment seeking to rein in the

hitherto wayward industry, followed

closely by the more comprehensive

Insurance Act, 1938 that set about

consolidating and amending earlier

legislation and introducing blanket

provisions for the insurance sector as a

whole.

In January 1956, nearly ten years after

I n d i a a t t a i n e d i n d e p e n d e n c e ,

approximately 245 life insurers and

provident societies were nationalized

and, in their place, the Life Insurance

Corporation (LIC) was set up under the Life

Insurance Corporation Act, 1956. The

genera l insurance industry was

nationalized in January, 1973 by the

G e n e r a l I n s u r a n c e B u s i n e s s

Nationalization Act, 1972 under the

purview of which the state-owned

General Insurance Corporation (GIC)

A Game of Monopoly:

absorbed over 100 players in this

segment and began operations through

four subsidiaries viz. the United India

Insurance Company, the National

insurance Company, the Oriental

Insurance Company and the New India

Assurance Company. In addition to being

the point-man for the general insurance

industry, GIC also arranged its subsidiaries’

reinsurance programs either by having

them cede reinsurance business to each

other or through the industry pooling

mechanism.

In a span of nearly 150 years, the Indian

insurance industry transitioned from

being a largely unregulated and open

sector to a state-owned nationalized

industry. From 1972 to 1999, state

monopolies dominated the sector with

the Government barr ing private

participation or foreign investment (direct

or indirect) in the insurance market or in

respect of Indian risks, except in case of

reinsurance or retrocession. The Tariff

Advisory Committee, a statutory body

created under the Insurance Act, 1938,

determined the rates, terms, and

conditions that the insurers could offer for

their products. This tariff regime meant

that premiums were fixed at the same rate

for all insurers, products were plain vanilla

and undifferentiated, and coverage was

limited inalmost every lineofbusiness.

Liberalization begins:

The insurance industry continued to

remain under the wrap of the

government until the New Economic

Policy of the early 1990s - a precursor to

the deregulation and liberalization of the

industry. The RN Malhotra Committee was

established in 1993 to review and re-work

the institutional structure of the insurance

industry with a view to complement the

reforms underway in the financial services

sector. The committee’s report came out

a year later and, as part of its

recommendations, suggested opening up

of the markets to private sector

competition and ultimately, foreign

participation, primarily through the joint

venture route. Further, the committee’s

proposal to set up an independent

regulatory and supervisory authority for

the insurance sector was widely

supported in several forums.

Its intent evident in the title, the Insurance

Regulatory and Development Authority

Act, 1999 went about laying the

groundwork for establishing “an

Authority to protect the interests of

holders of insurance policies, to regulate,

promote and ensure orderly growth of the

insurance industry’ and specifically:

Revoke the GIC monopoly and the

strongholdofthestate-runlife insurer,LIC

�
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�

�

�

Re-nominate GIC as the national

reinsurer with mandatory 20 per cent

cessions by the country’s direct insurers

Raise the ban on domestic private

companies from operating in the

market

Re-open the markets and level the

playing field for foreign entrants albeit

with considerable limitations.

In terms of the Foreign Direct Investment

policy announced by the Indian

Government in 1999, foreign investment

was permitted in the insurance sector

subject to a cap of 26% under the

automatic route wherein neither the

foreign investor nor the Indian company

required approval from the Reserve Bank

of India or the Government of India for the

investment. Companies bringing in FDI

also had to obtain necessary license from

the IRDA for writing insurance business.

Shortly thereafter, the Insurance

Regulatory and Development Authority

(Insurance Brokers) Regulations, 2002

allowed insurance brokers to foray into

the recently liberalized markets subject

once again to a sectoral cap of 26 per cent.

Despite the onset of liberalization wave,

there remain impediments to an open

and competitive market including

limitations on foreign direct investment,

compulsory tariffs, and mandatory

reinsurance cessions.

With the parliamentary panel rejecting

the proposal to raise foreign direct

investment in insurance to 49% from

26% and the FDI Policy 2012 throwing no

surprises on this front, the biggest

challenge to the growth in this industry

remains the removal of the sectoral cap on

FDI. Insurance is a capital intensive

business not meant for short term players.

A recent spate of regulatory moves, such

Challenges to Further Market

Liberalization

Sectoral cap on Foreign Direct

Investment

as monitoring of insurers’ management

expenses, guidelines on outsourcing and

distance marketing guidelines, have

required players to change operating

plans and business models to remain

compliant with the legal and regulatory

framework. In the wake of wider

compliance and reporting requirements,

industry players are now facing

tremendous strain on capital, particularly

life insurers. A less than enticing increase

in contributions to the motor pool was

partly offset by permissible increases in

third-party liability premiums, which may

go a long way to address the cause of

potential deficit in the pool. However, the

two largest lines of business for general

insurers – Health and Motor – are proving

to be the proverbial ‘white elephants’ and

while there has been a burgeoning

growth in business, the underwriting is far

from lucrative. Insurance companies need

more capital to grow and meet their

solvency needs in accordance with the

prudential norms. IRDA has estimated

capital requirement of approximately

`61,200 crore over the next five years.

While Indian promoters have invested

around `21,000 crore over the last decade,

capital raising initiatives for another

`61,200 crore from the domestic market

may prove to be a tall order. Further, the

recent Initial Public Offer (IPO) guidelines

notified by the IRDA to raise capital failed

to drum up any excitement amongst the

life insurance companies given the poor

sentiment in the capital market and

uncertainties on the possibility of getting

good valuations. On the contrary, insurers

eligible for the IPO would rather dilute

their stake in favour of their foreign joint-

venture partners which could help

insurers raise additional capital, increase

resources, and bring in fresh managerial

talent.

The IRDA is yet to roll-out and approve the

phased dismantling of the prevalent tariff

system and usher in market-based

Compulsory Tariff

pricing. The challenge in this endeavour

will be to develop a database of reliable

premium and claims information to

which insurance pricing can be pegged.

While India’s insurance market has

historically lacked such a database, the

Ta r i f f A d v i s o r y C o m m i t t e e h a s

painstakingly compiled this information

which will help insurers and reinsurers

with their rate-making decisions in the

long run.

The purpose of compulsory cessions has

been to maximize retentions within the

country while the market was in the

process of restructuring. Nevertheless, this

is a restrictive practice and permits limited

flexibility in the reinsurance portfolio of

domestic entities. IRDA’s reinsurance

advisory committee proposed a gradual

reduction of 5 per cent on a year on year

basis; however, the IRDA is yet to

undertake concrete steps to enforce the

committee’s recommendations.

The IRDA released outsourcing guidelines

for all insurers operating in India in

February, 2011. The guidelines were the

direct fallout of an increase in outsourcing

of core activities to third party firms by

insurers and concerns that such

outsourcing could lead to a dilution of

insurers’ internal controls, business

conduct and reputation. In light of such

developments, insurers were compelled

to review their outsourcing arrangements

to ensure compliance with the guidelines

and to terminate all contracts in

contravention of the guidelines before

30th June 2011. In terms of

the mandate, insurers were specifically

prohibited from outsourcing all core

activities (including underwriting,

product design, investment, compliance

with anti-money laundering, know your

client issues). Policy servicing was

identified as a core activity and

outsourcing of this function was generally

Mandatory Reinsurance Cessions

Outsourcing Guidelines
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prohibi ted , except for spec i f ied

components contained in the guidelines.

Outsourcing of supporting and non-core

activities was permitted subject to

compliance with risk management

principles and reporting requirements.

In spite of considerable strait-jacketing,

the insurance sector has witnessed a 15-

20 per cent year-on-year growth since

liberalization. India now has 47 players in

the life and non-life segment though still

o n e r e i n s u r e r , 2 9 t h i r d - p a r t y

administrators, over 300 brokers and an

army of corporate agents and insurance

agents.

In addition to vetting and licensing the

entities transacting insurance business in

the marketplace, and maintaining a

watchful eye over product development

and distribution, IRDA has been busy

introducing a spate of reforms in the

recent years with a view to introduce and

implement regulatory structure in areas

as wide-ranging as the delivery and

distribution framework for policies and

products, insurance advertisements and

disclosures , l icensing of agents ,

obligations to the rural and social sector,

valuation of assets solvency margins and

outsourcing insurance-related activities

to third parties.

The IRDA has published and finalized the

exposure draft on mergers and

acquisitions in the non-life sector. The

IRDA (Scheme of Amalgamation and

Transfer of General Insurance Business)

Regulations, 2011 prescribes the

procedure to be undertaken prior to

implementation of any arrangement

effecting a merger or acquisition

including a two-step approval from the

IRDA. The process involves (i) notice of

intention, (ii) in-principle approval by the

IRDA, (iii) approval from other regulatory

authorities and the courts, and (iv) final

approvals from IRDA. Despite the scope of

applicability of these regulations being

Dark Ages to the Age of Reforms

limited to the non-life domain, the

industry is waiting in eager anticipation

for similar regulations in respect of

companies engaged in the life business. In

any event, the regulations are definitely a

s tep toward l ibe ra l i za t ion and

consolidation of the insurance sector in

India without compromising on the

interests of the policyholders.

Innovative insurance products such as

crop insurance and its modified offshoot,

weather-based crop insurance have come

up as important tools for risk mitigation

for smal l and margina l farmer

households. National Agricultural

Insurance Scheme is the principal crop

insurance scheme which presently

encompasses subsidy to the farming

community with the expense on the

subsidy being equally shared between

central and state governments. Despite an

aggregate sum insured of `25,500 crore

and a large number of farmers (11.4

million in kharif 2010) subscribing to this

programme, the fact remains that not

enough farmers are availing this scheme.

Therefore the market to develop and

distribute location and need specific

insurance solutions remains largely

untapped and would significantly benefit

from driving investment in infrastructure

and a favourable regulatory environment

for the various insurance delivery

institutional mechanisms. While a total of

2.4 crore families have been covered and

over 8,600 health care providers enrolled

in selected districts under Rashtriya

Swasthya Bima Yojana - a health

insurance scheme available to the poor

and other identified target groups - the

scope of public private partnership has

not been fully explored in the health

sector.

The Approach Paper on the Twelfth Five

Year plan reports that since more than

two-thirds of the investment in the

economy is by private sector (households

and corporate), it is necessary to ensure

that the financial system is able to

translate the otherwise favourable

macroeconomic investment-savings

balances into effective financing of the

private sector investment needed for 9

per cent GDP growth. Insurance is not only

one of the many routes through which

household savings can be mobilised and

efficiently allocated to meet the equity

and debt needs of the fast expanding

private corporate sector; but also a vehicle

that provides financial security to a large

section of our population, hitherto

excluded from the benefits of modern

financial services.

Despite the slowdown in growth in the

current year, GDP growth target of 9 per

cent for the Twelfth Plan is feasible from a

macro-economic perspective. However,

the paper acknowledges that this is not a

foregone outcome but one that is

contingent upon wide-ranging policy

changes including insurance reforms

which have been pending and need to be

undertaken on a fast-track basis.

The various regulatory changes and

proposals to amend the insurance law is

primarily an enabling measure. The point

is that the real power of this sector lies in

the economies of scale which may be

tapped through creation of viable

business entities, innovative, inclusive

products and solutions and efficient

delivery and servicing models. In addition,

there is an increasing awareness of risk

and insurance amongs t Ind ian

consumers. When this knowledge is

viewed in the light of the low penetration

levels of insurance and reinsurance in this

country, the potential opportunities in this

industry are immense.

The author works as an Associate at

Advaya Legal, a commercial law firm

based in Mumbai.
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statistics non-life insurance

Premium underwritten by non-life insurers upto the month of June, 2012

Month
* Compiled on the basis of data submitted by the Insurance companies

2011-12
2012-13

April TotalJune
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Report Card: General
GROSS PREMIUM UNDERWRITTEN FOR AND UPTO THE MONTH OF JUNE, 2012

INSURER
JUNE APRIL - JUNE

2012-13 2011-12* 2011-12*2012-13

GROWTH OVER THE
CORRESPONDING
PREVIOUS YEAR

Note: Compiled on the basis of data submitted by the Insurance companies
* Figures revised by insurance companies

( in Crores)M

Royal Sundaram 160.84 114.01 394.11 357.73 10.17

Tata-AIG 164.59 116.12 583.63 450.46 29.56

Reliance General 172.09 157.61 560.05 524.84 6.71

IFFCO-Tokio 179.20 167.49 606.30 532.15 13.93

ICICI-lombard 367.01 345.59 1401.76 1261.65 11.11

Bajaj Allianz 317.06 249.85 938.02 795.81 17.87

HDFC ERGO General 151.71 119.93 578.54 463.29 24.88

Cholamandalam 146.30 108.27 400.21 321.29 24.56

Future Generali 86.99 73.88 282.37 233.54 20.91

Universal Sompo 48.06 29.48 130.34 85.29 52.82

Shriram General 112.51 84.50 327.95 232.45 41.08

Bharti AXA General 91.83 54.52 303.78 199.13 52.55

Raheja QBE 1.59 1.09 6.36 3.48 82.75

SBI General 36.66 9.55 126.25 36.03 250.39

L&T General 11.97 8.41 47.65 27.32 74.40

Star Health & Allied Insurance 48.28 154.02 179.83 409.86 -56.12

Apollo MUNICH 33.32 20.78 101.68 71.83 41.56

Max BUPA 12.22 4.82 36.39 14.13 157.52

New India 854.93 737.02 2743.50 2316.12 18.45

National 752.52 621.41 2242.97 1867.02 20.14

United India 737.40 619.71 2422.47 1963.77 23.36

Oriental 562.74 482.87 1750.89 1520.00 15.19

ECGC 96.71 86.46 251.10 231.24 8.59

AIC 53.47 67.66 170.33 144.50 17.88

PRIVATE TOTAL 2142.23 1819.91 7005.22 6020.30 16.36

PUBLIC TOTAL 3057.76 2615.12 9581.27 8042.65 19.13

GRAND TOTAL 5199.99 4435.04 16586.48 14062.95 17.94
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Statistical Supplement
(Monthly - April, 2012)

We have erroneously published May 2012 figures in the statistical supplement

of the July issue, instead of April 2012 figures. The April 2012 statistics

are being published now. We regret the error - Editor.



Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

BUSINESS FIGURES:

50

Name of the Insurer: Bajaj Allianz General Insurance Company Limited

* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)ir
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non-life insurance

50

5690.52 5690.52 25707 25707 1449.27 1449.27 87504951.00 87504951.00

4241.24 4241.24 31769 31769 762.54 762.54 55661693.00 55661693.00

1348.34 1348.34 10994 10994 -77.59 -77.59 13703591.00 13703591.00

1425.93 1425.93 13561 13561 262.28 262.28 12357293.00 12357293.00

3.67 3.67 1 1 -22.14 -22.14 50.00 50.00

25.81 25.81 15 15 -31.35 -31.35 196424.00 196424.00

1352.01 1352.01 10995 10995 -99.73 -99.73 13703641.00 13703641.00

1451.74 1451.74 13576 13576 230.93 230.93 12553717.00 12553717.00

8.21 8.21 9 9 -425.78 -425.78 678112.00 678112.00

433.99 433.99 26 26 83.37 83.37 2112416.00 2112416.00

854.99 854.99 1257 1257 -239.03 -239.03 9520884.00 9520884.00

1094.03 1094.03 1287 1287 301.01 301.01 12701882.00 12701882.00

11150.98 11150.98 259701 259701 530.99 530.99 705474.00 705474.00

10619.99 10619.99 360012 360012 867.57 867.57 828360.00 828360.00

4159.88 4159.88 261744 261744 817.44 817.44

3342.44 3342.44 360012 360012 -234.21 -234.21

15310.86 15310.86 261744 261744 1348.42 1348.42 705474.00 705474.00

13962.43 13962.43 360012 360012 633.36 633.36 828360.00 828360.00

284.34 284.34 1493 1493 -29.82 -29.82 61026.00 61026.00

314.15 314.15 1946 1946 104.38 104.38 52190.00 52190.00

14.65 14.65 29 29 -3.95 -3.95 81823.00 81823.00

18.60 18.60 40 40 -1.48 -1.48 95078.00 95078.00

392.67 392.67 59 59 98.87 98.87 125048.00 125048.00

293.80 293.80 54 54 39.98 39.98 69082.00 69082.00

594.23 594.23 293 293 68.02 68.02 231726.00 231726.00

526.21 526.21 332 332 -151.58 -151.58 237693.00 237693.00

1285.89 1285.89 1874 1874 133.12 133.12 499623.00 499623.00

1152.77 1152.77 2372 2372 -8.69 -8.69 454043.00 454043.00

392.89 392.89 5023 5023 -72.49 -72.49 1771074.00 1771074.00

465.38 465.38 6070 6070 -188.94 -188.94 2434383.00 2434383.00

3819.34 3819.34 43261 43261 790.84 790.84 1578858.00 1578858.00

3028.49 3028.49 49282 49282 651.32 651.32 2516318.00 2516318.00

1096.74 1096.74 47922 47922 581.82 581.82 1641804.00 1641804.00

514.92 514.92 58453 58453 -154.36 -154.36 144966.00 144966.00

4916.08 4916.08 91183 91183 1372.67 1372.67 3220662.00 3220662.00

3543.41 3543.41 107735 107735 496.96 496.96 2661284.00 2661284.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

8.47 8.47 7 7 -87.71 -87.71 71641.00 71641.00

96.18 96.18 17 17 -32.52 -32.52 235300.00 235300.00

1351.79 1351.79 40927 40927 -304.36 -304.36 1719999.00 1719999.00

1656.15 1656.15 43081 43081 -706.60 -706.60 3150083.00 3150083.00

31171.69 31171.69 438726 438726 3074.36 3074.36 119396061.00 119396061.00

28097.33 28097.33 565945 565945 1571.40 1571.40 92793161.00 92793161.00

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M

51
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FOR AND UP TO THE MONTH OF APRIL, 2012

236.15 236.15 1798 1798 0.00 0.00 0 0

139.58 139.58 2370 2370 0.00 0.00 0 0

32.49 32.49 605 605 0.00 0.00 0 0

38.27 38.27 634 634 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

32.49 32.49 605 605 0.00 0.00 0 0 0 0

38.27 38.27 634 634 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

71.75 71.75 282 282 0.00 0.00 0 0

217.47 217.47 132 132 0.00 0.00 0 0

845.63 845.63 867 867 0.00 0.00 0 0

46.07 46.07 1232 1232 0.00 0.00 0 0

342.52 342.52 25056 25056 0.00 0.00 0 0

1186.82 1186.82 30237 30237 0.00 0.00 0 0

1188.15 1188.15 25056 25056 0.00 0.00 0 0 0 0

1232.89 1232.89 30237 30237 0.00 0.00 0 0 0 0

32.10 32.10 228 228 0.00 0.00 0 0

47.42 47.42 276 276 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 759 759 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

92.14 92.14 0 0 0.00 0.00 0 0

116.67 116.67 20 20 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

148.77 148.77 248 248 0.00 0.00 0 0 0 0

139.56 139.56 1035 1035 0.00 0.00 0 0 0 0

55.05 55.05 2941 2941 5.07 5.07 10647 10647

35.55 35.55 1978 1978 4.17 4.17 8057 8057

116.79 116.79 1712 1712 0.00 0.00 0 0 101985.00 101985.00

88.94 88.94 1554 1554 0.00 0.00 0 0 89576.00 89576.00

60.54 60.54 2381 2381 0.00 0.00 0 0 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0 0 0.00 0.00

177.32 177.32 4093 4093 0.00 0.00 0 0 101985 101985

88.94 88.94 1554 1554 0.00 0.00 0 0 89576 89576

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

83.14 83.14 3508 3508 0.00 0.00 0 0

400.91 400.91 7609 7609 0.00 0.00 0 0

1992.82 1992.82 38531 38531 5.07 5.07 10647 10647 101985 101985

2293.17 2293.17 45549 45549 4.17 4.17 8057 8057 89576 89576

i 
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Bharti Axa General Insurance Company Limited

52

52
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1679.79 1679.79 1217 1217 1679.79 0.00 3363052.74 3363052.74

1687.12 1687.12 1146 1146 1687.12 0.00 3266644.26 3266644.26

619.82 619.82 205 205 619.82 0.00 1210151.26 1210151.26

594.48 594.48 232 232 594.48 0.00 1402966.74 1402966.74

619.82 619.82 205 205 619.82 0.00 1210151.26 1210151.26

594.48 594.48 232 232 594.48 0.00 1402966.74 1402966.74

380.84 380.84 111 111 380.84 0.00 48484.38 48484.38

131.44 131.44 123 123 131.44 0.00 571734.89 571734.89

4040.64 4040.64 56049 56049 4040.64 0.00 224571.17 224571.17

2858.15 2858.15 44861 44861 2858.15 0.00 174474.36 174474.36

1393.99 1393.99 56049 56049 1393.99 0.00

835.43 835.43 44861 44861 835.43 0.00

5434.63 5434.63 56049 56049 5434.63 0.00 224571.17 224571.17

3693.58 3693.58 44861 44861 3693.58 0.00 174474.36 174474.36

19.98 20 56 56 19.98 0.00 4910 4910

23.60 24 66 66 23.60 0.00 4724 4724

44 44 22 22 44.10 0.00 8801 8801

11 11 8 8 11.32 0.00 1700 1700

64.08 64.08 78 78 64.08 0.00 13710.66 13710.66

34.92 34.92 74 74 34.92 0.00 6424.10 6424.10

375.37 375.37 742 742 375.37 0.00 1221420.04 1221420.04

458.81 458.81 1526 1526 458.81 0.00 1814384.75 1814384.75

3678.34 3678.34 1566 1566 3678.34 0.00 12840.77 12840.77

1988.91 1988.91 2549 2549 1988.91 0.00 -10980.29 -10980.29

3678.34 3678.34 1566 1566 3678.34 0.00 12840.77 12840.77

1988.91 1988.91 2549 2549 1988.91 0.00 -10980.29 -10980.29

162.21 162.21 1135 1135 162.21 0.00 194344.23 194344.23

60.04 60.04 1121 1121 60.04 0.00 114708.71 114708.71

12395.07 12395.07 61103 61103 12395.07 0.00 6288575.25 6288575.25

8649.31 8649.31 51632 51632 8649.31 0.00 7340357.51 7340357.51
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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15.09 15.09 14834 14834

4.98 4.98 752 752

0.02 0.02 8 8

0.06 0.06 2 2

0.02 0.02 8 8 0.00 0.00 0 0 0 0

0.06 0.06 2 2 0.00 0.00 0 0 0 0

1.45 1.45 317 317

1.80 1.80 7 7

411.91 411.91 20389 20389

88.47 88.47 2143 2143

0.00 0

29.58 29.58

411.91 411.91 20389 20389 0.00 0.00 0 0 0 0

118.05 118.05 2143 2143 0.00 0.00 0 0 0 0

0.28 0 12 12

0.23 0 3 3

0

0.28 0.28 12 12 0.00 0.00 0 0 0 0

0.23 0.23 3 3 0.00 0.00 0 0 0 0

15.61 15.61 91406 91406

15.20 15.20 91 91

38.39 38.39 116 116

3.48 3.48 62 62

38.39 38.39 116 116 0.00 0.00 0 0 0 0

3.48 3.48 62 62 0.00 0.00 0 0 0 0

21.54 21.54 11104 11104

5.11 5.11 809 809

504.28 504.28 138186 138186 0.00 0.00 0 0 0 0

148.91 148.91 3869 3869 0.00 0.00 0 0 0 0
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Cholamandalam Ms General Insurance Company Limited
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1,048.4 1,048.4 10,914 10,914 (225.3) (225.3) 2,609,654 2,609,654

1,273.7 1,273.7 15,035 15,035 (173.9) (173.9) 2,417,876 2,417,876

389.2 389.2 573 573 (399.3) (399.3) 4,041,668 4,041,668

788.5 788.5 601 601 279.4 279.4 4,789,890 4,789,890

- - - - - - - -

- - - - - - 0 0

389.2 389.2 573 573 (399.3) (399.3) 4,041,668 4,041,668

788.5 788.5 601 601 279.4 279.4 4,789,890 4,789,890

- - - - - - - -

- - - - - - - -

256.1 256.1 788 788 20.6 20.6 378,083 378,083

235.5 235.5 787 787 (56.9) (56.9) 383,795 383,795

4,791.7 4,791.7 55,476 55,476 1,088.1 1,088.1 300,258 300,258

3,703.6 3,703.6 52,378 52,378 646.3 646.3 230,684 230,684

3,154.7 3,154.7 55,714 55,714 1,529.4 1,529.4 - -

1,625.3 1,625.3 52,479 52,479 283.6 283.6 - -

7,946.4 7,946.4 55,714 55,714 2,617.5 2,617.5 300,258 300,258

5,328.9 5,328.9 52,479 52,479 929.9 929.9 230,684 230,684

91.3 91.3 318 318 72.8 72.8 21,446 21,446

18.5 18.5 311 311 (23.4) (23.4) 7,958 7,958

62.9 62.9 86 86 (98.3) (98.3) 13,863 13,863

161.2 161.2 112 112 28.9 28.9 32,343 32,343

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

154.2 154.2 404 404 (25.5) (25.5) 35,309 35,309

179.7 179.7 423 423 5.5 5.5 40,301 40,301

382.2 382.2 1,568 1,568 113.9 113.9 238,337 238,337

268.3 268.3 1,788 1,788 (54.7) (54.7) 252,099 252,099

1,771.6 1,771.6 2,620 2,620 (609.0) (609.0) 19,207 19,207

2,380.5 2,380.5 1,420 1,420 643.6 643.6 122,258 122,258

55.5 55.5 1,618 1,618 55.5 55.5 2,441 2,441

- - - - - - - -

1,827.1 1,827.1 4,238 4,238 (553.5) (553.5) 21,648 21,648

2,380.5 2,380.5 1,420 1,420 643.6 643.6 122,258 122,258

6.5 6.5 4 4 6.5 6.5 84 84

- - - - - - - -

- - - - - - - -

- - - - - - - -

104.9 104.9 4,142 4,142 (544.5) (544.5) 397,156 397,156

649.4 649.4 9,072 9,072 372.9 372.9 486,399 486,399

12,115.1 12,115.1 78,345 78,345 1,010.5 1,010.5 8,022,196 8,022,196

11,104.6 11,104.6 81,605 81,605 1,945.9 1,945.9 8,723,301 8,723,301

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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0.5 0.5 11 11 617.8 617.8 9,830 9,830

0.0 0.0 1 1 130.5 130.5 1,025 1,025

- - - - - - -

- - - - - - -

- - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

0.5 0.5 5 5 21.9 21.9 451 451

- - - - - - - -

399.1 399.1 8,900 8,900 - - - -

205.6 205.6 4,693 4,693 - - - -

191.8 191.8 8,932 8,932 - - - -

73.9 73.9 4,702 4,702 - - - -

590.9 590.9 8,932 8,932 - - - -

279.5 279.5 4,702 4,702 - - - -

- - - - - - - -

- - - - - - -

- - - - - - - -

- - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - -

- - - - - - - -

1,264.3 1,264.3 9 9 688,281 688,281

1,489.3 1,489.3 - - 1,489.3 1,489.3 1,098,171 1,098,171

- - - - - - - -

- - - - - - - -

1,264.3 1,264.3 9 9 - - 688,281 688,281

1,489.3 1,489.3 - - 1,489.3 1,489.3 1,098,171 1,098,171

6.5 6.5 4 4 - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

35.4 35.4 1,352 1,352 38.2 38.2 1,870 1,870

26.2 26.2 1,294 1,294 - - - -

1,898.2 1,898.2 10,313 10,313 677.9 677.9 700,432 700,432 - -

1,795.1 1,795.1 5,997 5,997 1,619.8 1,619.8 1,099,196 1,099,196 - -
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

56

Name of the Insurer: Future General India Insurance Company Limited
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non-life insurance
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2339.34 2339.34 2415 2415 425.82 425.82 3212076.85 3212076.85

1913.52 1913.52 1826 1826 360.08 360.08 4427670.50 4427670.50

968.50 968.50 944 944 259.42 259.42 3237310.83 3237310.83

709.08 709.08 764 764 260.38 260.38 2377494.90 2377494.90

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

968.50 968.50 944 944 259.42 259.42 3237310.83 3237310.83

709.08 709.08 764 764 260.38 260.38 2377494.90 2377494.90

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

584.72 584.72 535 535 228.67 228.67 178289.32 178289.32

356.05 356.05 373 373 103.72 103.72 249912.58 249912.58

2819.30 2819.30 40583 40583 422.01 422.01 228050.34 228050.34

2397.29 2397.29 40786 40786 762.20 762.20 220384.64 220384.64

1384.83 1384.83 37 37 455.62 455.62

929.21 929.21 40786 40786 295.30 295.30

4204.14 4204.14 40583 40583 877.63 877.63 228050.34 228050.34

3326.50 3326.50 40786 40786 1057.50 1057.50 220384.64 220384.64

124.49 124.49 645 645 15.27 15.27 34181.67 34181.67

109.22 109.22 423 423 52 52 22379.66 22379.66

0.00 0.00

101.73 101.73 125 125 -18.15 -18.15 31497.96 31497.96

119.88 119.88 111 111 41 41 29945.89 29945.89

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00

226.22 226.22 770 770 -2.89 -2.89 65679.63 65679.63

229.10 229.10 534 534 92.79 92.79 52325.55 52325.55

491.96 491.96 4514 4514 -97.04 -97.04 1420454.72 1420454.72

588.99 588.99 3147 3147 339.09 339.09 1586919.58 1586919.58

1434.15 1434.15 1331 1331 -414.01 -414.01 38874.25 38874.25

1848.16 1848.16 1152 1152 26.28 26.28 63330.32 63330.32

125.73 125.73 7468 7468 23.90 23.90 42164.70 42164.70

101.83 101.83 6151 6151 10.75 10.75 9212.60 9212.60

1559.88 1559.88 8799 8799 -390.11 -390.11 81038.95 81038.95

1949.99 1949.99 7303 7303 37.03 37.03 72542.92 72542.92

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

493.43 493.43 4513 4513 212.43 212.43 574610.77 574610.77

281.00 281.00 1963 1963 77.28 77.28 514429.66 514429.66

10868.18 10868.18 63073 63073 1513.94 1513.94 8997511.41 8997511.41

9354.24 9354.24 56696 56696 2327.86 2327.86 9501680.32 9501680.32

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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78.56 78.56 217 217

207.85 207.85 204 204

188.87 188.87 85 85

65.93 65.93 48 48

188.87 188.87 85 85 0.00 0.00 0 0

65.93 65.93 48 48 0.00 0.00 0 0

23.48 23.48 62 62

33.79 33.79 39 39

239.24 239.24 3555 3555

238.84 238.84 4465 4465

138.81 138.81 3555 3555

109.98 109.98 - -

378.05 378.05 3555 3555 0.00 0.00 0 0

348.82 348.82 4465 4465 0.00 0.00 0 0

6.43 6.43 47 47

6.16 6.16 21 21

6.00 6.00 1 1

3.46 3.46 7 7

12.43 12.43 48 48 0.00 0.00 0 0

9.62 9.62 28 28 0.00 0.00 0 0

4.65 4.65 351 351 1.30 1.30 6205 6205

8.12 8.12 296 296

6.81 6.81 76 76 41770 41770

66.06 66.06 73 73

5.78 5.78 361 361

4.63 4.63 303 303

12.60 12.60 437 437 0.00 0.00 0 0 41770 41770

70.68 70.68 376 376 0.00 0.00 0 0 0 0

180.53 180.53 3119 3119

31.69 31.69 785 785

879.17 879.17 7874 7874 1.30 1.30 6205 6205 41770 41770

776.50 776.50 6241 6241 0.00 0.00 0 0 0 0
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: HDFC ERGO General Insurance Company Limited
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9,138.98 9,138.98 3,110 3,110 2,595.82 2,595.82 21,951,979 21,951,979

6,543.16 6,543.16 3,446 3,446 2,408.49 2,408.49 18,282,611 18,282,611

1,712.78 1,712.78 319 319 700.14 700.14 6,149,879 6,149,879

1,012.65 1,012.65 176 176 554.54 554.54 5,081,407 5,081,407

155.75 155.75 79 79 88.27 88.27 51,688 51,688

67.47 67.47 79 79 (89.69) (89.69) 35,996 35,996

1,868.53 1,868.53 398 398 788.41 788.41 6,201,567 6,201,567

1,080.12 1,080.12 255 255 464.85 464.85 5,117,402 5,117,402

565.57 565.57 7 7 356.72 356.72 1,434,932 1,434,932

208.85 208.85 3 3 (490.33) (490.33) 43,156 43,156

1,319.29 1,319.29 356 356 (72.01) (72.01) 432,744 432,744

1,391.30 1,391.30 243 243 137.50 137.50 889,060 889,060

2,859.69 2,859.69 41,203 41,203 635.75 635.75 171,736 171,736

2,223.94 2,223.94 37,650 37,650 744.28 744.28 156,002 156,002

1,502.94 1,502.94 83,149 83,149 238.39 238.39

1,264.55 1,264.55 70,822 70,822 594.89 594.89

4,362.63 4,362.63 83,149 83,149 874.14 874.14 171,736 171,736

3,488.49 3,488.49 70,822 70,822 1,339.17 1,339.17 156,002 156,002

111.95 111.95 69 69 32.47 32.47 34,296 34,296

79.48 79.48 63 63 50.08 50.08 79,820 79,820

28.11 28.11 29 29 (44.14) (44.14) 23,523 23,523

72.25 72.25 26 26 60.78 60.78 32,500 32,500

3.93 3.93 2 2 (17.57) (17.57) 2,000 2,000

21.50 21.50 6 6 13.38 13.38 6,431 6,431

2,087.18 2,087.18 173 173 322.34 322.34 541,823 541,823

1,764.83 1,764.83 144 144 63.57 63.57 352,267 352,267

2,231.17 2,231.17 273 273 293.11 293.11 601,642 601,642

1,938.05 1,938.05 239 239 187.81 187.81 471,018 471,018

2,214.18 2,214.18 99,371 99,371 397.28 397.28 3,652,464 3,652,464

1,816.90 1,816.90 70,449 70,449 749.15 749.15 2,571,158 2,571,158

5,145.37 5,145.37 31,762 31,762 (1,206.49) (1,206.49) 147,666 147,666

6,351.86 6,351.86 27,974 27,974 2,097.47 2,097.47 149,577 149,577

993.89 993.89 842 842 892.29 892.29 1,893,762 1,893,762

101.60 101.60 567 567 31.74 31.74 2,336,208 2,336,208

6,139.27 6,139.27 32,604 32,604 (314.20) (314.20) 2,041,428 2,041,428

6,453.46 6,453.46 28,541 28,541 2,129.21 2,129.21 2,485,785 2,485,785

4.56 4.56 - - 4.56 4.56 446 446

- - - - - - - -

- - - - -

- - - - - - - -

131.03 131.03 240 240 46.75 46.75 929,142 929,142

84.28 84.28 114 114 33.39 33.39 626,351 626,351

27,975.21 27,975.21 219,508 219,508 4,970.59 4,970.59 37,418,081 37,418,081

23,004.61 23,004.61 174,112 174,112 6,959.24 6,959.24 30,642,544 30,642,544
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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235.48 235.48 183 183 - - - -

215.69 215.69 126 126 - - - -

66.50 66.50 38 38 - - - -

15.20 15.20 19 19 - - - -

0.36 0.36 - - - - - -

- - - - - - - -

66.86 66.86 38 38 - - - - - -

15.20 15.20 19 19 - - - - - -

- - - - - - - -

- - - - - - - -

62.94 62.94 40 40 - - - -

54.41 54.41 30 30 - - - -

196.98 196.98 3,041 3,041 - - - -

323.37 323.37 4,164 4,164 - - - -

197.15 197.15 9,395 9,395 - - - -

72.13 72.13 9,915 9,915 - - - -

394.14 394.14 9,395 9,395 - - - - - -

395.50 395.50 9,915 9,915 - - - - - -

2.79 2.79 1 1 - - - -

0.52 0.52 2 2 - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

10.15 10.15 3 3 - - - -

1.86 1.86 1 1 - - - -

12.94 12.94 4 4 - - - - - -

2.37 2.37 3 3 - - - - - -

124.26 124.26 7,982 7,982 - - - -

98.62 98.62 5,845 5,845 - - - -

91.46 91.46 1,461 1,461 - - - - 242,186 242,186

994.84 994.84 1,492 1,492 - - - - 185,516 185,516

0.45 0.45 19 19 - - - - 14,586 14,586

0.55 0.55 10 10 - - - - 11,670 11,670

91.91 91.91 1,480 1,480 - - - - 256,772 256,772

995.39 995.39 1,502 1,502 - - - - 197,186 197,186

0.81 0.81 - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

19.16 19.16 10 10 - - - -

3.84 3.84 9 9 - - - -

1,008.48 1,008.48 19,132 19,132 - - - - 256,772 256,772

1,781.03 1,781.03 17,449 17,449 - - - - 197,186 197,186
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: ICICI Lombard General Insurance Company Limited
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14,677.26 14,677.26 2,723 2,723 6,790.46 6,790.46 19,760,372 19,760,372

7,886.80 7,886.80 2,639 2,639 (57.11) (57.11) 16,561,336 16,561,336

3,996.95 3,996.95 1,237 1,237 947.53 947.53 14,644,884 14,644,884

3,049.42 3,049.42 1,307 1,307 839.80 839.80 13,179,850 13,179,850

880.86 880.86 31 31 (279.98) (279.98) 338,978 338,978

1,160.84 1,160.84 31 31 288.14 288.14 277,658 277,658

4877.81 4877.81 1268 1268 667.55 667.55 14983861.87 14983861.87

4210.25 4210.25 1338 1338 1127.93 1127.93 13457507.88 13457507.88

1,527.49 1,527.49 23 23 (1,462.03) (1,462.03) 670,046 670,046

2,989.52 2,989.52 26 26 1,404.80 1,404.80 689,113 689,113

2,224.17 2,224.17 610 610 (150.13) (150.13) 2,434,581 2,434,581

2,374.30 2,374.30 827 827 (623.30) (623.30) 1,892,084 1,892,084

14,317.56 14,317.56 539,279 539,279 3,285.76 3,285.76 1,862,301 1,862,301

11,031.80 11,031.80 387,255 387,255 2,966.37 2,966.37 1,537,240 1,537,240

5,815.54 5,815.54 546,989 546,989 2,212.55 2,212.55

3,602.99 3,602.99 394,799 394,799 511.93 511.93

20133.10 20133.10 546989 546989 5498.31 5498.31 1862301.16 1862301.16

14634.79 14634.79 394799 394799 3478.30 3478.30 1537239.59 1537239.59

415.09 415.09 843 843 90.78 90.78 83,809 83,809

324.31 324.31 638 638 132.04 132.04 61,759 61,759

18.74 18.74 44 44 7.61 7.61 27,620 27,620

11.13 11.13 25 25 (9.37) (9.37) 14,500 14,500

17.03 17.03 9 9 (4.27) (4.27) 3,500 3,500

21.30 21.30 10 10 1.56 1.56 3,325 3,325

2,495.27 2,495.27 265 265 300.68 300.68 423,036 423,036

2,194.59 2,194.59 144 144 614.27 614.27 187,844 187,844

2946.13 2946.13 1161 1161 394.79 394.79 537965.53 537965.53

2551.34 2551.34 817 817 738.50 738.50 267428.32 267428.32

2,397.28 2,397.28 51,459 51,459 712.52 712.52 5,760,270 5,760,270

1,684.76 1,684.76 47,831 47,831 152.39 152.39 5,959,550 5,959,550

16,588.09 16,588.09 30,356 30,356 (3,117.67) (3,117.67) 507,704 507,704

19,705.76 19,705.76 24,768 24,768 3,488.23 3,488.23 832,651 832,651

640.23 640.23 73,797 73,797 54.60 54.60 1,587,788 1,587,788

585.64 585.64 43,234 43,234 54.05 54.05 1,146,428.57 1,146,429

17228.32 17228.32 104153 104153 -3063.07 -3063.07 2095491.61 2095491.61

20291.40 20291.40 68002 68002 3542.29 3542.29 1979079.15 1979079.15

- 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

315.77 315.77 11 11 37.36 37.36 25,424 25,424

278.42 278.42 4 4 2.54 2.54 1,776 1,776

1,323.60 1,323.60 5,510 5,510 (455.05) (455.05) 1,419,424 1,419,424

1,778.65 1,778.65 6,387 6,387 117.94 117.94 1,344,920 1,344,920

67650.92 67650.92 713907 713907 8970.70 8970.70 49549736.53 49549736.53

58680.23 58680.23 522670 522670 9884.29 9884.29 43690035.13 43690035.13
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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- 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

- 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

- 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

- 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

0.00 0.00 - - - 0.00 - -

0.27 0.27 1 1 0.00 0.00 - -

1136.63 1,136.63 - - - 0.00 - -

1,072.11 1,072.11 - - 0.00 0.00 - -

754.83 754.83 29,678 29,678 - 0.00 - -

528.67 528.67 26,579 26,579 0.00 0.00 - -

1891.46 1891.46 29678 29678 0.00 0.00 0 0 0 0

1600.78 1600.78 26579 26579 0.00 0.00 0 0 0 0

0.00 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

- 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

- 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

- 0.00 - - - 0.00 - -

139.98 139.98 - - 0.00 0.00 - -

0.00 0.00 0 0 0.00 0.00 0 0 0 0

139.98 139.98 0 0 0.00 0.00 0 0 0 0

0.00 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

611.27 611.27 266 266 104.79 104.79 47,574 47,574 2,541,395 2,541,395

3,601.22 3,601.22 257 257 107.22 107.22 47,069 47,069 2,719,781 2,719,781

14.37 14.37 269 269 - 0.00 - - 73,797 73,797

7.90 7.90 221 221 0.00 0.00 - - 43,234 43,234

625.64 625.64 535 535 104.79 104.79 47574 47574 2615192 2615192

3609.11 3609.11 478 478 107.22 107.22 47069 47069 2763015 2763015

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

94 94 62 62 - - - -

3 3 33 33 - - - -

2611.18 2611.18 30275 30275 104.79 104.79 47574 47574 2615192 2615192

5353.40 5353.40 27091 27091 107.22 107.22 47069 47069 2763015 2763015
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Iffco Tokio General Insurance Company Limited
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8439.31 8439.31 1094 1094 8439.31 8439.31 9782706.37 9782706.37

8610.22 8610.22 6516 6516 8610.22 8610.22 9141268.72 9141268.72

809.65 809.65 359 359 809.65 809.65 3888837.93 3888837.93

1317.92 1317.92 678 678 1317.92 1317.92 2031406.36 2031406.36

20.70 20.70 32 32 20.70 20.70 4692.05 4692.05

34.94 34.94 20 20 34.94 34.94 387313.21 387313.21

830.35 830.35 391 391 830.35 830.35 3893529.98 3893529.98

1352.85 1352.85 698 698 1352.85 1352.85 2418719.57 2418719.57

23.30 23.30 4 4 23.30 23.30 24271.50 24271.50

125.26 125.26 20 20 125.26 125.26 694616.73 694616.73

359.84 359.84 240 240 359.84 359.84 47867.28 47867.28

422.76 422.76 251 251 422.76 422.76 33451.15 33451.15

5275.89 5275.89 301047 301047 5275.89 5275.89 403718.12 403718.12

4209.50 4209.50 327499 327499 4209.50 4209.50 25549965.32 25549965.32

3748.69 3748.69 492 492 3748.69 3748.69

2751.95 2751.95 6040 6040 2751.95 2751.95

9024.59 9024.59 301047 301047 9024.59 9024.59 403718.12 403718.12

6961.45 6961.45 327499 327499 6961.45 6961.45 25549965.32 25549965.32

99.76 99.76 813 813 99.76 99.76 2032.50 2032.50

116 116 938 938 116 115.78 67955 67955

77.82 77.82 7 7 77.82 77.82 8600.00 8600.00

156 156 20 20 156 156.15 35420 35420

41.16 41.16 9 9 41.16 41.16 3600.00 3600.00

11 11 26 26 11 10.87 5042 5042

206.49 206.49 29 29 206.49 206.49 13428.53 13428.53

192 192 132 132 192 192.13 88661 88661

425.23 425.23 858 858 425.23 425.23 27661.03 27661.03

474.93 474.93 1116 1116 474.93 474.93 197078.05 197078.05

190.39 190.39 1185 1185 190.39 190.39 45332.24 45332.24

213.60 213.60 2113 2113 213.60 213.60 4974170.27 4974170.27

1691.09 1691.09 1361 1361 1691.09 1691.09 59291.95 59291.95

3314.97 3314.97 2650 2650 3314.97 3314.97 21895.27 21895.27

20.29 20.29 2042 2042 20.29 20.29 2592.30 2592.30

25.00 25.00 3140 3140 25.00 25.00 391378.83 391378.83

1711.38 1711.38 3403 3403 1711.38 1711.38 61884.25 61884.25

3339.97 3339.97 5790 5790 3339.97 3339.97 413274.10 413274.10

2727.37 2727.37 23931 23931 2727.37 2727.37 2141262.77 2141262.77

1005.64 1005.64 9385 9385 1005.64 1005.64 38322809.01 38322809.01

23731.77 23731.77 332153 332153 23731.77 23731.77 16428233.53 16428233.53

22506.68 22506.68 353388 353388 22506.68 22506.68 81745352.94 81745352.94

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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23.84 23.84 672 672

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.01 0.01 2 2

497.81 497.81 20255 20255

200.35 200.35 0 0

0.00 0.00 0 0 0.00 0.00 0 0

698.16 698.16 20255 20255 0.00 0.00 0 0

0 0 3 3

0 0 0 0

0 0 0 0

0 0 6 6

0.00 0.00 0 0 0.00 0.00 0 0

0.22 0.22 9 9 0.00 0.00 0 0

22.88 22.88 317 317 1.25 1.25 24886 24886

1796.34 1796.34 69 69 0.13 0.13 40 40

0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

1796.34 1796.34 69 69 0.13 0.13 40 40 0 0

60.99 60.99 3929 3929 17.01 17.01 5576 5576

0.00 0.00 0 0 0.00 0.00 0 0 0 0

2602.44 2602.44 25253 25253 18.39 18.39 30502 30502 0 0
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: National Insurance Company Limited
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9191.29 9191.29 46931 46931 2387.12 2387.12 42393110 42393110

6804.17 6804.17 46911 46911 268.34 268.34 21194272 21194272

2584.80 2584.80 12956 12956 435.66 435.66 12920226 12920226

2149.14 2149.14 9159 9159 373.73 373.73 13985948 13985948

148.14 148.14 257 257 -275.81 -275.81 231058 231058

423.95 423.95 158 158 226.87 226.87 282978 282978

2732.94 2732.94 13213 13213 159.85 159.85 13151283 13151283

2573.09 2573.09 9317 9317 600.61 600.61 14268926 14268926

766.57 766.57 30 30 254.25 254.25 3326398 3326398

512.32 512.32 37 37 96.32 96.32 1762519 1762519

2824.80 2824.80 3078 3078 231.95 231.95 1215984 1215984

2592.85 2592.85 3416 3416 679.48 679.48 3560234 3560234

17075.34 17075.34 421006 421006 3972.61 3972.61 653663 653663

13102.73 13102.73 392542 392542 1129.40 1129.40 589719 589719

19619.86 19619.86 628117 628117 6832.06 6832.06 652272 652272

12787.80 12787.80 604049 604049 1326.44 1326.44 589206 589206

36695.20 36695.20 628117 628117 10804.67 10804.67 1305935 1305935

25890.53 25890.53 604049 604049 2455.84 2455.84 1178925 1178925

792.11 792.11 4522 4522 92.19 92.19 98450 98450

699.92 699.92 4773 4773 183.59 183.59 60835 60835

17.74 17.74 154 154 0.97 0.97 7500 7500

16.77 16.77 105 105 -0.67 -0.67 4000 4000

76.20 76.20 18 18 20.62 20.62 45140 45140

55.58 55.58 19 19 30.65 30.65 28307 28307

296.45 296.45 726 726 28.65 28.65 200381 200381

267.80 267.80 619 619 71.71 71.71 169619 169619

1182.49 1182.49 5420 5420 142.42 142.42 351471 351471

1040.07 1040.07 5516 5516 285.28 285.28 262761 262761

1311.99 1311.99 28092 28092 -15.60 -15.60 5422805 5422805

1327.59 1327.59 28405 28405 85.63 85.63 6871799 6871799

21480.34 21480.34 111953 111953 690.17 690.17 2438465 2438465

20790.17 20790.17 104249 104249 5154.08 5154.08 1928085 1928085

381.86 381.86 2708 2708 298.54 298.54 255 255

83.32 83.32 2457 2457 -10.81 -10.81 74 74

21862.20 21862.20 114661 114661 988.70 988.70 2438720 2438720

20873.50 20873.50 106706 106706 5143.28 5143.28 1928159 1928159

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 -7.66 -7.66 0 0

3992.52 3992.52 69438 69438 -507.36 -507.36 13362282 13362282

4499.88 4499.88 73940 73940 581.05 581.05 80305186 80305186

80560.00 80560.00 908980 908980 14446.00 14446.00 82967990 82967990

66114.00 66114.00 878297 878297 10188.17 10188.17 131332780 131332780

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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931.88 931.88 5572 5572 1442.63 1442.63 0 0 0 0

700.23 700.23 7123 7123 826.50 826.50 0 0 0 0

96.56 96.56 487 487 218.17 218.17 0 0 0 0

84.26 84.26 529 529 94.45 94.45 0 0 0 0

17.76 17.76 70 70 12.85 12.85 0 0 0 0

13.17 13.17 39 39 5.69 5.69 0 0 0 0

114.32 114.32 557 557 231.03 231.03 0 0 0 0

97.43 97.43 568 568 100.13 100.13 0 0 0 0

0.00 0.00 0 0 0 0

0.00 0.00 0 0 0 0

802.85 802.85 385 385 855.44 855.44 0 0 0 0

725.89 725.89 500 500 624.13 624.13 0 0 0 0

1154.11 1154.11 66478 66478 778.69 778.69 0 0 0 0

1143.17 1143.17 67893 67893 587.61 587.61 0 0 0 0

1753.92 1753.92 102476 102476 993.35 993.35 0 0 0 0

1290.35 1290.35 108731 108731 615.51 615.51 0 0 0 0

2908.03 2908.03 102476 102476 1772.04 1772.04 0 0 0 0

2433.52 2433.52 108731 108731 1203.12 1203.12 0 0 0 0

83.93 83.93 756 756 104.37 104.37 0 0 0 0

67.32 67.32 696 696 62.57 62.57 0 0 0 0

0.39 0.39 4 4 0.57 0.57 0 0 0 0

0.20 0.20 6 6 0.38 0.38 0 0 0 0

0.00 0.00 0 0 12.19 12.19 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

3.56 3.56 46 46 43.26 43.26 0 0 0 0

2.16 2.16 31 31 14.61 14.61 0 0 0 0

87.89 87.89 806 806 160.39 160.39 0 0 0 0

69.68 69.68 733 733 77.56 77.56 0 0 0 0

34.55 34.55 3310 3310 96.02 96.02 19267 19267 168930 168930

32.24 32.24 3918 3918 76.11 76.11 12621 12621 146000 146000

340.51 340.51 7991 7991 1656.13 1656.13 81090 81090 303943 303943

411.78 411.78 8134 8134 1624.79 1624.79 73121 73121 284798 284798

2.12 2.12 100 100 8.61 8.61 317 317 2750 2750

3.07 3.07 101 101 6.64 6.64 208 208 2510 2510

342.63 342.63 8091 8091 1664.74 1664.74 81407 81407 306693 306693

414.85 414.85 8235 8235 1631.42 1631.42 73329 73329 287308 287308

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

391.68 391.68 14983 14983 239.06 239.06 1622 1622 105600 105600

457.95 457.95 18173 18173 302.07 302.07 3314 3314 84682 84682

5613.83 5613.83 136180 136180 6461.35 6461.35 102296 102296 581223 581223

4931.79 4931.79 147981 147981 4841.04 4841.04 89264 89264 517990 517990
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Raheja QBE General Insurance Company Limited
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58.81 58.81 3 3 58.81 58.81 28420.00 28420.00

32.41 32.41 7 7 32.41 32.41 17003.74 17003.74

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.19 0.19 0 0 0.19 0.19 419.73 419.73

0.00

0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.19 0.19 0 0 0.19 0.19 419.73 419.73

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.36 0.36 2 2 0.36 0.36 68.00 68.00

0.13 0.13 1 1 0.13 0.13 12.53 12.53

0.39 0.39 8 8 0.39 0.39 69.34 69.34

0.01 0.01 0 0 0.01 0.01 0.00 0.00

1.23 1.23 143 143 1.23 1.23 0.00 0.00

0.15 0.15 1 1 0.15 0.15 12.53 12.53

1.62 1.62 143 143 1.62 1.62 69.34 69.34

0.10 0.10 1 1 0.10 0.10 9.72 9.72

0.00 0.00 0 0 0.00 0.00 0.00 0.00

2.31 2.31 3 3 2.31 2.31 1050.00 1050.00

0.70 0.70 1 1 0.70 0.70 500.00 500.00

0.00

0.00

145.44 145.44 24 24 145.44 145.44 97089.55 97089.55

96.29 96.29 15 15 96.29 96.29 47280 47280

147.85 147.85 28 28 147.85 147.85 98149.27 98149.27

96.99 96.99 16 16 96.99 96.99 47780.00 47780.00

-0.24 -0.24 1 1 -0.24 -0.24 -1976.00 -1976.00

5.94 5.94 6 6 5.94 5.94 5918.10 5918.10

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

2 1.50 2 2 1.50 1.50 1523 1523

0.25 0.25 2 2 0.25 0.25 500.50 500.50

208.07 208.07 35 35 208.07 208.07 126128.35 126128.35

137.76 137.76 176 176 137.76 137.76 71759.42 71759.42

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M

67

ir
d

a
jo

u
rn

al
A

u
g

u
st

2
0

1
2

67

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0 0 1 1 0 0 0 0

0 0 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0 0 0 0

0 0 0 0

0.00 0.00 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0.11 0.11 1 1 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0

0.00 0.00 0 0

0.00 0.00 0 0

0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0 0 0 0

0 0 0 0

0 0 0 0

0 0 0 0

1.35 1.35 1 1 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

1.46 1.46 2 2 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Reliance General Insurance Company Limited
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4682.48 4682.48 3282 3282 1753.81 1753.81 13059060.31 13059060.31

2928.67 2928.67 3277 3277 668.31 668.31 4258603.68 4258603.68

823.77 823.77 2217 2217 239.29 239.29 2992993.17 2992993.17

584.48 584.48 2007 2007 185.45 185.45 1752577.34 1752577.34

0.00 0.00 0 0 13.01 13.01 0.00 0.00

-13.01 -13.01 -1 -1 -31.10 -31.10 -1613.63 -1613.63

823.77 823.77 2217 2217 252.30 252.30 2992993.17 2992993.17

571.48 571.48 2006 2006 154.35 154.35 1750963.71 1750963.71

53.41 53.41 4 4 37.98 37.98 11696.68 11696.68

15.43 15.43 8 8 -1652.83 -1652.83 3302.60 3302.60

2341.95 2341.95 413 413 -121.08 -121.08 578816.47 578816.47

2463.03 2463.03 467 467 3667.43 3667.43 2242384.98 2242384.98

5685.96 5685.96 121263 121263 -995.09 -995.09 375271.13 375271.13

6681.05 6681.05 145899 145899 2307.65 2307.65 428901.08 428901.08

4215.34 4215.34 124630 124630 1135.49 1135.49

3079.85 3079.85 150263 150263 949.35 949.35

9901.30 9901.30 124630 124630 140.40 140.40 375271.13 375271.13

9760.90 9760.90 150263 150263 3257.00 3257.00 428901.08 428901.08

80.88 80.88 199 199 -20.58 -20.58 22735.78 22735.78

101.46 101.46 182 182 58.02 58.02 14572.93 14572.93

59.12 59.12 108 108 26.30 26.30 45250.68 45250.68

32.82 32.82 134 134 0.26 0.26 19899.89 19899.89

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

287.39 287.39 439 439 211.28 211.28 39081.20 39081.20

76.11 76.11 310 310 4.62 4.62 12710.00 12710.00

427.38 427.38 746 746 217.00 217.00 107067.66 107067.66

210.39 210.39 626 626 62.91 62.91 47182.81 47182.81

478.19 478.19 1264 1264 -30.60 -30.60 1172561.54 1172561.54

508.79 508.79 3680 3680 -197.82 -197.82 1410749.69 1410749.69

3824.40 3824.40 8606 8606 -55.64 -55.64 248947.73 248947.73

3880.04 3880.04 10105 10105 550.21 550.21 71905.19 71905.19

318.38 318.38 66988 66988 18.10 18.10 2333819.59 2333819.59

300.28 300.28 53078 53078 6.29 6.29 2101669.45 2101669.45

4142.78 4142.78 75594 75594 -37.54 -37.54 2582767.32 2582767.32

4180.32 4180.32 63183 63183 556.50 556.50 2173574.64 2173574.64

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00

484.24 484.24 4507 4507 58.95 58.95 752553.11 752553.11

425.29 425.29 4418 4418 -76.60 -76.60 907635.45 907635.45

23335.52 23335.52 212657 212657 2271.23 2271.23 21632787.38 21632787.38

21064.29 21064.29 227928 227928 6439.25 6439.25 13223298.63 13223298.63

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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0.00 0.00 0 0 0.00 0.00 0 0

322.73 322.73 475 475

0.00 0.00 0 0 0.00 0.00 0 0

32.31 32.31 245 245

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

32.31 32.31 245 245 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0

76.63 76.63 59 59 0.00 0.00 0 0

128.26 128.26 70 70

568.99 568.99 12173 12173 0.00 0.00 0 0

805.82 805.82 19271 19271

464.31 464.31 155 155 0.00 0.00 0 0

389.56 389.56 336 336

1033.30 1033.30 12173 12173 0.00 0.00 0 0 0 0

1195.38 1195.38 19271 19271 0.00 0.00 0 0 0 0

5.53 5.53 22 22 0.00 0.00 0 0

57.84 57.84 22 22

2.42 2.42 15 15 0.00 0.00 0 0

4.67 4.67 11 11

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0

23.41 23.41 41 41 0.00 0.00 0 0

3.63 3.63 49 49

31.37 31.37 78 78 0.00 0.00 0 0 0 0

66.14 66.14 82 82 0.00 0.00 0 0 0 0

63.02 63.02 73 73 0.00 0.00 0 0

46.45 46.45 220 220

816.28 816.28 251 251 0.00 0.00 0 0 1608945 1608945

192.11 192.11 1472 1472

27.31 27.31 4782 4782 0.00 0.00 0 0 7480 7480

35.91 35.91 5881 5881

843.60 843.60 5033 5033 0.00 0.00 0 0 1616425 1616425

228.02 228.02 7353 7353 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0

17.04 17.04 726 726 12.25 12.25 966 966

24.68 24.68 860 860 56.29 56.29 185512 185512

2064.95 2064.95 18142 18142 12.25 12.25 966 966 1616425 1616425

2044.00 2044.00 28576 28576 56.29 56.29 185512 185512 0 0
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Royal Sundaram Alliance Insurance Company Limited
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1025.75 1025.75 1922 1922 99.58 99.58 1325823.71 1325823.71

926.17 926.17 3194 3194 -52.69 -52.69 1566653.45 1566653.45

206.06 206.06 2208 2208 46.99 46.99 712423.89 712423.89

159.06 159.06 2228 2228 -19.39 -19.39 480551.70 480551.70

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

206.06 206.06 2208 2208 46.99 46.99 712423.89 712423.89

159.06 159.06 2228 2228 -19.39 -19.39 480551.70 480551.70

0.00

0.00

406.27 406.27 83 83 -138.98 -138.98 65895.54 65895.54

545.25 545.25 121 121 180.20 180.20 136778.35 136778.35

5603.09 5603.09 68180 68180 268.55 268.55 244966.70 244966.70

5334.54 5334.54 75883 75883 1273.25 1273.25 287128.38 287128.38

1619.05 1619.05 712 712 220.78 220.78

1398.28 1398.28 485 485 239.26 239.26

7222.14 7222.14 68180 68180 489.32 489.32 244966.70 244966.70

6732.82 6732.82 75883 75883 1512.51 1512.51 287128.38 287128.38

31.32 31.32 47 47 1.22 1.22 4759.35 4759.35

30.10 30.10 50 50 13.74 13.74 1298.86 1298.86

82.79 82.79 40 40 44.97 44.97 17306.24 17306.24

37.83 37.83 60 60 -3.43 -3.43 24948.90 24948.90

2.32 2.32 2 2 -5.29 -5.29 1477.23 1477.23

7.60 7.60 4 4 1.85 1.85 5587.40 5587.40

116.43 116.43 89 89 40.90 40.90 23542.82 23542.82

75.53 75.53 114 114 12.16 12.16 31835.16 31835.16

406.49 406.49 11698 11698 34.06 34.06 2109836.79 2109836.79

372.43 372.43 12837 12837 99.15 99.15 2251572.25 2251572.25

1663.17 1663.17 15335 15335 -2896.07 -2896.07 1258067.30 1258067.30

4559.24 4559.24 20681 20681 2835.35 2835.35 4881178.16 4881178.16

1663.17 1663.17 15335 15335 -2896.07 -2896.07 1258067.30 1258067.30

4559.24 4559.24 20681 20681 2835.35 2835.35 4881178.16 4881178.16

227.17 227.17 677 677 149.56 149.56 80750.04 80750.04

77.61 77.61 853 853 -125.49 -125.49 235433.91 235433.91

11273.46 11273.46 100192 100192 -2174.64 -2174.64 5821306.79 5821306.79

13448.10 13448.10 115911 115911 4441.81 4441.81 9871131.36 9871131.36

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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2.19 2.19 40 40

2.68 2.68 185 185

0.00 0.00 0 0

0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0

0.35 0.35 5 5

356.92 356.92 2919 2919

222.26 222.26 2820 2820

356.92 356.92 2919 2919 0.00 0.00 0 0

222.26 222.26 2820 2820 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

24.24 24.24 1253 1253 0.02 0.02 63 63

15.77 15.77 6246 6246 0.00 0.00 0 0

247.83 247.83 1022 1022 75.21 75.21 65087 65087 347851 347851

2998.91 2998.91 6492 6492 87.84 87.84 82812 82812 319334 319334

247.83 247.83 1022 1022 75.21 75.21 65087 65087 347851 347851

2998.91 2998.91 6492 6492 87.84 87.84 82812 82812 319334 319334

315.29 315.29 4772 4772 0.00 0.00 0 0

101.33 101.33 1402 1402 0.00 0.00 0 0

946.47 946.47 10006 10006 75.23 75.23 65150 65150 347851 347851

3341.31 3341.31 17150 17150 87.84 87.84 82812 82812 319334 319334
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: SBI General Insurance Company Limited
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2856.56 2856.56 16700 16700 1878.30 1878.30 4030472.40 4030472.40

978.26 978.26 6066 6066 956.31 956.31 832382.79 832382.79

152.70 152.70 82 82 151.79 151.79 408617.51 408617.51

0.91 0.91 2 2 0.91 0.91 3564.02 3564.02

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

152.70 152.70 82 82 151.79 151.79 408617.51 408617.51

0.91 0.91 2 2 0.91 0.91 3564.02 3564.02

573.41 573.41 11 11 106.79 106.79 51627.64 51627.64

466.62 466.62 11 11 466.62 466.62 51627.64 51627.64

254.42 254.42 139 139 169.08 169.08 139768.36 139768.36

85.34 85.34 45 45 85.34 85.34 30817.10 30817.10

566.16 566.16 9843 9843 562.37 562.37 37833.99 37833.99

3.79 3.79 51 51 3.79 3.79 231.99 231.99

342.48 342.48 45 45 341.93 341.93

0.55 0.55 51 51 0.55 0.55

908.64 908.64 9843 9843 904.30 904.30 37833.99 37833.99

4.34 4.34 51 51 4.34 4.34 231.99 231.99

4.42 4.42 7 7 4.42 4.42 767.68 767.68

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

2.35 2.35 11 11 2.35 2.35 1070.00 1070.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

6.77 6.77 18 18 6.77 6.77 1837.68 1837.68

0.00 0.00 0 0 0.00 0.00 0.00 0.00

29.20 29.20 18 18 20.34 20.34 63006.74 63006.74

8.86 8.86 2 2 8.86 8.86 2072.00 2072.00

130.08 130.08 7 7 18.39 18.39 4794.80 4794.80

111.69 111.69 4 4 111.69 111.69 2930.84 2930.84

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

130.08 130.08 7 7 18.39 18.39 4794.80 4794.80

111.69 111.69 4 4 111.69 111.69 2930.84 2930.84

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

607.26 607.26 5360 5360 467.94 467.94 12984910.30 12984910.30

139.32 139.32 144 144 139.32 139.32 946234.38 946234.38

5519.04 5519.04 32178 32178 3723.69 3723.69 17722869.42 17722869.42

1795.35 1795.35 6325 6325 1773.40 1773.40 1869860.76 1869860.76

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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533.87 533.87 8242 8242 0.00 0.00 0 0

97.94 97.94 1518 1518 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

23.97 23.97 30 30 0.00 0.00 0 0

4.62 4.62 16 16 0.00 0.00 0 0

196.56 196.56 4378 4378 0.00 0.00 0 0

0.12 0.12 3 3 0.00 0.00 0 0

180.15 180.15 0 0 0.00 0.00 0 0

0.02 0.02 3 3 0.00 0.00 0 0

376.71 376.71 4378 4378 0.00 0.00 0 0

0.14 0.14 3 3 0.00 0.00 0 0

3.70 3.70 3 3 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.74 0.74 2 2 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

4.44 4.44 5 5 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0 1278 1278

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 1278 1278

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

29.37 29.37 2786 2786 0.00 0.00 0 0

0.91 0.91 24 24 0.00 0.00 0 0

968.36 968.36 15441 15441 0.00 0.00 0 0 1278 1278

103.61 103.61 1561 1561 0.00 0.00 0 0 0 0
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Shriram General Insurance Company Limited
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44.44 44.44 102 102 -7.10 -7.10 97754.49 97754.49

51.55 51.55 146 146 8.62 8.62 108161.14 108161.14

4.10 4.10 64 64 3.01 3.01 6999.62 6999.62

1.10 1.10 64 64 0.28 0.28 1394.64 1394.64

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

4.10 4.10 64 64 3.01 3.01 6999.62 6999.62

1.10 1.10 64 64 0.28 0.28 1394.64 1394.64

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

40.50 40.50 35 35 25.16 25.16 16267.14 16267.14

15.34 15.34 36 36 4.39 4.39 5292.71 5292.71

3815.35 3815.35 114859 114859 321.59 321.59 385392.20 385392.20

3493.76 3493.76 102405 102405 1338.29 1338.29 361535.90 361535.90

5903.36 5903.36 115267 115267 2664.96 2664.96 0.00 0.00

3238.40 3238.40 102692 102692 1208.54 1208.54 0.00 0.00

9718.71 9718.71 115267 115267 2986.54 2986.54 385392.20 385392.20

6732.16 6732.16 102692 102692 2546.83 2546.83 361535.90 361535.90

1.82 1.82 15 15 0.19 0.19 26.94 26.94

1.63 1.63 7 7 1.37 1.37 17.90 17.90

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

8.73 8.73 11 11 1.47 1.47 10211.00 10211.00

7.26 7.26 9 9 1.99 1.99 5019.00 5019.00

10.55 10.55 26 26 1.66 1.66 10237.94 10237.94

8.89 8.89 16 16 3.36 3.36 5019.00 5019.00

9.57 9.57 1175 1175 2.57 2.57 6285.41 6285.41

7.00 7.00 511 511 3.94 3.94 6286.46 6286.46

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

14.33 14.33 53 53 1.99 1.99 11109.89 11109.89

12.34 12.34 59 59 8.06 8.06 44031.50 44031.50

9842.20 9842.20 116722 116722 3013.83 3013.83 534046.69 534046.69

6828.38 6828.38 103524 103524 2575.48 2575.48 531721.35 531721.35
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

266.82 266.82 7469 7469 0.00 0.00 0 0

194.37 194.37 6469 6469 0.00 0.00 0 0

368.37 368.37 7495 7495 0.00 0.00 0 0

156.83 156.83 6478 6478 0.00 0.00 0 0

635.19 635.19 7495 7495 0.00 0.00 0 0

351.21 351.21 6478 6478 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

635.19 635.19 7495 7495 0.00 0.00 0 0 0 0

351.21 351.21 6478 6478 0.00 0.00 0 0 0.00 0.00
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Tata AIG General Insurance Company Limited
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6,782 6,782 5,634 5,634 - 22,915,226 22,915,226

6,912 6,912 8,430 8,430 - - 21,049,775 21,049,775

2,915 2,915 3,474 3,474 - 525,443 525,443

2,561 2,561 2,319 2,319 - - 454,272 454,272

- - - - - - -

- - - - - - - -

2,915 2,915 3,474 3,474 - - 525,443 525,443

2,561 2,561 2,319 2,319 - - 454,272 454,272

- - - - - -

- - - - - - - -

3,101 3,101 101 101 - 4,160,150 4,160,150

1,554 1,554 78 78 - - 1,056,519 1,056,519

6,173 6,173 133,729 133,729 - 295,840 295,840

3,982 3,982 101,739 101,739 - - 214,587 214,587

1,041 1,041 133,729 133,729 - -

697 697 101,739 101,739 - - - -

7,215 7,215 133,729 133,729 - - 295,840 295,840

4,678 4,678 101,739 101,739 - - 214,587 214,587

111 111 43 43 - 41,507 41,507

193 193 35 35 - - 135,418 135,418

721 721 96 96 - 815,617 815,617

455 455 74 74 - - - -

47 47 6 6 - 52,795 52,795

59 59 10 10 - - - -

1,677 1,677 730 730 - 514,594 514,594

1,657 1,657 680 680 - - 0 0

2,556 2,556 875 875 - - 1,424,514 1,424,514

2,364 2,364 799 799 - - 135,418 135,418

1,469 1,469 18,690 18,690 - 2,082,853 2,082,853

1,295 1,295 7,929 7,929 - - 681,447 681,447

799 799 1 1 - 43,315 43,315

- - - - - - - -

620 620 21,557 21,557 - 2,299,338 2,299,338

995 995 31,576 31,576 - - 3,637,043 3,637,043

1,419 1,419 21,558 21,558 - - 2,342,653 2,342,653

995 995 31,576 31,576 - - 3,637,043 3,637,043

- - - - - - -

- - - - - - - -

- - - - - - -

- - - - - - - -

367 367 8,589 8,589 - 13,258 13,258

197 197 8,356 8,356 - - 17,656 17,656

25,824 25,824 192,650 192,650 - - 33,759,937 33,759,937

20,557 20,557 161,226 161,226 - - 27,246,716 27,246,716

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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101 101 656 656 - -

115 115 109 109 - - - -

265 265 168 168 - -

151 151 105 105 - - - -

- - - - - -

- - - - - - - -

265 265 168 168 - - - - - -

151 151 105 105 - - - - - -

- - - - - -

- - - - - - - -

2 2 - - - -

4 4 5 5 - - - -

1,172 1,172 33,033 33,033 - -

546 546 16,292 16,292 - - - -

- - - - - -

- - - - - - - -

1,172 1,172 33,033 33,033 - - - - - -

546 546 16,292 16,292 - - - - - -

18 18 3 3 - -

16 16 3 3 - - - -

121 121 86 86 - -

85 85 62 62 - - - -

- - - - - -

- - - - - - - -

- - - - - -

- - - - - - - -

140 140 89 89 - - - - - -

101 101 65 65 - - - - - -

54 54 1,749 1,749

48 48 1,188 1,188 165 165 41,102 41,102

684 684 1 1 563 563 418,710 418,710

- - - - - - - -

22 22 100 100 - -

165 165 60 60 - - - -

706 706 101 101 563 563 418,710 418,710 - -

165 165 60 60 - - - - - -

- - - - - -

- - - - - - - -

- - - - - -

- - - - - - - -

188 188 8,086 8,086 - -

130 130 7,450 7,450 - - - -

2,628 2,628 43,882 43,882 563 563 418,710 418,710 - -

1,261 1,261 25,274 25,274 165 165 41,102 41,102 - -
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:
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Name of the Insurer: The New India Assurance Company Limited

19710.87 19710.87 60494 60494 -2248.37 -2248.37 85420472.02 85420472.02

21959.24 21959.24 66360 66360 24852627.95 24852627.95

4421.38 4421.38 22471 22471 993.73 993.73 72128424.46 72128424.46

3427.65 3427.65 15026 15026 6463140.26 6463140.26

3530.87 3530.87 656 656 1114.56 1114.56 7003322.94 7003322.94

2416.31 2416.31 180 180 810448.83 810448.83

7952.25 7952.25 23127 23127 2108.29 2108.29 79131747.40 79131747.40

5843.96 5843.96 15206 15206 0.00 0.00 7273589.09 7273589.09

974.59 974.59 67 67 -15.61 -15.61 701509.74 701509.74

990.20 990.20 34 34 1568439.12 1568439.12

3200.96 3200.96 5215 5215 8.05 8.05 9402283.47 9402283.47

3192.91 3192.91 5366 5366 4996287.33 4996287.33

13535.84 13535.84 513470 513470 2653.55 2653.55 1650957.78 1650957.78

10882.29 10882.29 347550 347500 411665.09 411665.09

13847.25 13847.25 561518 561518 5869.07 5869.07

7978.18 7978.18 389538 389538

27383.09 27383.09 561518 561518 8522.62 8522.62 1650957.78 1650957.78

18860.47 18860.47 389538 389538 0.00 0.00 411665.09 411665.09

710 710 6933 6933 328.47 328.47 193594 193594

382 382 5562 5562 44538 44538

81 81 235 235 77.15 77.15 4820 4820

4 4 105 105 3320 3320

42 42 20 20 22.16 22.16 248 248

20 20 4 4 527 527

1245 1245 7094 7094 275.68 275.68 215712 215712

970 970 4614 4614 871230 871230

2078.56 2078.56 14282 14282 703.46 703.46 414374.23 414374.23

1375.10 1375.10 10285 10285 0.00 0.00 919615.50 919615.50

1723.73 1723.73 40596 40596 709.57 709.57 35608065.78 35608065.78

1014.16 1014.16 43738 43738 2801707.26 2801707.26

50198.95 50198.95 113831 113831 10901.66 10901.66 17908402.39 17908402.39

39297.29 39297.29 92181 92181 2325661.78 2325661.78

94.87 94.87 3070 3070 37.42 37.42 607283.18 607283.18

57.45 57.45 1600 1600 35539.67 35539.67

50293.82 50293.82 116901 116901 10939.08 10939.08 18515685.57 18515685.57

39354.74 39354.74 93781 93781 0.00 0.00 2361201.45 2361201.45

0 0 0 0 0.00 0.00 0 0

0 0 0 0 0 0

0 0 0 0 -0.55 -0.55 0 0

1 1 16 16 275025 275025

4832.51 4832.51 44361 44361 -2836.00 -2836.00 12269961.83 12269961.83

7668.51 7668.51 99843 99843 13984138.03 13984138.03

118150.38 118150.38 866561 866561 17890.54 17890.54 243115057.82 243115057.82

100259.84 100259.84 724167 724167 0.00 0.00 59444296.10 59444296.10
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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1487.88 1487.88 8240 8240 502.89 502.89 0 0

1013.61 1013.61 6989 6989 361.69 361.69 0 0

378.96 378.96 1455 1455 138.25 138.25 0 0

182.48 182.48 725 725 116.45 116.45 0 0

9.83 9.83 34 34 3.80 3.80 0 0

2.80 2.80 9 9 5.96 5.96 0 0

388.79 388.79 1489 1489 142.05 142.05 0 0

185.28 185.28 734 734 122.41 122.41 0 0

10.13 10.13 0 0 0.00 0.00 0 0

12.06 12.06 0 0 0.00 0.00 0 0

245.21 245.21 631 631 121.33 121.33 0 0

152.03 152.03 579 579 41.40 41.40 0 0

3380.27 3380.27 54322 54322 638.69 638.69 4755 4755

3188.88 3188.88 40400 40400 598.27 598.27 31194 31194

3836.65 3836.65 54816 54816 706.32 706.32 5651 5651

1171.45 1171.45 94754 94754 959.44 959.44 39515 39515

7216.92 7216.92 54816 54816 1345.01 1345.01 10406 10406

4360.33 4360.33 94754 94754 1557.71 1557.71 70709 70709

156 156 369 369 58 58 2864 2864

84 84 376 376 53 53 3005 3005

0 0 2 2 7 7 0 0

0 0 6 6 0 0 0 0

3 3 1 1 0 0 0 0

0 0 0 0 0 0 0 0

240 240 1491 1491 57 57 1110 1110

152 152 623 623 30 30 1 1

399.14 399.14 1863 1863 121.75 121.75 3974 3974

236.08 236.08 1005 1005 83.15 83.15 3006 3006

216.73 216.73 4887 4887 202.39 202.39 179575 179575

101.10 101.10 4526 4526 53.74 53.74 34743 34743

3044.43 3044.43 6182 6182 1523.25 1523.25 1351473 1351473 2256955 2256955

936.05 936.05 10926 10926 825.46 825.46 1289227 1289227 1479094 1479094

8.74 8.74 128 128 6.18 6.18 500 500 2295 2295

5.83 5.83 502 502 4.11 4.11 616 616 1519 1519

3053.17 3053.17 6310 6310 1529.43 1529.43 1351973 1351973 2259250 2259250

941.88 941.88 11428 11428 829.57 829.57 1289843 1289843 1480613 1480613

0 0 0 0 0 0 0 0

0 0 0 0 0 0 0 0

0 0 0 0 0 0 0 0

0 0 0 0 0 0 0 0

1120.80 1120.80 25433 25433 1106.28 1106.28 2891663 2891663

569.24 569.24 17990 17990 473.45 473.45 17452 17452

14138.77 14138.77 103669 103669 5071.13 5071.13 4437591 4437591

7571.61 7571.61 138005 138005 3523.12 3523.12 1415753 1415753
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: The Oriental Insurance Company Limited
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17210.14 17210.14 45057 45057 3775.18 3775.18 35007070.87 35007070.87

13434.96 13434.96 45604 45604

3397.39 3397.39 14487 14487 347.91 347.91 12470913.10 12470913.10

3049.48 3049.48 14115 14115

1204.34 1204.34 399 399 28.03 28.03 795890.08 795890.08

1176.31 1176.31 386 386

4601.73 4601.73 14886 14886 375.94 375.94 13266803.18 13266803.18

4225.79 4225.79 14501 14501

103.40 103.40 20 20 -69.75 -69.75 9178.45 9178.45

173.15 173.15 27 27

4622.77 4622.77 3889 3889 1325.25 1325.25 3202464.04 3202464.04

3297.52 3297.52 4127 4127

8892.78 8892.78 435601 435601 725.19 725.19 605177.53 605177.53

8167.59 8167.59 408741 408741

10144.12 10144.12 587293 587293 2970.52 2970.52 0.00 0.00

7173.60 7173.60 576194 576194

19036.90 19036.90 587293 587293 3695.71 3695.71 605177.53 605177.53

15341.19 15341.19 576194 576194

748.30 748.30 5840 5840 13.90 13.90 10609.31 10609.31

734.40 734.40 5978 5978

21.51 21.51 60 60 -8.51 -8.51 1643033.46 1643033.46

30.02 30.02 64 64

36.62 36.62 9 9 12.80 12.80 136189.90 136189.90

23.82 23.82 12 12

265.31 265.31 3130 3130 27.05 27.05 951294.04 951294.04

238.26 238.26 2715 2715

1071.74 1071.74 9039 9039 45.24 45.24 2741126.71 2741126.71

1026.50 1026.50 8769 8769

1139.91 1139.91 66662 66662 -183.76 -183.76 1529180.55 1529180.55

1323.67 1323.67 75530 75530

12441.17 12441.17 76448 76448 -1187.85 -1187.85 373906.45 373906.45

13629.02 13629.02 67484 67484

82.40 82.40 2617 2617 -10.45 -10.45 262983.65 262983.65

92.85 92.85 2922 2922

12523.57 12523.57 79065 79065 -1198.30 -1198.30 636890.10 636890.10

13721.87 13721.87 70406 70406

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0

4836.58 4836.58 66744 66744 -695.23 -695.23 6629378.38 6629378.38

5531.81 5531.81 75280 75280

65146.74 65146.74 872655 872655 7070.28 7070.28 63627269.81 63627269.81

58076.46 58076.46 870438 870438 0.00 0.00

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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684.99 684.99 7751 7751 0.00 0.00 0 0 0 0

564.77 564.77 7433 7433 0.00 0.00 0 0 0 0

82.87 82.87 764 764 0.00 0.00 0 0 0 0

86.34 86.34 748 748 0.00 0.00 0 0 0 0

11.74 11.74 122 122 0.00 0.00 0 0 0 0

18.42 18.42 113 113 0.00 0.00 0 0 0 0

94.61 94.61 886 886 0.00 0.00 0 0 0 0

104.76 104.76 861 861 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

110.14 110.14 559 559 0.00 0.00 0 0 0 0

163.33 163.33 497 497 0.00 0.00 0 0 0 0

1698.06 1698.06 83515 83515 0.00 0.00 0 0 0 0

1579.05 1579.05 75533 75533 0.00 0.00 0 0 0 0

2181.78 2181.78 116048 116048 0.00 0.00 24318 24318 46667 46667

1506.44 1506.44 112086 112086 0.00 0.00 1000660 1000660 1149670 1149670

3879.84 3879.84 116048 116048 0.00 0.00 24318 24318 46667 46667

3085.49 3085.49 112086 112086 0.00 0.00 1000660 1000660 1149670 1149670

116.89 116.89 1006 1006 116.89 116.89 0 0 0 0

100.12 100.12 1053 1053 182.45 182.45 353 353 787 787

0.37 0.37 2 2 0.00 0.00 0 0 0 0

0.29 0.29 2 2 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

23.81 23.81 243 243 0.00 0.00 0 0 0 0

28.98 28.98 226 226 0.00 0.00 0 0 0 0

141.07 141.07 1251 1251 116.89 116.89 0 0 0 0

129.39 129.39 1281 1281 182.45 182.45 353 353 787 787

65.62 65.62 15501 15501 200.94 200.94 101 101 1244 1244

66.66 66.66 15400 15400 210.47 210.47 167343 167343 172582 172582

271.77 271.77 4722 4722 1676.65 1676.65 33 33 126 126

222.58 222.58 4355 4355 2111.79 2111.79 125470 125470 138582 138582

4.11 4.11 85 85 0.00 0.00

3.92 3.92 105 105 0.00 0.00 0 0 0 0

275.88 275.88 4807 4807 1676.65 1676.65 33 33 126 126

226.50 226.50 4460 4460 2111.79 2111.79 125470 125470 138582 138582

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

752.95 752.95 20440 20440 1950.87 1950.87 13843 13843 14053 14053

587.02 587.02 25220 25220 1071.43 1071.43 364564 364564 433212 433212

6005.10 6005.10 167243 167243 3945.35 3945.35 38295 38295 62090 62090

4927.92 4927.92 167238 167238 3576.14 3576.14 1658390 1658390 1894833 1894833
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: United India Insurance Company Limited
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16825.30 16825.30 72875 72875 4395.30 4395.30 18228927 18228927

12430.00 12430.00 67377 67377 1133.00 1133.00 19872102 19872102

4509.60 4509.60 27779 27779 465.60 465.60 9564369 9564369

4044.00 4044.00 26558 26558 485.00 485.00 8576882 8576882

1638.29 1638.29 1087 1087 827.29 827.29 589313 589313

811.00 811.00 1548 1548 -94.00 -94.00 291727 291727

6147.89 6147.89 28866 28866 1292.89 1292.89 10153682 10153682

4855.00 4855.00 28106 28106 391.00 391.00 8868609 8868609

143.94 143.94 2 2 143.94 143.94 21596 21596

0.00 0.00 0 0 -12.92 -12.92 0 0

4487.48 4487.48 9493 9493 357.48 357.48 1934259 1934259

4130.00 4130.00 8803 8803 743.00 743.00 1780172 1780172

12904.87 12904.87 484631 484631 3188.87 3188.87 1831133 1831133

9716.00 9716.00 418039 418039 877.00 877.00 1378649 1378649

13650.11 13650.11 797554 797554 4902.11 4902.11 0 0

8748.00 8748.00 797162 797162 979.00 979.00 0 0

26554.98 26554.98 797554 797554 8090.98 8090.98 1831133 1831133

18464.00 18464.00 797162 797162 1856.00 1856.00 1378649 1378649

962.52 962.52 7365 7365 392.52 392.52

570.00 570.00 7209 7209 88.98 88.98 0 0

189.11 189.11 519 519 29.79 29.79 32053 32053

159.32 159.32 1446 1446 37.74 37.74 27003 27003

70.52 70.52 209 209 -5.15 -5.15 14031 14031

75.67 75.67 204 204 7.30 7.30 15056 15056

254.44 254.44 1580 1580 -150.57 -150.57 77410 77410

405.01 405.01 2690 2690 78.81 78.81 123219 123219

1476.59 1476.59 9673 9673 266.59 266.59 123494 123494

1210.00 1210.00 11549 11549 212.83 212.83 165278 165278

2069.36 2069.36 37744 37744 489.36 489.36 6813829 6813829

1580.00 1580.00 38152 38152 418.11 418.11 5202502 5202502

24698.71 24698.71 177622 177622 3824.71 3824.71 3411766 3411766

20874.00 20874.00 125299 125299 5378.00 5378.00 2883438 2883438

180.34 180.34 741 741 144.34 144.34 53057 53057

36.00 36.00 218 218 256.00 256.00 10591 10591

24879.05 24879.05 178363 178363 3969.05 3969.05 3464822 3464823

20910.00 20910.00 125517 125517 5634.00 5634.00 2894029 2894029

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

8605.17 8605.17 198206 198206 266.17 266.17 1658828 1658828

8339.00 8339.00 191909 191909 1750.98 1750.98 1607518 1607518

91189.76 91189.76 1332776 1332776 19271.76 19271.76 44230571 44230571

71918.00 71918.00 1268575 1268575 12126.00 12126.00 41768861 41768860

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M

83

ir
d

a
jo

u
rn

al
A

u
g

u
st

2
0

1
2

83

688.81 688.81 12306 12306 0.00 0.00 0 0

656.01 656.01 11720 11720 0.00 0.00 0 0

112.87 112.87 2174 2174 0.00 0.00 0 0

103.55 103.55 2131 2131 0.00 0.00 0 0

12.67 12.67 205 205 0.00 0.00 0 0

11.11 11.11 201 201 0.00 0.00 0 0

125.54 125.54 2379 2379 0.00 0.00 0 0

114.66 114.66 2332 2332 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

174.75 174.75 1478 1478 0.00 0.00 0 0

160.32 160.32 1202 1202 0.00 0.00 0 0

1710.58 1710.58 85289 85289 0.00 0.00 0 0

1541.06 1541.06 75477 75477 0.00 0.00 0 0

1464.18 1464.18 140563 140563 0.00 0.00 0 0

1126.29 1126.29 125503 125503 0.00 0.00 0 0

3174.76 3174.76 140563 140563 0.00 0.00 0 0

2667.35 2667.35 125503 125503 0.00 0.00 0 0

56.21 56.21 1089 1089 23.82 23.82 30 30

44.97 44.97 923 923 18.18 18.18 29 29

8.93 8.93 97 97 0.00 0.00 0 0

8.50 8.50 95 95 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

3.05 3.05 21 21 0.00 0.00 0 0

15.96 15.96 396 396 0.00 0.00 0 0

14.38 14.38 336 336 0.00 0.00 0 0

81.10 81.10 1582 1582 23.82 23.82 30 30

70.90 70.90 1375 1375 18.18 18.18 29 29

262.42 262.42 7101 7101 315.36 315.36 538277 538277

224.29 224.29 6284 6284 262.80 262.80 10925 10925

854.68 854.68 18729 18729 7770.16 7770.16 5832849 5832849 5905154 5905154

517.99 517.99 13378 13378 2498.47 2498.47 1955129 1955129 2091064 2091064

19.04 19.04 865 865 0.00 0.00 0 0 1265 1265

17.31 17.31 787 787 0.00 0.00 0 0 436 436

873.72 873.72 19594 19594 7770.16 7770.16 5832849 5832849 5906419 5906419

535.30 535.30 14165 14165 2498.47 2498.47 1955129 1955129 2091500 2091500

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

1286.45 1286.45 44375 44375 454.04 454.04 6367 6367

1225.19 1225.19 43505 43505 363.23 363.23 5788 5788

6667.55 6667.55 229378.00 229378.00 8563.38 8563.38 6377523 6377523 5906419 5906419

5654.02 5654.02 206086.44 206086.00 3142.68 3142.68 1971871 1971871 2091500 2091500
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Universal Sompo General Insurance Company Limited

84

839.83 839.83 5921 5921 141.82 141.82 1115727.90 1115727.90

698.02 698.02 6723 6723 272.60 272.60 869574.61 869574.61

240.00 240.00 135 135 85.20 85.20 1740519.45 1740519.45

154.80 154.80 125 125 37.93 37.93 1091419.95 1091419.95

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

240.00 240.00 135 135 85.20 85.20 1740519.45 1740519.45

154.80 154.80 125 125 37.93 37.93 1091419.95 1091419.95

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

248.33 248.33 163 163 92.77 92.77 82088.40 82088.40

155.56 155.56 166 166 2.71 2.71 48993.48 48993.48

721.25 721.25 23005 23005 -76.95 -76.95 50431.89 50431.89

798.20 798.20 23441 23441 -174.20 -174.20 43581.65 43581.65

620.83 620.83 0 0 382.41 382.41

238.42 238.42 0 0 -102.75 -102.75

1342.08 1342.08 23005 23005 305.46 305.46 50431.89 50431.89

1036.62 1036.62 23441 23441 -276.95 -276.95 43581.65 43581.65

20.95 21 130 130 11.46 11.46 2633 2633

9.49 9.49 80 80 6.33 6.33 1928.20 1928.20

0.29 0.29 2 2 -3.86 -3.86 500 500

4.15 4.15 5 5 0.88 0.88 2200.00 2200.00

2.47 2.47 3 3 2.47 2.47 475.25 475.25

0.00 0.00 0 0 0.00 0.00 0.00 0.00

49 49 37 37 34.39 34.39 8014 8014

14 14 13 13 1 1 3096 3096

72.40 72.40 172 172 44.46 44.46 11622.67 11622.67

27.94 27.94 98 98 7.81 7.81 7224.20 7224.20

68.23 68.23 248 248 -17.27 -17.27 481695.50 481695.50

85.50 85.50 425 425 26.05 26.05 491182.00 491182.00

789.19 789.19 2539 2539 61.38 61.38 48862.70 48862.70

727.81 727.81 2166 2166 227.65 227.65 45050.70 45050.70

1.69 1.69 199 199 1.69 1.69 54011.76 54011.76

0.00 0.00 0 0 0.00 0.00 0.00 0.00

790.88 790.88 2738 2738 63.08 63.08 102874.46 102874.46

727.81 727.81 2166 2166 227.65 227.65 45050.70 45050.70

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

665.10 665.10 7007 7007 384.70 384.70 310014.18 310014.18

280.40 280.40 8978 8978 68.31 68.31 255326.18 255326.18

4266.86 4266.86 39389 39389 1100.21 1100.21 3894974.46 3894974.46

3166.64 3166.64 42122 42122 366.10 366.10 2852352.77 2852352.77
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M

85

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0 0 0 0 0 0 0 0

0 0 0 0 0 0 0 0

0 0 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0 0 0 0 0 0 0 0

0 0 0 0 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

115.25 115.25 2414 2414 0 0.00 0 0

88.04 88.04 2898 2898 0 0.00 0 0

115.25 115.25 2414 2414 0.00 0.00 0 0 0 0

88.04 88.04 2898 2898 0.00 0.00 0 0 0 0
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Agriculture Insurance Company of India Limited
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6676.47 6676.47 24514 24514 2880.71 2880.71 177904.84 177904.84

3795.76 3795.76 26861 26861 -789.57 -789.57 120872.44 120872.44

6676.47 6676.47 24514 24514 2880.71 2880.71 177904.84 177904.84

3795.76 3795.76 26861 26861 -789.57 -789.57 120872.44 120872.44
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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6676.47 6676.47 24514 24514 NA NA NA NA 759037 759037

3795.76 3795.76 26861 26861 NA NA NA NA 529186 529186

6676.47 6676.47 24514 24514 NA NA NA NA 759037 759037

3795.76 3795.76 26861 26861 NA NA NA NA 529186 529186

i 
l!!!l!lml!I -----------------------irm 

■ 



* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Apollo Munich Health Insurance Company Limited
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0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

49.19 49.19 1451 1451 49.19 49.19 28406.13 28406.13

39.87 39.87 1763 1763 39.87 39.87 22247.38 22247.38

3386.72 3386.72 15641 15641 3386.72 3386.72 61284.07 61284.07

2866.98 2866.98 10628 10628 2866.98 2866.98 57300.88 57300.88

66.98 66.98 2270 2270 66.98 66.98 348355.50 348355.50

63.00 63.00 2199 2199 63.00 63.00 243072.85 243072.85

3453.70 3453.70 17911 17911 3453.70 3453.70 409639.57 409639.57

2929.98 2929.98 12827 12827 2929.98 2929.98 300373.73 300373.73

105.25 105.25 2 2 105.25 105.25 526995.00 526995.00

99.23 99.23 2 2 99.23 99.23 303880.00 303880.00

3608.14 3608.14 19364 19364 3608.14 3608.14 965040.69 965040.69

3069.08 3069.08 14592 14592 3069.08 3069.08 626501.10 626501.10
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.19 0.19 289 289 0 0.00 0 0

3.32 3.32 982 982 0.06 0.06 565 565

227.93 227.93 50409 50409 224 224.07 50110 50110 136579 136579

108.91 108.91 2268 2268 0.00 0.00 0 0 141797 141797

0.00 0.00 0 0 0.00 0.00 0.00 0 3352 3352

0.00 0.00 0 0 0.00 0.00 0 0 3038 3038

227.93 227.93 50409 50409 224.07 224.07 50110 50110 139931 139931

108.91 108.91 2268 2268 0.00 0.00 0 0 144835 144835

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

228.12 228.12 50698 50698 224.07 224.07 50110 50110 139931 139931

112.23 112.23 3250 3250 0.06 0.06 565 565 144835 144835
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Export Credit Guarantee Corporation of India Limited

90

ir
d

a
jo

u
rn

al
A

u
g

u
st

2
0

1
2

non-life insurance

90

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

6998 6998 660 660 464 464 364131 364131

6535 6535 705 705 8 8 177992 177992

6998.41 6998.41 660 660 463.53 463.53 364130.95 364130.95

6534.88 6534.88 705 705 7.61 7.61 177991.93 177991.93

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M

91

ir
d

a
jo

u
rn

al
A

u
g

u
st

2
0

1
2

91

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0 0 0 0 0 0 0 0

0 0 0 0 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Max Bupa Health Insurance Company Limited

92

ir
d

a
jo

u
rn

al
A

u
g

u
st

2
0

1
2

non-life insurance

92

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

1,042.66 1,042.66 8791 8791 1,042.66 1,042.66 27786.60049 27786.60049

409.67 409.67 3789 3789 391.72 391.72 19377 19377

1042.66 1042.66 8791 8791 1042.66 1042.66 27786.60 27786.60

409.67 409.67 3789 3789 391.72 391.72 19377.00 19377.00

1042.66 1042.66 8791 8791 1042.66 1042.66 27786.60 27786.60

409.67 409.67 3789 3789 391.72 391.72 19377.00 19377.00

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

7.41692 7.41692 82 82 1.18598 1.18598 4 4 42949 42949

2.31 2.31 39 39 0.00 0.00 0 0 6821 6821

7.42 7.42 82 82 1.19 1.19 4 4 42949 42949

2.31 2.31 39 39 0.00 0.00 0 0 6821 6821

7.42 7.42 82 82 1.19 1.19 4 4 42949 42949

2.31 2.31 39 39 0.00 0.00 0 0 6821 6821
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Star Health and Allied Insurance Company Limited
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0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

85.52 85.52 7146 7146 20.62 20.62 133621.12 133621.12

64.90 64.90 8505 8505 -8465.54 -8465.54 151884.43 151884.43

8530.44 8530.44 67198 67198 -13681.70 -13681.70 258429.35 258429.35

22212.14 22212.14 64840 64840 22075.74 22075.74 9969509.40 9969509.40

136.40 136.40 4571 4571 -2.74 -2.74 493824.31 493824.31

139.14 139.14 4083 4083 -8527.70 -8527.70 431470.67 431470.67

8666.84 8666.84 71769 71769 -13684.44 -13684.44 752253.66 752253.66

22351.28 22351.28 68923 68923 13548.04 13548.04 10400980.07 10400980.07

0.00 0.00 0 0 -32.04 -32.04 0 0.00

32.04 32.04 11394 11394 -8720.32 -8720.32 113940 113940.00

8752.36 8752.36 78915 78915 -13695.86 -13695.86 #VALUE! 885874.78

22448.22 22448.22 88822 88822 -3637.82 -3637.82 10666804.50 10666804.50
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

51.85 51.85 10426 10426 6.70 6.70 1291 1291

33.13 33.13 3661 3661 37.19 37.19 13308 13308

4827.56 4827.56 23153 23153 2305.50 2305.50 17749 17749 81046 81046

13660.87 13660.87 21453 21453 8149.57 8149.57 6833324 6833324 22737089 22737089

32.19 32.19 1148 1148 40.33 40.33 1440 1440 4571 4571

32.44 32.44 875 875 63.76 63.76 2103 2103 4083 4083

4859.75 4859.75 24301 24301 2345.83 2345.83 19189 19189 85617 85617

13693.31 13693.31 22328 22328 8213.33 8213.33 6835427 6835427 22741172 22741172

0.00 0.00 0 0

0.00 0.00 0 0

4911.60 4911.60 34727 34727 2352.53 2352.53 20480 20480 85617 85617

13726.44 13726.44 25989 25989 8250.52 8250.52 6848735 6848735 22741172 22741172
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96 * Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: L&T General Insurance Co. Ltd.

94

604.33 604.33 202 202 393.68 393.68 3,406,853.87 3,406,853.87

210.64 210.64 96 96 210.64 210.64 1,686,014.65 1,686,014.65

115.91 115.91 253 253 30.86 30.86 726,656.45 726,656.45

85.05 85.05 88 88 85.05 85.05 325,572.10 325,572.10

- -

- - - -

115.91 115.91 253 253 30.86 30.86 726,656.45 726,656.45

85.05 85.05 88 88 85.05 85.05 325,572.10 325,572.10

- -

- - - -

60.54 60.54 173 173 (17.15) (17.15) 37,065.14 37,065.14

77.69 77.69 64 64 77.69 77.69 61,761.80 61,761.80

555.71 555.71 6,145 6,145 297.27 297.27 54,195.09 54,195.09

258.44 258.44 2,829 2,829 258.44 258.44 22,519.88 22,519.88

396.51 396.51 125 125 292.93 292.93 - -

103.58 103.58 - - 103.58 103.58 - -

952.21 952.21 6,145 6,145 590.20 590.20 54,195.09 54,195.09

362.01 362.01 2,829 2,829 362.01 362.01 22,520 22,520

57.49 57.49 183 183 40.63 40.63 12,929.47 12,929.47

16.86 16.86 85 85 16.86 16.86 2,626.16 2,626.16

- -

15.38 15.38 8 8 3.89 3.89 4,962.00 4,962.00

11.49 11.49 7 7 2,850.00 2,850.00

72.86 72.86 191 191 44.52 44.52 17,891.47 17,891.47

28.35 28.35 92 92 28.35 28.35 5,476 5,476

218.68 218.68 128 128 67.30 67.30 1,132,343.84 1,132,343.84

151.38 151.38 1 1 515,902.82 515,902.82

257.15 257.15 61 61 257.15 257.15 14,004.29 14,004.29

- - - -

- -

- -

257.15 257.15 61 61 257.15 257.15 14,004.29 14,004.29

- - - - - - - -

- -

- -

- -

- - -

86.43 86.43 131 131 (173.16) (173.16) 108,621.51 108,621.51

259.59 259.59 241 241 259.59 259.59 132,154.22 132,154.22

2,368.11 2,368.11 7,409 7,409 1,193.40 1,193.40 5,497,631.67 5,497,631.67

1,174.71 1,174.71 3,411 3,411 1,023.34 1,023.34 2,749,401.63 2,749,401.63
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF APRIL, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M

95

14.41 14.41 17 17

1.26 1.26 11 11

0.20 0.20 6 6

- -

0.20 0.20 6 6 - - - - - -

- - 0 - - - - - - -

1.20 1.20 5 5

1.06 1.06 5 5

68.09 68.09 795 795

29.58 29.58 334 334

41.82 41.82 -

9.92 9.92 - -

109.92 109.92 795 795 - - - - - -

39.50 39.50 334 334 - - - - - -

0.25 0.25 2 2

1.13 1.13 7 7

- -

1.13 1.13 7 7 - - - - - -

0.25 0.25 2 2 - - - - - -

0.04 0.04 10 10 0 0 23 23

- -

0 0 41 41

- - 0 - 0 0 41 41 - -

- - 0 - - - - - - -

0.37 0.37 5 5

0.19 0.19 2 2

127.26 127.26 845 845 0.14 0.14 64 64 - -

42.26 42.26 354 354 - - - - - -

i 
l!!!l!lml!I -----------------------irm 

■ 



Children's education 

Buying a house 

Retirement 

~imar 
Bemisaa --

A winner is one who plans 

for the future with insurance. 

• Life, property and wealth are always at risk. 

• Risk of accidents, natural calamities, disasters, theft, riots etc. 

• The 'it-can't-happen-to-me' attitude is most unwise. 

• Insurance is the best safeguard to mitigate risk. 

• Insurance alleviates loss in the event of risk becoming a reality. 

Insurance is sensible, practical and above all, the right thing to do. 

• 
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A public awareness initiative by 

~ fil Pil41i.icfi 3ltt Pelchifi ~ 

INSURANCE REGULATORY AND 
DEVELOPMENT AUTHORITY 
Promoting insurance. Protecting insured. 

www.irda.gov.in 



events

20 - 22Aug 2012

NIA, Pune By National Insurance Academy.

03 - 04 Sep 2012

NIA, Pune By National Insurance Academy.

03 - 04 Sep 2012

Shanghai By Asia Insurance Review, Singapore.

06 - 08 Sep 2012

NIA, Pune By National Insurance Academy.

13 - 15 Sep 2012

NIA, Pune By National Insurance Academy.

17 - 18 Sep 2012

Dubai, UAE By Middle East Insurance Review, Singapore.

19 - 20 Sep 2012 Middle East Motor Insurance & Claims Conference

Dubai, UAE By Middle East Insurance Review, Singapore.

24 - 25 Sep 2012

Xi an, China By Asia Insurance Review, Singapore.

24 - 26 Sep 2012

NIA, Pune By National Insurance Academy.

26 - 28 Sep 2012

Lovedale NSW, Australia By The Australia & New Zealand Institute of Insurance & Finance.

Environment Management Programme (Life)

CD Deshmukh Seminar

2nd Asia Conference on Training and HR Development in Insurance

Programme on Management of Petro-Chemical Risks

Comprehensive Reinsurance Underwriting

1st Middle East Life & Family Takaful Summit

13th China Rendezvous

Programme on Aviation Insurance

Reinsurance Rendezvous

Venue:

Venue:

Venue:

Venue:

Venue:

Venue:

Venue:

Venue:

Venue:

Venue:
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ComFrame will provide the foundation needed to effectively work together in supervising
complex cross-border insurance groups and, in addition to contributing to global financial
stability, will help protect the individual policyholder.

Chair of the IAIS Executive Committee.

The non-binding mediation language is especially important, as it offers policyholders an
alternative to costly and time-consuming litigation to resolve disputes.

NAIC President and Florida Insurance Commissioner.

I believe that the biggest challenge the (financial services) industry faces - something which
potentially threatens the viability of the industry as a whole - is that it is no longer an industry
that society respects, trusts or has confidence in.

Acting Director of the Enforcement and Financial Crime Division, FSA, UK.

Since insurance works on a pooling mechanism where premiums are priced to cover costs, an
increase in claims costs would lead to higher premiums. And therefore it is the policyholders
who ultimately end up bearing the cost of the fraud.

Executive Director, Monetary Authority of Singapore.

Regardless of the difficult conditions we may continue to face, it remains absolutely necessary
to strengthen and sustain our role as part of the overall social infrastructure. To this end, general
insurers must perpetually strive to become increasingly more robust, sound, and reliable.

Chairman, General Insurance Association of Japan.

Tax shelters for insurance are afforded not just in India but very widely across many countries in
the world; because policyholders bear the inflation risk, and on the other hand the country
gains by having a sizeable investment pool.

Chairman, Insurance Regulatory & Development Authority, India.

Mr. Peter Braumüller

Mr. Kevin M. McCarty

Ms. Tracey McDermott

Ms Luz Foo

Mr. Yasuyoshi Karasawa

Mr. J. Hari Narayan
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